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LOK SABHA

Tuesday, September 22, 1964/Bhadra
31, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock

{MR. SPEAKER in the Chair]
Mr, Speaker: Some hon. Members

are in a great hurry to sit down even
when I am yet bowing to the Fouse.

The Minister of Transport (Shri

Raj Bahadur): I apologise, Sir.

Mr. Speaker: In showing respect
to the Chair, they are showing res-
pect towthemselves,

Shri Raj Bahadur: I am sorry, Sir.
Mr. Speaker:

«ft TgT fag : AETEEEr F
Qawar § Ta & 9 A Y grow w
WY W QT ST AT @T | gew Ay
oY AT AR QT § |

wean w4 ¥k avaw ¥
AT AGY BT AT | F G wdA
WA fFaa g o

AT A AR F AN gET o
T |

He was not alone.

ORAL ANSWERS TO QUESTIONS
Socia] Security Department

+
( Shri Himatsingka:
Dr. L. M. Singhvi:
Shri Rameshwar Tantia:
Shri Bishanchander Seth:
*321. { Shri Dhaon: '
| shri B. P. Yadava:
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Shri E. Madhusudan Rao:
Shri H C. Soy:

Will the Minister of Social Security
be pleased to state:

(a) the objectives of establishing a
separate department for Social Secu-
rity;

(b) to what extent and in what
manner Government have to enlist
the willing collaboration of the States
in formulating and implementing poli-
cies pertaining to social security; and

{Shrl K. N. Pande:

(c) what is the blue-print of the
perspectives and the prospects of the
social security measures during (he
Third and the Fourth Plans?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
A separate Department of Social Se-
curity has been constitutedq with a
view to fulfil and co-ordinate various
measures and activities of the Central
Government in promoting schemes of
Social Security and Social Welfare.

(b) Some Schemes relating to Social
Security are administered direct by
the Government of India while some
are administered through the agency
of the varioug State Governments to
whom the Central Government gives
grants for the purpose. No difficul-
ties in regard to the implementation
of these policies, where necessary
through the State Governments, have
been experienced so far and their
willing collaboration has beep avail-
able.

(¢) In the Third Five Year Plan,
various targets were laid down for
schemeg of social security and these
are being pursued vigorously. The
blue-print for the Fourth Plan is un-
der preparation and will be finalised
shortly.
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Shri Himatsingka: Has any eva-
luation been made of the results of
work done so far?

Shri Jaganatha Rao: This depart-
ment was constituted only on the 9th
of June 1964 and it is too early to
have any evaluation of the work done
by this department.

Shri Himatsingka: What was the
allotment in the three Plans? Was
it always declining with every Plan?

Shri Jaganatha Rao: No, Sir; the
grants in successive plans have been
of a high order.

Shri Rameshwar Tantia: Is it a fact
that the Central Social Welfare Board
is considering to set up a high power-
ed inspectorate for evaluation work in
the country and if so, what is the
agency to supervise the inspectors,
and how far will it help in evalua-
tion !

1 ’l')
Shri Jaganatha Rao: The entire
working of the CSW Board is under

consideration,

Shri K. N. Pande: Is it a fact that
the social security schemes under the
Central Government were to be merg-
ed in order to enable the industrial
workers to get pension after retire-
ment and, if so, what progress has
been made?

Shri Jaganatha Rao: A review
committee hag been appointeq to eva-
luate the working of the Employees
State Insurance Scheme. It is one of
the proposals, I understand, under the
consideration of the Committee,

. Shri Man Singh P. Patel: Some of
these schemes are executed through
some social welfare institutions. In
view of the implementation of pan-
chayati raj scheme in the different
States, would the Government like to
co-ordinate through the panchayati raj
institutiong some of the schemes of
the social welfare department?

Shri Jaganatha Rao: The existing
schemes are being implemented by
the concerhed institutions and it is
too early for me to say whether pan-
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chayati raj institutions can take them
up.

Shri P. Venkatasubbaiah: May I
know whether it is a fact that in cons-
tituting the Social Security Ministry
certain departmentg of the various
Ministries have been taken and club-
bed together resulting in some dislo-
cation of work in some Ministries
and, if that is so, what action have
Government taken to see that the in-
dividuality of each Ministry is kept
intact?

The Minister of Law and Social
Security (Shri A. K, Sen): This
question should be addressed to the
Prime Minister. We are not aware of
any dislocation, and so far as our
Ministry is concerned, it is going on
well.

=t aomaTe Ty cFT AR q@Er
act E fr ot g3 Tomawr® A AR
o7 &% A1 o @ ey s
gfag ¥ A § o) fom & fafe &
wE oif@r 7 @1, 99 & f§¥ g
Fa fwar

woW WY . B qIgE nWY
A

=t s . @ @faw
T dfF efom dwem feqrédiz
ot mvat &, wafon & smAr wgan g e
Y weesfafady swaw o faz o
¢ U & fad eww afaw feméde aar

I § |

Shri Jaganatha Rao: Originally,
the Scheduled Castes and Scheduled
Tribes and the backward classes had
been under the charge of the Haome
Ministry and when they were taken
out and given to the charge of this
department, all these schemes that
were formulated before ore bcing
implemented.

Shrimati Akkamma Devi: In view
of the fact that the Central .Social
Welfare Board has been transferred
from the Education Ministry to the
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Social Welfare Department, may I
know whether this Board will be re-
eonstituted and whether there will be
many changes?

Shri A. K, Sen: We have under
our consideration the question of re-
eonstitution or the final set-up of the
Central Social Welfare Board.

Tt auT TR AT

-+
(& vt e :
¥322.4 oft wmdy fag fagwt:
ot oo feg

T WA @ T Wl qg q@™
o FoFEefF

(%) "o Y awt & &<t quv
AR W & gU A & £6 W’
T TEFR G TE

(&) #ar a7 T Gt A€ e
FAW § F g arwIfaq SEm
#Q; AR

() St ST quT/EEEn
safeaal fom & o w0 W mfae
% ¥fawg s & 0§ § ?

. The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) Yes.

(b) Khadi and Village Industries
Commission has suitable organised
machinery for ensuring proper utili-
sation of its funds in all its centres.
Periodical reports on utilisation of
funds by the different centres of the
Commission are received by Govern-
ment.

(c) The following steps have been
taken by the Commission against the
defaulting Organisations and indivi-
duals including its employees:— }

(1) The Commission has filed two
civil suits. In one case decree
hag been passed. .

BHADRA 31, 1886 (SAKA)
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(ii) The Commission has lodged
22 complaints with the police;
3 criminal cases have resulted
in convictions; in one case
against an institution for mis-
appropriation, the person in=-
charge has been sentenced to
4 years rigorous imprison-
ment,

it s sl : & ST Arear
g frad s Y T &
HTHS A T GHR H AAHTA F |l
€ 3 % faamee fra e o fafel &
AT § SR for fo Tt & faviweg
Yagfafgaa | ?

Shri Jaganatha Rao: I cannot exact-
ly say, but in 22 cases complaints
have been registered with the police
and the matter is being pursued. In
three other criminal cases, the per-
sons concerned have been convicted.

There are three civil suits, There is
one criminal proceeding
Mr, Speaker: Can he give the

amount involved?

Shri Jaganatha Rao: In one case
the amount misappropriated is
Rs. 51,000.

it e et ¢ & ag ST
wrgats fF s HATEE @ S ¥
ag feafa Wir o € fs 8 s W
from awT ¥ T @ awEn
Werd & g ¥ frdt oF wwafaa
fafreT F SO it T@ TeR qmE I
¥, fray fog fearmar 1 afx g,
@ o R d A g ?

Shri Jaganatha Rao: I know that
on the 26th June, 1964, one Mr,
Thimma Reddy who was the Chair-
man of the State Khadi Board said
that when they took over, the affairs
of the State Board were in a mess
and that he has put everything in
order,

Shri Ranga: They are in a greater
mess now!
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201§

st ST qet 3T e QA
o1 fF S Aameg N a8 v § 5 =T
FATAEA & I § @ 73 A qar
Qe Tifed e ot Frera ffq & A
& ATHA § | A A AV FY 9 q@T H7
wTar ¢ fF arel Tl F AT @
w1 A JTH g &Y e |

oo wEaE ;I w6 0F
§ IS FIFqATE HRAG AT
fearmar, saFTSEAIGEr W O§

fafy aar awnfow geen Wi
(st womo A7) : FATTHA AT {4
ag T A #T 70,404%0 75 4§
g! .

it aa g fegrelt : @Y ok
TR WETd & et S A= S
& |1 99 T I AT F AW A

Z 1afeagaa @ SH YA AT
W AET § S A Y s@R fra
feemadt 3 sl Tt s § ?

8Shri A. K. Sen: This is a separate
question, Sir,

=t ST TR AR ¢ T AT qA
ARTT UE TABTA AN T Fq7 97 6
oY Ffamw gra v #@t W
wegrl 1 Y ey wgaT faar A g,
A JOF ¥ A § W Ay qE
& g & S ewar ar wfavw X
T H fear § SEv e § S
g & faars sMt & Siw @
fra@ERF qu fFay "EET sy
& ol S ¥ a A =y wrdand A

g

Shri Jaganatha Rao: I want notice;
tt is difficult for me to answer it now.

oft g g : # ag @ e
I Y I avet & e e
§ 1 afxgh, A frar e a8 § WK
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IGF FFE A GO ¥ F wga o
g

Shri Jaganatha Rao:; Sir, the ob-
servations of the Public Accounts
Committee made in their Nineteenth
Report have been implemented and
things have improved.

Shri Hari Vishnu Kamath: Are
there reasons to believe that the
corruption that has crept into evem
these Gandhian institutions is a direct
consequence of the pervasive miasma
of corruption in our public and poli-
tical life, and that Gandhian ideals
and principles are being coldstoraged
if not abandoned?

Mr. Speaker: Order, order. This
is not the manner in which a supple-
mentary should be put. He might ask
for any information that he wants.

Shri Hari Vishnu Kamath: Has
Government received reportg that such
malpractices as have been uncovered
in some of these khadi and village
industries stores, these Gandhian in-
stitutions, have invaded these stores
in all the States?

Shri A. K, Sen: That is a genera-
lisation to which it is very difficult te
agree,

Shri Hari Vishnu Kamath: Have
they got facts, have they got reports?
The other day I was in Mysore and T
was told it was so there too.

Shri Ranga:; It is there throughout
India.

Shri Hari Vishau Kamath: 1t is
everywhere. 1 want to know whe-
ther the Gandhian principles have
been coldstoraged,

Mr. Speaker: I am not allowing

that question.

Shri Ranga: May we have, at some
convenient time, a report from the
Government containing extracts from
the observations made by the Public
Accounts Committees and Estimates
Committees, both in the States as well
as at the Centre, and the action taken
thereon by the Government and the



2917 ¥ral Answers
Commission, and also the steps that
the Commission propose to take to
prevent these heads of State Commis-
gions from appointing whosoever they
like, from taking any steps they like
and distributing the funds as they
like, as has been happening now?

Shri A.'K. Sen: All these observa-
tions will be borne in mind.

Shri Kapur Singh: Are the Gov-
ernment cognizant of the widespread
impression that this entire organisa-
tion of khadi and village industries
has been converted into a rest home
for disabled and mal-adjusted Con-
gress politicians; if so, may I know
what the Government propose to do
about this state of affairs?

Shri A, K. Sen: As I said earlier,
there is no such gemeral impression
#o far as we know.

Shri Kapur Singh:
pression on this side.

Shri A. K. Sen: The hon. Member
knows more about the impression on
the other side than myself,

Shri Kapur Singh; Does he deny
it altogether?

That is the im-

Mr. Speaker: He said there is “To
such general impression.

ot oo Fagrét g : T A
# S @R A Fw FO 5 wad
AR e A S w59
§ ST AT M AT WX AYAr we
W FEAT 98aT & 7

N Ko & : W T W AW
Y Ty T &

Shri Kapur Singh: Sir, my ques-
tion should not be passed over like
this. It is a very important question
which is exercising the mind of many
hon. Members in this House. I hope
you will kindly ask the Minister to

answer the question in a straight
way.

Mr. Speaker; I think he has ans-
wered it.
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Shri A. K. Sen: 1 said, about the

impression on the other side of the

House the hon. Member is more aware

than myself, I have given him more
credit.

Shri P. Venkatasubbaiah: May 1
know whether it has been brought to
the notice of this Ministry that in
khadi and village industries stores all
the genuine and good cloth is being
passed on as damaged cloth and is
under-weighed and under-priced; if
so, whether any investigation has
been made by this Ministry?

Mr. Speaker; The hon. Member
is entering into minor details.

=it firar Arevaw : A qg ST STgar
g e i d fams w@ @
foaa &, T I T AT AR T
& 7

o Ko AT : YT T FAT AV
aafas 7@ 2, afeq 9 W
foE gnn arsud faeg o gfaomw §
g F/W |

Shrimati Savitri Nigam: May 1}
know how much amount has been
invested and spent by the Khadi
Board? 1 would also like to know
whether keeping in view the huge
amounts involved, this mis-appropria-
tion is very negligible.. (Interrup-
tion). I would also like to know.

Mr, Speaker: What she has asked
I have not allowed, so she need not
ask further questions.

An Hon. Member: Is she asking a
question?
Shri Ranga: It is this spirit which

is responsible for the prevalence and
even increase in corruption., Why do
they not have a sense of proportion?

Mr. Speaker: It is my duty which

Shri Ranga has now taken upon him-
self.

Shri Hem Barua: Sir, she is trying
to justify corruption,
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Mr. Speaker: I have disallowed Shri Jaganatha Rao: S
that question. Why should there be measures have been taken uffclent

further discussion on that?

Shri Ranga: In spite of all the
fight and talk by the Home Minister
against corruption, by presenting that
kind of attitude in this House she
:ieem.s to be trying to defend corrup-

on.

Shri Harish Chandra Mathur:
Acharya has every right to preach.

st go faro WA : w7 wTHTC W
o AR § THId 99 aWarT #y
M forasr avarg foeelt & @y
deqrEt APA qTF TEATHETT AL

ft'wo ®o A7 : TH £BF ;AT
Ty

ot g ¥ €I ¢ & AT AUIAT
g e ¥ arw afead &t wosrd wr
foaar av fear ST @ WY Uy
FERA G & § fRaar qgan fear
aar & 7

1% Ko ¥R :  FEAFTHAT FATA
g =g

8hri P. C, Borooah: May I know
whether the gross annua] turnover of
some of the bhandars exceeds Rs. 2

crores? If so, does it not mean that
the bhandar is becoming more
popular?

Mr. Speaker: He is putting some
interpretation.

Dr. Sarojini Mahishi: May I know
whether it has come to the notice of
Government that large sums are mis-
appropriated in the hand-pounded
rice industry and such other vi]lage
industries and, if so, has Government
taken any measures in this connec-
tion?

Caravelle Service

( Shri ;"-asllpll Singh:
Shri P. Venkatisaubbaiah:
Shri Prakash Vir Shastrl:
Shri Jagdev Singh Siddhanti:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Bishanchander Seth:
Shri B, P. Yadava:

| Shri Dhaon:

Shri P. K, Deo:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether the Delhi-Madrag Cara-
velle flights of I1.A.C. operating since
1st February, 1964 have proved uneco-
nomical; Nt ]

(b) if so, whether any effort is be-
ing made to find out the reasons, es-
pecially when such flights on other
routes are giving excellent results;
and .

(c) the action proposed to be takem
in the matter?

The Minister of Civil Aviation
(Shri Kanungo): (a) to (c). I lay
a statement on the Table of the Lok
Sabha. L '

STATEMENT

(a) Yes, Sir. The
Caravelle service is not
even.

(b) and (c¢). The service is uneco-
nomic because of poor load factor.
In order to improve the load, the Cor-
poration propose with effect from 1st
October, 1964, when the winter sche-
duleg will come into force to allow
passengers between Bangalore and
Delhi to travel via Madras at the same
fare as applicable to the nresent rout-
ing via Hyderabad. The diversion of
the Bangalore-Delhi traffic via Mad-
ras will also enable sector traffic on
the Delhi|Hyderabad and Hyderabad|
Bangalore sectors to be developed.

Delhi-Madras
breaking
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The Corporation have plans to ope-
rate the Delhi-Madrag Caravelle Ser-
vice through Hyderabad as soon as
the Begumpet airfield is developed to
take on Caravelles.

st e feg © Eedie & i o
g qar TE 9w wwr § O ww a<faw
¥ firT T g & W W A Y
TrAFfarawr AT FT @ Y?

st wrpl : TEET W e A
T AT 198 | fgAm At e &
wifa & & | @ § Aew g
AFET &1 QT & AR sEH! faer ¥ fag
Ry fag or ®@ § 1| I AT A
g ag @ R

ot gy fag : R G qar
FFar & f& oY e & wEw fear
4T IHT W FO A @ WG § ?

UL SU U L SR L
SYTRT ALY & | WTEF AT I9g § @ WY
THAT TAT 9T |

Shri P. Venkatasubbaiah: It has
been mentioned in the statement that
the Caravelle service from Madras to
Delhi will be run via Hyderabad. 1
would like to know by what time it
would be done.

. Shri Kanungo; It would be possi-
ble only when the Begumpet runway
is extended to receive Caravelle air-
crafts. Our anticipations are that by
the middle of 1965 it would be possi-
dle for Caravelle to touch Hyderabad.

St ST et ¢ F S agar
£ f& 9 ww & wifes wivs dOR fag
I & ITH WEI NI FY A qreAT
Bae gfaw ¥ o qF fead gl @
IH AR FT I A A TS gU
g gdag A w@fm &\ & G
forar o w@r @7

s : afrT F3 w7 free
Y ¢, aifE s wrd faw & gE
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it ¢ ot 39 Wy @,  wEA ¥ AW
A A qF, TH TEY fawed T
T afaw w Q% w7 w8 fa=me
Ll

S} ST ST ¢ 9@F WRT T
I TG fear war

ot T ¢ A q wifas wiwd
Tt &1 wifaw A JFew A frerer
I |

ot wnaw fay fegrt: ag oY
£ 1f7 gk § Tt R fieg wiamd
Fr § 9 Jad faems w1 g Y
sy srEa A @ E?

weaw wgiaw : SeRard qatfed
e

Shri Rameshwar Tamtla: May 1
know whether one of the reasons for
the uneconomic returns in this route
is the late flights generally by the
Caravelle? Will the Government see
to if that the flights are regular and
in time?

Shri Kanungo; It is the endeavour
of the Corporation to run the services
punctually. Here I may say that the
Madras-Bombay service is not uneco-
numic. So, it is a peculiar feature.
Evidently, the traffic between Madras
and Delhi has not been nursed suffi-
ciently. ’

Shri 8. M. Banerjee: When this
Caravelle flight was introduced it
was thought that this flight was go-
ing to be more lucrative and attrac-
tive than the Viscount flight. May I
know whether, with the improved
load position of this Caravelle service
which the Corporation is going to
introduce, any sort of incentives to
the passengers will be offered?

Shri Kanungo: Incentives to pa:u-
engers?

Shri S. M. Banerjee: By way of

. amenities,

An Hon. Members: Why not?
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Shri Kanungo: As it is, we have got
the lowest freight rates in the world.

Y Ho ®To fyId : Wl Ay A
|ET T I JY TF qAAST T g JqH
ag e T § 5 99 & Wi w1
gaTs wgr dfaw ¥ faw I F A
& s 3y &Y a8 faedl-wEmg S faw
Hiaw EXATE FT A0 FT X TR |
& S 9 g § fF qTwie #v gard
WET T F fAC qHT | T FI9 IS
& 9 ag 9 % 7 HT JqC LY SrAAr?

st et & J e ? fear @
fF ag ar$ <t fafew 71w 1965 a9 &
AT & S |

Shri Maniyangadan: Is the Minis-
ter aware of the fact that since there
is no connection to further south
from Madras all passengers who have
to go either to Trivandrum or to
Cochin take the Bombay route and
that it is one of the reasons for the
loss? Will anything be done to rec-
tity this?

Shri Kanungo: Of course, all con-
nections cannot be provided because
of operational difficulties; but the
point is that the outward or the in-
ward, one of them, is connected and
the other is not.

Shri Hem Barua: May I know if
the attention of Government is
drawn to a press report that this
Caravelle service entailed a loss of
Rs. 3,000 to Rs. 4,000 a day on the
average?

Shri Ranga: For every seat or
what?

Shri Hem Barua: If so, may I know
whether the statement made by the
Commercial Pilots’ Association that
the losses are forced by the opera-
tion of uneconomical routes is a fact?

Shri Kanungo: I could not under-
stand the question.

Mr, Speaker: There was a state-
ment by some pilots that the loss....
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Shri Hem Barua: Before that, I
just wanted to know from him whe-
ther Government were aware of the
press report where it has been cate-
gorically stated....

Mr. Speaker: I was coming to that
In that report it has been categori-
cally stated that this service is run-
ning at a loss of Rs. 3,000 to Rs. 4,000
a day. Am I right?

Shri Hem Barua: Yes,
there is a second part also.

Shri Buta Singh: He does not
understand it.

Sir; but

Shri Kanungo: I have said that this
particular service, that is, Delhi-
Madras, is running at a loss, but on
the whole the Caravelle service is
not running at a loss. The report
that it has been a total loss is wrong.

Shri Hem Barua: What about the
other part? You put that question
regarding the Commercial Pilots
Association's statement.

Mr. Speaker: He says that that
statement he cannot verify or deny
because there is no loss so far as the
whole service is concerned. Separate
things cannot be given. That is the
answer,

Shri Siddananjappa: May I know
whether there is any proposal to
extend the Caravelle flight to Banga-
lore?

Shri Kanungo: Not at the moment.

Shri Basumatari: May I know whe-
ther one of the reasons for the loss
is that on these routes most of the
time seats are refused by the autho-
rities in spite of there being vacan-
cies?

Mr. Speaker: They say that they
do not find sufficient passengers to
take.

Shri Basumatarl: There are passen-
gers, but they refuse to take them
on the plea that seats are already
occupied.
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Shri Shivaji Rao S. Deshmukh:
May I know whether the loss in the
operation of these uneconomic flights
of the Caravelle service is due to the
overuse of aircraft and aero-engines
because of bad planning of flights?

Shri Kanungo:
rect.

That is not cor-

Export of Sugar to US.A,

+

Shri Surendra Pal Singh:

Shri Rameshwar Tantia:

Shri Bishanchander Seth:
*324. { Shri Dhaon:

Shri B, P. Yadava:

Shri Indrajit Gupta:

Shri Yashpal Singh:

Will the Minister of Food and Agri-
eulture be pleased to state:

(a) whether it is a fact that an
Indian Sugar Mission visiteq Washing-
ton in June, 1964 with a view to per-
suading the U.S. Government to pur-
chase more sugar from India in the
eoming year; and

(b) if so, what has been the oute-
come of those negotiations?

The Deputy Minister in the Minis-
try of Food anq Agriculture (Shri
D. R. Chavan): (a) and (b). A dele-
gation went to US.A, in June 1964
to make arrangements for the presen-
tation of India’s case at the Public
hearings to be held by the Agricul-
ture Committee of the House of Re-
presentatives, for grant of a larger
export quota to India. The hearings
have, however, been postponed.

Shri Surendra Pal Singh: May I
know whether our anxiety to export

BHADRA 31, 1886 (SAKA)

Oral Answers 2926:
sugar to America has been motivat-
ed by there being surplus production
in the country, or by our keen desire
to earn foreign exchange at any cost?

The Minister of Foog and Agricul-
ture (Shri C. Subramamiam): When
the export started we had some sur-
plus and it is also necessary to build
up export trade in this. Therefore,.
we are continuing the export to the
extent possible.

Shri Surendra Pal Singh: Is it a-
fact that ever since 1961 there has
been g constant decline in the import
of Indian sugar by U.S.A, and, if so,
may we know the reasons for the:
same? .2

Shri C, Subramaniam: They have-
to take into account their require-
ments. In 1961-62, they gave an ad’
hoc allocation of 275,000 short tons.
Later on that ad hoc allocation was
not there; it is only the statutory
quota. That is why, when compared
to 1961-62, there is a shortfall. They
will take sugar according to their own:
requirements,

Shri Rameshwar Tantia: May .
know what is the approximate price
of sugar per maund that we export
and may I know whether it is a fact
that there is acute shortage of sugar
in the country and whether it ijs ad-
visiable to boost our exports unti! we
can jncrease our production?

Mr. Speaker: ‘There ought not to-
be more than one ‘may I know’ or
‘whether it is a fact’. There ought to
he only one question.

Shri C. Subramaniam: I am sorry
1 do not have immediately the price
at which it hag been sold. It should:
be varying according to the market"
rate.
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Shri M. L. Dwivedi: How is it
possible that the Minister does not
know the price at which it is being
exported? When it is being exported,
they must have fixed the price be-
fore-hand. It is not good on the part
of Minister to reply in that fashion.

Shri C. Subramaniam: I am sorry 1
.do not have the figures with me. I
am saying with reference to the
second part of the question that we
have to build up an export tradc.
That 1s why in spite of some short-
.ages, even as in other commodities,
we are exporting some quantity.

Jha Azad: May I
“know whether such agreements are
entered into at the Governmental
level or whether the Government
sends any private parties for hearing
before the Committees of any other
«Government?

Shri Bhagwat

Shri C. Subramaniam: We sent the
Indian Sugar Mills Association for
- the purpose of negotiating.

Shri Shivaji Rao S. Deshmukh: May
1 know how much portion of this
raw sugar exported is reserved for
. co-operative sugar factories?

Shri C. Subramaniam: I do not
have the figures.

Shri 8. N. Chaturvedi: May I know
if there has been any expansion of
our sugar production capacity and
whether our present production is

capable of sustaining our internal
requirements and external commit-
ments?

Shri C. Subramaniam: As the hon.
Member is aware, the competition
between gur and sugar is there and,
therefore, during the last two years
there has been loss of production as
against gur. But we are hoping that
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during the coming season, in view of
the good prospects of sugarcane, it
ahou_ld be possible to have more pro-
duction in the sugar factories also.

Shri A, P. Jain: In view of the fact
that for the current year the initial
quota was 5 lakh tons and then on
account of the shortage it was reduc-
ed to the very minimum, what are
the factors which induce the hon.
Minister to explore the possibilities
of increasing exports for the next
year? -

Shri C. Subramaniam: It is not
merely the question of increasing
exports. It is a question of continu-
ing what we are doing. Even for
that purpose, we should be in the
picture and to the extent we are able
to produce more, to that extent we
should have some quota.

Shri Shivaji Rao S. Deshmukh: Om
a point of clarification. The hon.
Minister has stated that he has not
got the figures. Do we take it that
some portion is to be reserved for
co-operative sugar factories?

Shri C. Subramaniam: 1 hope so.
With regard to the reservation, I de
not have the facts.

off Frer AT T 92 g9 & B o
fag® s & @ g ww afa fHay
Ty fFamarwE R ?

Shri C. Subramaniam: During 1962,
it was being exported at a low price.
During the last season, as a matter
of fact, it was a fairly high price and
and the loss was minimised..

st oo Fag - 5w 2w F <Y Y
FAY 7 W qER T TEL AT Wofy
i I¥ FRA TFAAS F qGT AT
TET 4 | T ¥ @ A fraar ey
wrNS gifas far ?
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Shri C. Subramaniam: During 1964,
the total export to U.S.A. is 116.521
short tons. As I already stated, I do
not have the price here. That is why I
am unable to reply to that part of
the question.

g ;. weEw AdRE, W
A HT SAE TG fEar W™ o

TR AR ¢ weer & § wAw
faar

Mr. Speaker: Shri Yogendra Jha
‘had earlier asked a supplementary
«question and he wanted to know how
much had been sent in August, 1964.

dfravw : AR aa g fF
1964 ¥ ST WG ¥ |1 qT "1 fhely
¥ feare & S cEE Y L7

Shri C. Subramaniam: I have al-
ready answered the question and
stated that I did not have the price
here. But if hon. Members are inte-
rested, I can give the figures.

AT 2 Werw "R, T R
ANTT BT AT FT IAT TH q4OF §
i foF 97 ®Y qar A 7

st femAr @ T WERT #}
w3 Afge fF a8 @7 &=
g g w1 &R

(Interruptions).

e AP : ATET, WET | A
IR T a1 FT I8 GO @ v
e fRd aw fafeex oge & 9=
sEfd A, A AT I N 7
fomra 3% A gomaa & sa | F fafres
q1gT F g F ag a2 § 3 fed }
T
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sft wTnft @ #T =TT AW W
TIAT ST IR G | TR qEF AT AT
fafrex oga 1 fr9a &7 qar 7 v
T FT T ¢ | T AT @Y 9T Aoy
o aver &Y o qar Y &

W T . WIEY, WY |

st farsrrr srare : &% 9 SrrReT STEAn
e d o & 1961-629N
1962-63 & qarar & farqer s o
T, I fre TR ek W
fmm & 9 ¥ g T foqar @k

gaT

8Shri C. Subramaniam: I have al-
ready stated that the hearings have,
however, been postponed. When we
compare with the earnings that we
have the expenditure incurred on
these visits is insignificant.

ot fasw steme ¢ F @y ST SR
g & faan gom

Mr. Speaker: Hon. Members are
asking for certain figures. The hon.
Minister may kindly take the trouble
of collecting those figures and plac-
ing a statement on the Table of the
House showing the quantity exported
during August, 1964, the value of it,
and the quantity proposed to be sent
during the next year.

Shri Shivaji Rao S. Deshmukh: And
also how much hasg been reserved for
co-operative societies?

Mr, Speaker: Yes, that also might
be included in the statement to be
laid on the Table of the House.

Shri C. Subramaniam: Yes, I shall
do so.
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st wo Ato fard : & 7 W
Wﬁﬁ{o@oﬂ:oﬁﬁﬁpﬁw
- 1 Ffwede o ¥R fFa WK
goars F € | & g WY ST STga g
ﬁﬁﬂ'q\oq’qoq‘oﬁ@'?ﬁ-ﬁm
®r € a1 fFdr W w9 By W qerd
] wg

Shri C. Subramaniam: We are ex-
porting not only to the USA but to
various other countries like Canada,
UK, Japan, Malaysia, Singapore,
Viet-Nam, Hong Kong, etc.

&Y %o ATo faard : frae 71 wiwewe
qr gt fFTaT A5 oy ?

Shri C, Subramamiam: In 1964, up
to 31st August, 1964, we have exporti-
ed 2,17,277 tonnes.

An Hem, Member: What was the
demand and what was actually sent?

Shri C. Subramaniam: For the other
countries, there is no question of any
commitment. We are sending to the
other countries on the basis of our
making our offer and their accepting
it. ’

Shri K. C, Pamt: May 1 know
whether before sending this Indian
Sugar Mission Government made any
estimate of the surplus likely tc be
available in the coming season, and
whether they have fixed any definite
export target?

Shri C. Subramaniam: I do not
think we have fixed any export tar-
get. First of all, we wanted to ex-
plore how much USA would be pre-
pared to take because there is price
advantage, as far as USA is concern-
ed; then, to that extent, we may cut
down the exports to the other coun-
tries.

Shri Hari Vishnu Kamath: ‘When
will the hon. Minister furnish those
figures, in accordance with your di-
rective on the supplementary ques-
tion?
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Mr, Speaker: He may take, I think,
two or three days.

Shri Hari Vishnu Kamath: The
session is concluding next week. That
was why I wanted to know,

Mr., Speaker: I think that he will
be able to lay it on the Table of the:
House within the next two or three
days.

Shri C. Subramaniam: Yes.

Training to Progressive Farmers

*325. Shri P.  Venkatasubbaiah:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government propose:
to revise the scheme of giving train-
ing to progressive farmers in the
country; and

(b) if so, when the scheme will
eome into force and the main features
thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). A
statement is laid on the Table of
the House.

STATEMENT

(a) The Scheme for specialised
training of selected Gramsahayaks
(Progressive Farmers) sponsored by
this Ministry is not proposed to be
revised. However, the scheme for
short duration training for Gram-
sahayaks being implemented by the
Department of Community Develop-
ment has been slightly revised.

(b) All State Governments have
already been requested to modify the
training programme of Gramsahayaks.
ag indicated below:

(i) The Gram Sahayak Camps to
be organised in future, will
have progressively greater in-
volvement of young farmers
and active members of village
Volunteer Force. The camps
would focus attention on
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youth work and agriculture
production programme.

(ii) The duration of these
camps hag been raised from
three days to filve days.

(iii) The participants,
cularly young
youth workers, will be en-
thused and encouraged to
come forward for further
training under the more in-
tensified training program-
mes of 12 days’ youth leaders’

parti-
farmers and

camps, and also for the 15
days” specialised training
courses for selected Gram
Sahayaks in the fleld of agri-
culture sponsored by the
Ministry of Food and Agri-
culture,

The modified scheme is expected to
be implementeq shortly.

Shri P. Venkatasubbaiah: In view
«of the fact that the per-acre yield or
production by the progressive far-
mers of our country can compare very
well with that of any other farmer
in other countries, may I know why
a programme could not be chalked
out by Government to send some
‘progressive farmers to other coun-
‘tries, especially to Japan, where they
could study the methods and intro-
‘duce them to our advantage in our
country when they come back?

Shri Shahnawaz Khan: The Gov-
-ernment, at their level, study all the
improved techniques in agriculture
in all the different countries, and
‘through their experts, they dissemi-
nate that information to the farmers.

Shri P. Venkatasubbalah: Instead
«of mixing up the progressive farmers
'with gramsahayaks by asking them
‘to join the camps run for the use of
gramsahayaks, which will will not
‘be able to impart the necessary edu-
«cational knowledge in agricultural
farming, do Government propose to
revise itg old policy of giving a long
«duration training for progressive
farmers (n the country?
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Shri C. Subramaniam: There are
various Kinds of training. There is
a short-term course in which speci-
fic programmes are put through.
There is a longer course for the
younger generation so that they may
be there for five or six months and
get the training. But this ig a short-
term training programme.

st /o &0 AR : IH-GETE W
Yt faa<r <@ mv §, SN qamr v
2 o =@ qur BfY g gAY FIeET
&1 g gt FAT T80T, AfFT a8
FHfTEr Sqaade feurddiz £ gt
FY gfa AT 9TEar & | § ag ST
agar g fF & A1 eE AT
g afx = & @ wgfe Sqade
feqredie Y AT X T AT FT
a7 afawr § fF ag I+ smfag w3
T & | T AT FTHGAT Fror §
w1 guT far mar @ W SEN A&
sfagsd ?

stagAAw et gy gEE
Ffadr qquie feuediz & waRd
T Far o, AT g § F ag aw
frar mar @ f5 ¥ faaet Qe §
TAFT ST WK SR qavag &,
Ffy 1 at% g wnfgy | gafag sad
T g% q% Jqg WG AT I HY AT
AT IR |

WSTR WA : AT FH(AET T~
¥z feqrddz Wik witweex fafaedt #t
AT AATE T &Y g FwrE I G
g7

oY ST Wt O Y g T
ar W&

oft 7o wTo fradY : wg wwrE o
wE?

st grarw Wt : s atg A
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Shri P. C. Borooah: Has any sche-
me been drawn up to make progres-
sive farmers share their experience
with the weaker section of farmers?

Shri C. Subramaniam: That is the
idea. These farmers will impart
information to other farmers in the
village.

Dr. Sarojini Mahishi: In view of
the fact that some sort of training
is given to progressive farmers with
Danish collaboration in some parts of
the country, do Government intend
to extend this sort of training with
the collaboration of other countries
to the whole of the country?

Shri Shahnawaz Khan: Most of the
training to progressive farmers is
being given in collaboration mostly
with American experts. Certain
other specialised programmes like
dairy and other things may be done
in collaboration with other countries,
but the training in agriculture is
mainly with the collaboration of
American experts and some Russians.

st @¥: ;T Ig 99 § 5 I -
@ STt ggfa ¥ g @ w3
AFT WY &, SN ¥ ©F F) o9 FO
T AT T47 faar oy § A oF w
THo Yo FaT fagy war & W} @ gefa
¥ g AT a1 F<-faar @ AR
feamt #1 ag vefy 78 faart o @
g?

ot s Wt o A A g
I TOF F JA F F dw Y W
IR TE A RaaT ST @

sft 30 fao Wt @ wwfawier
frgml MY 97 a0 ¥ AN+ F
grag ¥ foer W & fag o & @
AT @ §, 97 0 frqm @< FE Y T
¥ 7 foraar Tl # aE F I AR
w9E ¥ qgHAg fq grm ?

- g @t W w9
AT v ¢ |
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stoamefeg : "Tag e ¢ e
foewr ot wrew famd §, 91 Sfmwa
o 7t A §, afer v s
Fmr gfew #t 7 g fafieex
e S wewfaad ¥ ¥ ¥ oo
sifauiter feem & 7 g7 @ wifa #<
w® & @ fox wawfaviter Sy a
FmaifarwWre?

st sy Wt gw waEa &
it sfawier & & 2T W sarar s
T |
Shri P. K. Deo: The Bharat Krishak
Samaj is sending some farmers to
the States for further training? Ie
it part of this scheme? Also, how do

they manage to get the foreign ex-
change for that?

Mr. Speaker: The question relat-
ed to training inside the country.

Shri P. K, Deo: Some farmers are
being sent outside. I asked whether
it is part of the scheme.

Mr. Speaker: That may be asked
by tabling another question, not
under this.

Shri P. K, Deo: The Minister was:
going to reply. He can throw some
light.

Shri C. Subramaniam:
Speaker should permit.

Shri Kapur Singh: Do Government.
propose to examine the basic ques-
tion as to whether our low land
ceilings are at all compatible with
scientific and progressive farming,
before proceeding further? This is:
a basic question.

Mr. Speaker: Basic it might be,
but not relevant to the question that
we are dealing with here.

Shri Kapur Singh: If the ceilings:
are such....

Mr, Speaker: It deals with train-
ing to progressive farmers in the:
country.

But the:
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sftqrest : AT AW WWT AN
et ...

e Aged : W & & T @,
ot afed |

=t qreeit @ & wew W2W FT @A
AT § W qreTETE ¥ A FAATE |
GO FY T q@TH H IR A A 449
TR Y WA A ] IR TR K
W AT ATGATE . ..

e VR W6, T9 a9 09
q5 9Ty |

Shri K. C. Pant: May I know whe-
ther Government has any scheme for
utilising agricultural universities for
imparting training to farmers; if so,
what will be the role of the univer-
sities?

Shri C. Subramaniam: Yes, we
have a programme to utilize the uni-
versities. They also organise courses
for a week, for a fornight, to get the
progressive farmers and give them
training.

Prices of Edible Oils

+
Shrimati Savitri Nigam:
Shri M. L. Dwivedi:

Shri 8. C. Samanta:

Shri Vishwa Nath Pandey:

Shri A. V. Raghavan:

Shri P. C. Borooah:

Shri P. R. Chakraverti:

Shri Rama Chandra
Mallick:

Will the Minister of Food and
Agriculture be pleased to state the
concrete steps Government have
taken to bring down the soaring
prices of edible oils and pulses during
the last two months?

The Deputy Minister in the Minls-
try of Food amd Agricul‘ure (Shri
Shahnawasx Khan): In order to arrest
the rise in. the prices of edible oils,
the Government of India banned for-
ward trading in edible oilseeds and
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oils in June 1964, restricted their ex-
ports, tightened credit facilities and
allowed some imports of soya bean
oil and of a limited quantity of
mustard seed. Forward trading has,
however, been allowed to be resumed
recently in view of good prospects of’
groundnut crop of 1864-65.

Some State Governments, under-
Defence of India Rules, have restrict-
ed or stopped movement of edible-
oils and oilseeds outside their terri-
tories.

In the case of pulses, credit facili-
ties have been tightened and in some
States wholesalers have been licens-
ed, profit margins have been fixed.

and display of prices has been
attempted.
Shrimati Savitri Nigam: May I

know how far this is correct that since
the time of decontrol, the Vanaspati
Manufacturers’ Association, who used
to fix the prices on a voluntary basis,
have increased the prices four times-
in g month, and how far this is correct
that Government js totally responsi-
ble for the abnormal increase in the:
price of these edible oils?

The Minister of Food and Agricul--
ture (Shri C. Subramaniam): Vanas-
pati price is linked to ground nut oil
price, and even when there was con-
trol, it was a voluntary control, and
the price used to be fixed on the basis
of the ground nut oil price, but for
this fixation, they used to get the con-
currence of Government. This de-
control was to the extent that they
themselves could fix the price without
reference to Government. It is true
they have increased the price four
times within a month, but their ex-
cuse is that it was with reference to
the increase in the ground nut oil’
price, which is the raw material for
vanaspati.

Shrimati Savifri Nigam: May I know
how far this is correct that these-
monopolists who deal in ‘vanaspati
had made purchases worth Rs. 125
lakhs of ground nut oil in order to-
increase the price, and they have in--



12939 Oral Answers
creased the price knowingly, and
‘therefore, may I know why ground nut
is not being controlled again?

Shri C. Subramaniam: I have heard
-about these allegations that they have
«cornered the stocks, and they were
showing increased prices. An enquiry
was made. The vanaspati manufac-
turers as such have not purchased be-
:yond what their requirements were,
but it might be there might be other
-subsidiary  organisations connected
with them who might have purchased,
but I have no information about that.

Mr. Speaker: There is one thing;
it is not warranted here. The hon.
Member Shrimati Savitri Nigam has
‘many schemes in her mind and she
made those suggestions at Simla and
‘those suggestions were appreciated by
the District Magistrate there. She has
many suggestions to make and she
feels that she can bring down the
-prices. I will request the hon. Minis-
ter to just listen to her for sometime
-and consider all those proposals that
-she has in her mind.. (Interruptions.)

Shri C. Subramaniam: May 1 say
that I have had the benefit of listen-
‘ing to her and knowing about those
-proposals.

s "o a0 fIY : 7T A= wA-
Tq F 9qT & % Faefa a0 F gomar
AR WY & AT A A §, § W aga
AWINITREAR AT A1 3 ITER
o7 @ § @ @t I faerae W agdy
AT 7 T Y A e A oy
Saerae qgdt s W@y g, ag W v AWy
WERT HY q@T § WK FWTag 17 q@T
2 fr @ ag At A F o At
w7 afsarara N faFma §F G R 7
& g wTga § Tt Y framae
® O F fag A g $F w9
S5 & FAq qT T TR 7

aeqy WgNY e sUed d,
AA-TERT W T I T |
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it Wo ®to AW : qfimg Fa &
WY ag AT §

Shri C. Subramaniam: There has
been a steep increase in the price of
edible oils and that has been mainly
due to short production during the
last year, 1963-64. Ag far as adulter-
ation is concerned, it has come to the
notice of Government that there has
been some adulteration, particularly
with regard to mustard seed. I am
sure the Health Department ijs taking
sufficient action.

Shri S. C. Samanta: Hon. Minister
has stated that some oil seeds were
imported to bring down the prices and
he mentioned soya beans amd other
things. May I know whether we are
self-sufficient im mustard seeds se
that it was not imported?

Shri C. Subramaniam: The produc-
tion of mustard seed was less than
normal and therefore, there is this
shortage. In other countries mustard
oil is produced not for cooking pur-
poses or for extracting oil but for
other purposes. The availability of
mustard oil in world is limited. It
is a peculiarity of Bengal and some
other areas that they consume the
mustard oil.

it frserrra QR R : CEES WA
F gl ¥ R w9y ) fa e
ST aTa A sfaay sy § ?
Shri C. Subramaniam: We have
panned al]l exports of edible oils.
it fawmTa ¥ : AT FaTA ag
q7 fF THES AEew w1 WO Ny
IR W 9T fa fover seia arY
¥ sifqarg wd § ?

Shri Shahnawaz Khan: UP. and
Gujarat.

Shri P. C. Borooah: May I know
whether any directive hag been sent
to the State Government to make very
severe their lawg against hoarding?
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Shw Shahnawaz Khan: Each State
is empowered to take actizn against
hoarders and we feel that the existing
law is strong enough to enable them
to take stern action against hoarding.

Shri Ranga: The hon. Minister just
now submitted that the price of vanas-
pati had been raised four-fold. Has
he satisfied himself that to the same
extent the vanaspati manufacturers
had paid to the growers four times ag
much? If he were not satisfled, what
steps has he taken to persuade them
to fix the price at a reasonable level so
that there would not be this much of
difference between the earlier price
and the present price and the price
paid to the grower and the price they
charge from the consumers?

Shri C. Subramaniam: When 1 said
four times, it is not four times the
original price; in four instalments they

increased the price. But taking
into account the groundnut
oil prices, it is proportio-
nate to that. We have fixed what

would be a reasonable conversion
charge of groundnut oil into vanaspati.
Taking that into account, the price fix-
ed by the vanaspati manufacturers is
all right, but whether the price went
to the growers or the middlemen, I
am not in a position to say.

Shri Ranga: What steps have they
been taking to see that the prices are
brought down to a reasonable level?

Shri C. Subramaniam: That is why
we are importing to a certain extent
soya bean oil to bring down the price.
In addition to that, the next crop is
coming very soon—in the second or the
third week of October—and fortuna-
tely we have g very good crop of
groundnut and other oilseeds. I sup-
pose it will be having an effect on the
prices,

=t qrodt: e A g TgN &
FTCT IYHT AV HT FIAT 9 WY 5@
T2 T & W1 5 faar 97 domw W)
Tt & weaT Ao § ford 3 ST iy
1171 (A LS—2.
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TTHI AT Tfg o ag 7O 7

@ ¥ 1 gt A9 A7 F ¢ o wad

Y T A G TE | 7T FEHLCEE G

ot fa=re FT 1@Y ¢ fF oo At qe

& foa war 7 faem A wwrel waer oY

g g e & ? S w@an g R

gER T faar A mraa @

ot Fgrnw ot T ¥ -
s wreat & S I A 1Y IEfEE
& ag Arh § W g g e W T
E 1 fora-foray fft K2 9 T g,
gFfw TR E fFogi A ag
fos a% @gi ¥ 9T IAET Ao T
fear amr

st o Wo WA : FAT I I T T4
fawer s aw s 7

Shri Shivaji Rao S, Deshmukh: May
I know whether the hon. Minister’s
attention has been drawn to a report
published by the Marketing Adviser to
the Government of India to the effect
that a seasonal and non-seasonal
variation in the prices of groundnut
seeds is to the extent of 400 to 700 per
cent. in the same year and, if so,
what steps do the Government pro-
pose to take to correct this trend?

Shri C. Subramaniam: I do not
think it is 400 per cent. In January,
1964, the price index of oilseeds was
153'6; in August, it went up to 208-3.
I do agree, even this is a steep price,
and that is why we are considering
what steps should be taken for the
next geason.

wft fiver arvemqor : it g fafieeT
aEw X wgy f6 W Swy ag
& ST SvEaT g £ @ ag el ¥
faos & o mrfo wWTo Wil W
e o

oft ervgwTe wt : fafireeT aEa A

ag wlf =g s e AR @@ T
R g7 Fir 2T A< AT 9T A
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Mr. Speaker: Shri M. L. Dwivedi.

Shri M. L. Dwivedi:
No. 327.

Shri Kapur Singh: Question Nos.
841 and 346 may also be taken up

Question

along with this question; they are
all allied.
Mr. Speaker: If they are allied

and the Minister can answer them

together, it can be done.

Shri Hari Vishnu Kamath: Question
Nos. 341 and 346 are allied, but
Question No. 327 is not allied with
them.

Shri C. Subramaniam: Question
No, 341 has nothing to do with this.

Mr. Speaker:
No. 327.

All right. Question

& feafa
+
(‘iﬁﬂ'o Fl'hfliﬁ :
s et s
| *t|o do wmA ¢

Lot gare g

T &@ Ja F@ wdr ag a9
* FqT F fF

*327.

(%) @ Fgr Ffy T F
aremat faamr & fA3ms 2To dYo aTo
gAY ¥ TW I} H, W Qo AT,
q8e¥ ¥ fggram @igem ¥ war @,
forat geaar & f wih faasir gean
famg #Y SEET & T@E AT F 5VIHT
& Q& fawe § ;WX

(¥) @™, T g aft T

sfafwar & ?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) and (b). What Dr.
Sukhatme is reported to have stated
is that 4 persons out of every 10 in the
world are hungry and one of them is
an Indian. Dr. Sukhatme defines
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hunger as comprising under-nutrition
and mal-nutrition. Dr, Sukhatme’s
calculations are based on internationat
standards of nutrition which are sup-
erior to those in India. Government
are making every effort to increase the
production of foodgrains and of other
articles of food to provide a balanced
food diet to the people.

st qo o fy &0 : & AreAT wTRAT

g f& Fa7 7g a19 9= 78 ¢ f& fergmamr
F gg7 & wawi #, faad I 53w,
fagTe, ®iw w3W Feanfa wfaw §, G+
N oW 7 faaw & Feo ofgal 9%
frafg T @ &, 9 a0 o A A
TR Y A # gs w7 TE

ar ATy FT & AE § AR TEY O "

g AT aEa g frwa ¥

AT AhA & a8 gEaTe 3 1 7 39

FT fare faar g1 ag 4t 78 faar @

TR | g ¥ ¥ faar s !

The Minister of Food ang Agricul-
ture (Shri C. Subramaniam): I do not
think that would arise out of this
question. That is about distribution.
This is with regard to the report in

respect of the conditions of nutrition
in India.

Shri M. L, Dwivedi: But it is about
eradicating starvation.

# ST ATEan g i werEe At
H 370 qaETeH A AT FiE f Y fF feeg-
wWw A M wEe) & ag §ar &y
A F @A ferm AR ag @ &
qY TG §, I9F A F g FT 4T
g 1 9w ol Y s A & e
qdwT FY o T/ ], a-aT9 @RI
#1 o FH 3 | ¥ S agan § R
FEww & fod g Fr wAA FT
W & 9K fgrgeam & a=91 A et
Y A I TG A @ § W W
iaﬁg‘tfnﬁw T A 2 &, 1 AR
R &
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Shri C. Subramanjam: Starvation
death is different from under-nutrition
or mal-nutrition.

Mr. Speaker: He wants to know
what steps are being taken to improve
the nutrition content of our food.
Now he wants nutrition.

Shri C. Subramaniam: That is a
general question of increasing the
availability of food supply. All efforts
are being made to increase agricul-
tural production in order to  meet
this. In addition to that, we have an
import programme also. (Interrup-
tion)

st /o Ao fyadt : : F www W
Far # W1 § 1 & 7 go1 § fF = §1
F1 3T T T A7 @R [T FIH
3T TEY £ 1 I W # faerfaem £ w
g ag 7 g0 gy gy ?

Shri C, Subramaniam: Yes, Sir, for
the purpose of increasing the nutri-
tion content of the food we are trying
to have increased production of sub-
sidiary foods like milk, vegetables,
fish, meat etc.

Shrimati Savitri Nigam: May I
know what plans our Government
have made to produce more nutritious
food which may be provided, especial-
ly, for the babies? I would also like
to know how this ‘freedom from
hunger’ programme is going to be
extended keeping in view the great
necessity for nutritious food.

Shri C. Subramaniam: We are pro-
ducing baby foods also to a  certain
extent, but I am sure it will serve
only a marginal percentage of the
babies. Generally, it is increasing the
general standard in the country which
alone would meet the requirements
with the general tempo in the
Country today.

Shrimati Savitri Nigam: My ques-
tion was a specific one. I want to
know what plang and projects the
Government have got to produce more
and more nutritious, better and
inexpensive food. '
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Shri C. Subramaniam: We have
programmes for increasing the milk

supply and utilising that milk for the
purpose of producing baby foods.

Shri Shivaji Rao S. Deshmukh: The
question is, how far nutritious
babies can be produced!

Mr. Speaker: Order, order.

Shri S. C. Samanta: May 1 know
whether the Statistical Department
of the F.A.O. surveyed the current
position in different countries of the
world; if so, what was the comment
made by them about India this time?

Shri C. Subramaniam: It does not
require an FAO expert or a statistical
organisation to do that. We know we
are deficit in food; and nutrition con-
tent «f our focd is also low compared
to the norma! standards. The pro-
blem before us is to increase the pro-
duction in the country so that we may
be able to give our people more food
and better food.

oY e mofﬁh}SWW»
T g9 § Tho Mo Mo [ T fh
2 #R TFo To o @1 frdie # 78

~

mraT A7 | AT HEET ¥R 7 A
& FqAT qES B

Shri C. Subramaniam: I can tell the
hon. Member that even though he is
the Director of Statistical Department,
F.A.O, it was not on behalf of the
F.A.O, that this survey was made.
He did it on his own capacity and sub-
mitted a report to us.

Shri S. M. Banerjee: I would like
to know how far the statement made
by Dr. P. V. Sukhatme is correct, and
whether the Minister denies that there
had been starvation deaths in the
eastern districts of Uttar Pradesh
and northern districts of Bihar,

Shri C. Subramaniam: I know the
hon. Member made this allegation dur-
ing the food debate also. He went to
the extent of saying that the U.P. Food
Minister admitted there were starva-
tion deaths. I made a reference 10
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them and the Food Minister says that W ¥ I /Y wAT 2 A
he never made such a statement. %

Apart from that, we have verified a7y a1 f& & o w0 owa
these allegations and we fing that there ~ §THIX FATET FTTE, 60 §FeT F WY
is no basis for saying that there have shqq qarar forayy
been starvation deaths in Uttar o hS w2 faw ng
Pradesh. & wiwel 7 famr weer avg ¥ @
oT ST | QT T8 4T 97 |
As far as the findings of this )
expert are concerned, he has stated e WP A AT A &

that four persons out of ten are ag Ty g fF &I TN Q!Tl
hungry and one of them is an Indian.

He has also defined what he means frar 52
by “hungry”. By those standards his

statement is correct. o TAAAFT AT © T
AEIRY, 3 I & 3 fF S "
Shri S. M. Banerjee: Sir, on a point gz gfrar #1 & I9F OF AEAT A

of personal explanation. The Food FamT & fF @ ¥ ¥ o war war g
Minister of UP did not deny that PN

report about starvation deaths. qr gﬁm &7 wrardr 7 %WH
¥ 1 fomwr wae g A w42

o T R At : wiwei A | TR ag maw g fr

1 AL &1 AT @A gO K FEE gaTe miwst ¥ off fggrm ¥ femaw

3 T
FHOT 3w A gAY ST & s Ay 60 dFeT FT FER Far fawr F
3 S oA weiw atve gay 5 A1 A8 O @A AW A A ¥ Rl

a1 FFT 7 G fr @ & avg ﬁ’rma‘@ T A ) Al Am
¥ wiws fear #, uw AT A dwer g 00 F68 qEl S
TET F 48 FOT F HR gAC 60 AFT B s R e

F g 7 A9 arT g T F 7 Iaq §; Iwiv A frar @

Shri C. Subramaniam: As a matter WMo TW wge fgmr :

of fact, I got greatly interested in G?Vﬁ' sare far 2 T
the statistics of Dr. Lohia with regard : @ T W oW

to the three or four Chhataks of food " g wnfee o
per day for 27 crores of people. I
tried to make a calculation and I weaH WG AT S qE ATST

found that at that rate we should T we ¥
have a surplus of 10 million tons in i' T% T a S F A

this country. Because, if 27 crores .
of people get only four chhataks, the .tto!'l‘ﬂ e g ;& e
rest of 18 crores cannot consume the LTalani g ?

rest of the production in this country. ) .
Even if the 18 crores consume at the seqq wgaw . S SE ¥ Uy
highest standards of consumption, TG & A e Tl g @ W
there should be a surplus of 10 mil- A

lion tons, as against which we are @"" '

now actually finding a deficit. o R “‘*‘F “.,.r!m —

o T wige & fgar © ey AT Y S R o |
TR, AT FT I9F § | TN A R
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SHORT NOTICE QUESTIONS
feelt & W qET
SN.Q. 4 Y TAN AT : FT WG &
gfe 7ot a5 s & g o fw

(%) = faeet & amfedt ¥
W A @Y aw ey ¥ A mee
qig ™o E

(&) =1 R @™ AR
Afdfga s sm e g ; AR

(w) afz gr, @ &I ¥ W
Yy ¥ T AR Sey § 7

The Minister of Food ang Agricul-

tare (Shri C. Subramaniam): (a)
Yes, Sir; in some cases.
(b) No, Sir.

(c) Does not arise.

Y Faw T : FaT ¥ ST qwar
¢ fr foeht 3 e wfawR g A
Wt e frateor afafy aomé 4, 9o
w9 qFaeT ¥ war & fr foe® @A &
feeet & @mael & g@@ 20 wfoww
TFAE ?
Shri C. Subramaniam: There has
been an increase. I am not prepared

to admit that it is 30 per cent; but
there has been an increase.

ft T e ®T S
awar § fe 9w w2 § mfal )
T arQe Y Fg § fF aega: WA
Y T §, I e @ § =@
N W ¥ g A § awr frar w<
T a7 X § 7 AT G A AT
¥ gg T wr g, WK afs dar @ &
WH AR & fad sy F7w IITC AT
@

Shri C. Subramaniam: The price
fixed here was on the basis of a cer-

tain percentage over the cost price.
Naturally, nobody knew exactly the
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cost price. Therefore, it was found
that this fixation of the price on this
basis, giving a margin on the per-
centage basis, over the cost price was
not the proper thing The Delhi mer-
chants’ contention is that they are de-
pending upon the supplies from Pun-
jab and other States; therefore, they
have to take into account the price that
they have got to pay in Punjab or UP
for these various articles. Therefore,
it we have to fix the price, we have
to adopt some other formula and we
will have to consider what formula
we can adopt for Delhi.

Mr. Speaker: He makes the alle-
gation that the traders among them-
selves manipulate certain fictitious
transactions by one becoming the sel-
ler and the other becoming the
purchaser at a higher price; then,
the second one sells to a third man
who is an accomplice at a higher
price, thus they raise it. That was
the question, I suppose.

Shri C. Subramaniam: I do not

have exact information. It is quite
probable that for the purpose of
evading this fixation they might

have done it.

Shri Hem Barua: May I know whe-
ther Government are aware of the
fact that a battle over the price of a
cup of coffee is being raised in
Connaught Place with all the fury

and that some politicians have also
joined in this battle against the
increased, exorbitant price and all

that; if so, what steps have Govern-
ment taken to see that the price of
coffee per cup is not raised?

Shri C. Subramaniam: I have also
seen this interesting news in the
newspapers and I am sure that the

Delhi Administration would be
looking into it.
Shri Daji: The Government has

been announcing ever singe July that
they were going to fix the highest
price of foodgrains and the Govern-
ment has not yet done so. May I
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know  whether. Government still
intends to do so and is the Govern-
ment aware that by this deiay the
prices that can be fixed now will not
be much below the present ruling
prices?

Shri C. Subramaniam: This is with
reference to the Kharif season which
will be starting very soon, from 15th
October or so. Before that I hope
to announce the price,

Shri S. M. Banerjee: I would like
to know whether it has been brought
to the notice of the hon. Minister
that the retail prices of atta, rice,
pulses and even spices in Delhi have
gone up by 10 to 20 per cent; if so,
what steps Government contemplate
to take to check that rise?

Shri C. Subramaniam: It is true
that prices have gone up and are
going up. That is why an attempt

was made for the purpose of fixing
the prices. I do not think it can be
done on a voluntary basis leaving it
to the trade. Therefore, we have
to take to some other methods. I
cannot announce it before any deci-
sion is taken with regard to it.

Shri Shivaji Rao S. Deshmukh:
‘What is the Government’s reaction to
the alleged demand of the traders’
organisation to have 30 per cent
profits?

Shri C. Subramaniam: I have not
seen that 30-per-cent demand.

=Y AN ¢ MemE WEIRE,  F|T
| WENTE F FTOT W F oW W
fEEI JE & AT @ g oae
7 & fr 5w 3w, 9« fr e A N
WHIW 9T 9g G ¥, AT YT FF
T aFEA A o e ¥ fF
Fael &Y IwTE A A7 qF, @ AR
¥ goma ¥, 9g0 5 9N w7 A9 Faf
LUK
Shri C. Subramaniam: I am sur-

prised to hear from the hon. Member
that there are no seeds available in
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Punjab. As a matter of fact, we are
procuring seeds in Punjab for other
States, Therefore, if the hon. Mem-
ber’s contention is . . . .

Mr. Speaker: Therefore, he is
apprehensive that seeds' might not
be left in sufficient quantity in
Punjab,

Shri C. Subramaniam: I do not
think any farmer will like to part
with the seeds without reserving
sufficient quantities for his own
requirements.

sftoaT : feAm ¥ wew oW
5T AT

Shri Igbal Singh: The price of
wheat in Punjab remained from
Rs. 50 to Rs. 55 per quintal, whereas
the consumer’s price in Delhi has
remained at Rs. 70 per quintal. What
is the reason for so much difference?

Shri C. Subramaniam: The wheat
prices, according to the quality, vary
from Rs. 51 to Rs. 58: The first qua-
lity—Rs. 51 to Rs. 52; the second
quality—Rs. 54 to Rs. 56; the third
quality, the most superior quality,—
Rs. 57 to Rs. 58. Thig is as on 10-9-64.

Supply of Foodgrains to Bihar

+

r Shri Bhagwat Jha Azad:
Shri K. N. Tiwary:
Shri C, M. Chaudhary:
Shri Rajeshwar Patel:
Shri D, N. Singh:
S.N.Q. S'T Shri Sldheshwar Prasad:

shri Shree Narayan Das:
Shri P. R. Chakraverti:
Shri N. P. Yadav:
Shri K. K. Singh:
Shri B. P. Yadava:
( Shri D. N. Tiwary:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether the quotas of food-
grains allotted to Bihar State have
been delivered in the past;

(-b)' whether the total requirement
of the State as demanded by the
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State Government has been agreed to
for supply; and

(c) if not, the reasons therefor?

The Minister of Food and Agri-
culture (Shri C. Subramaniam): (a)
‘There have been some short-falls in
the supplies to Bihar against quotas
allotted during the last few months
but these short-falls will be made
up shortly.

(b) and (c). The Bihar Govern-
ment have been asking for allotment
of one lakh tons of wheat per month
for distribution in the State exclud-
ing the important towns where
wheat is issued by the Government of
India from the Central depots direct
to retailers. Keeping in view the
demand of other deficit areas and the
supplies available with Centre, it has
not been found possible to allot more
than 50,000 tons of wheat per month.

Shri Bhagwat Jha Azad: May I
know whether the allotments to the
States have been only up to the

month of September or whether
the allotments have been there for
two months ahead which are the

most difficult months before the new
crop comes into the market?

Shri C. Subramaniam: No, Sir. We
make allotment from month to month.
For October also, we will be making
allotment soon.

Shri Bhagwat Jha Azad: May I
know whether, when the Govern-
ment says that there is a lag in the
supply according to the promised
quotas and that they will be supplied
in future, they will be supplied when
the new crop comes into the market
or whether the people will wait till
that period when the supply is made
from the Government? What does
the Government think about it?

Shri C. Subramaniam: I am hoping
that hereafter from October onwards
it would be possible for us to deliver
the agreed quota of 50,000 tons.

Shri Shree Narayan Das: May I
know whut was the extent of short-
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fall in the supply of foodgrains dur-
ing the period March—July?

Shri C. Subramaniam: There has
been a shortfall from January to
August. If we take that period, there
is still a quantity of about 40,000
tong or so in arearg for the whole of
this period.

Shri K. N. Tiwary: Keeping in
view the food scarcity in north Bihar
specially due to heavy floods, is any
additional quota being considered to
be given to Bihar and, if so, when
that quota will actually reach Bihar?

Shri C. Subramaniam: As a matter
of fact, the representation was made
to the Central Government that some
stocks will have to be rushed to the
flood-affected areas and the stocks
were made available and some move-
ments also were made to the flood-
affected areas. With regard to the
future, I am sure, the Bihar Govern-
ment will take care, out of the quota
allotted to them, to make available

to north Bihar sufficient quantities
taking into account the flood
situation.

sray : fagr AR wgre &
S FILT I W@ § A wET A Oger
qu|r wgr 97 {6 gq 98 W e ary
g1 & s wEga § fFoag =
Fq g% qreT # IRl & foad qax
AT ¥ AL AAW 9T [ ATHM
AR g @fEd g Y I

Mr. Speaker: Whether Zones are,
proposegl to be abolished,

Shri C. Subramaniam: The ques-’
tion of Zones can be considered only
by the time next harvest season
begins; particularly for wheat, it.
will be only next March,

Shri Harl Vishnu Kamath: If I
heard the Minister aright—he said
something about the present and the
future; supplies to be made avail-
able in the near future—may I know
what will be the time-lag between
the present and that point of time in-
future, and in the interregnum will
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the people live on mere hope of get-
ting the food?

Shri C. Subramaniam: It is a conti-
nuous and continuing supply. There
is no question of any interregnum.

Shri Harish Chandra Mathur: The
Prime Minister is reported to have
said that the food situation is going
to ease from 15th October. May 1
kpow what in-take is being expected
and to what extent the situation will
be normalised?

Shri C. Subramaniam: The kharit
crop will be arriving from the second
week of October. We have got
encouraging reports and particularly
the rice crop is abave narmal and in
some cases there is a bumper crop.
In addition to that, during October,
we will be importing 700,000 tons of
wheat. Taking all these into account,
the situation is bound to ease.

WRITTEN ANSWERS TO
QUESTIONS

Agricultural Production

([ Shri Vishram Prasad:
ogag J Shri D, C. Sharma:
*q Dr. L. M. Singhvi:
Shri P. C. Borooah:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to initiate
action on the proposals for agricul-
tural development irrespective of
their final decision /regarding the
shape and size of the Fourth Five
Year Plan;

(b) whether the proposalg drawn
up by the working groups on agri-
cultural development during the
Fourth Five Year Plan have been
examined by Government; and

(¢) when a final decision wil] be
taken in the matter?

The Minister ¢f Food ang Agricul-
ture (Shri. C. Subramaniam): (a) Yes,

SEPTEMBER 22, 1964

Written Answers -2956
Sir. The Government have decided
to initiate advance action on the
proposals for agricultural develop-
ment irrespective of the fnal deci-
siong regarding the shape and size of
the Fourth Five Year Plan and the
State Governments have also been
requested to take necessary action in
this direction.

(b) and (c¢). The tentative pro-
posals drawn up by the Working
Groups on agricultura] development
during the Fourth Plan period have
been considered by the Department
of Agriculture and forwarded to the
Planning Commission. These have
not yet been finalised pending their
consideration by the National
Development Council.

Community Development
Programme

( Shri B. P. Yadava:
| Shri Rameshwar Tantia:
*329. { Shri Bishamchander Seth:
Shri Dhaon:
1Shrl Bibhuti Mishra;

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether the Union Government
have drawn the attention of the State
Governments to the slow progress of
the community development pro-
gramme in the various spheres;

(b) if so, the reaction of the State
Governments thereupon;

(¢) whether any suggestions have
been forwarded to them through
which they can implement that pro-
gramme; and

(d) if so, the nature of steps to be
taken in the matter?

The,. Deputy Minister in the Minis-
try of. Community Development and
Cooperation (Shri B, 8, Murthy):
(a) to (d). A statement is laid on
the Table of the Heruse.
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STATEMENT

It hag been the practice to evaluate
periodically the progress of imple-
mentation of the Community Develop-
ment Programme and to apprise the
State Governments of the failings
and shortfalls, apart from the review
of the Programme in the annual con-
ferences of Development Commis-
sioners and State Ministers. The last
Annual Conference held in July, 1964,
made specific recommendations to
improve the performance in the fol-
lowing strategic areas, viz, prepara-
tion and implementation of realistic
village agricultural production plans,

institutional and departmental co-
ordination to achieve increased farm
production, strengthening the pro-

gramme of training for progressive
farmers ang for the various Extension
functionaries, routing of funds of the
different Development Departments
through the Block agency to streng-
then the programme content, giving
advance intimation to Panchayati Raj
institutions of financial provisions
well in time to enable them to frame
realistic budgets, ensuring proper
working conditions to the Extension
staff and weeding out unsuitable per-
sonnel. '

On the basis of the annual apprai-
sal of the Programme for 1963-64, a
letter hag just been issued by the
Ministry followed by a letter from
the Minister to all the States, with
special emphasis on the need for
increasing the provision for Com-
munity Development in regard to
those States where the programme is
suffering owing to inadequacy of
funds.

Cheap Ailr Service

Dr. Saradish Roy:
Dr. Ranen Sen:
| Shri Vishram Prasad:
| Shri Dinen Bhaitacharya:
*330. { Shri P. R. Chakraverti:
| Shri A, V. Raghavan:
| Shri Indrajit Gupta:
| Shri Mohamma# Elias:
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Will the Minister of Civil Aviation
be pleased to state:

(a) whether a cheap Air Service
is proposed to be run by the Indian
Airlines Corporation; and

(b) if so, the particulars thereof?"

The Minister of Civil Aviation
(Shri Kanunge): (a) and (b). The.
Indian Airlines Corporation have no-
immediate plans for running a Coach:
Class service.

Rice Export to Iraq

Shri Vidya Charan Shukla:.
l' Shri Solanki:
| Shri Mahananda:
*331.{ Shri Narasimha Reddy:
| Shri D. J. Naik:
| Shri Kajrolkar:

Will the Minister of Food and’
Agriculture be pleased to state:

(a) whether it is ‘a fact that
recently 10192 bags of rice were ex-
ported to Iraq;

(b) if so, at what price this rice:
wag sold; ond

(c) the circumstances under which
the decision to export rice wag taken?"

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) Yes.
Sir. 11312 bags of superior Basmati
rice were exported.

(b) Disclosure of price would not.
be desirable as it ig treated confi-
dentia] as between buyers and sellers.

(c) The decision to export some
small "quantities of this superior
variety of rice for the use of Indian
nationals abroad was taken about
two years ago. The exports have
since been suspended.

Convention of All India Panchayati
Raj
*332, Shri Hem Raj: Will the Minis-
ter of Communify Development and
Coopexation. be pleased to state:
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(a) whether an annual convention
of the All India Panchayati Raj was
recently held at Bangalore;

(b) if so, the main resolutions
passed at the convention; and

(c) the action taken or proposed to
be taken thereon by Governgment?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B, S. Murthy): (a)
Yes, Sir.

(b) and (c). A statement has been
laid on the Takle of the House.
[Placed in Library. See No. LT-3202/

64].

Mechanisation of Major Ports

w333, J Shri P. R. Chakraverti:
" Shri D. C. Sharma:

Will the Minister of Transpor! be
_pleased to state:

(a) whether Government  have
decided to constitute a high-level
Central Co-ordination = Committee

comprising of representatives of the
Ministries of Food and Agriculture,
Railways, Transport and Finance to
keep a continuous watch on the prob-
lems relating to foodgrain arrivals at
ports and their clearance;

(b) whether any decision has hbeen
taken to speed up mechanisation of
major ports to relieve acute conges-
tion experienced at Bombay and Cal-
cutta docks;

(c) whether arrangements have
“been made to equip Kandla.
“Vishakhapatnam and Mormugao with
-cargo-handling machinery; and

(d) the progress achieved with
regard to the construction of modern
all-weather port at Porbander in
-Gujarat?

The Minister of Transport (Shri
‘Raj Bahadur): A statement is laid
on the Table of the House. [Placed
4n Library. See No. LT-3208/64].
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Fish Supply to Calcutta.

[' Shri Indrajit Gupta:
| Shri Dinen Bhattacharya:
| Dr. Ranen Sen:
‘334.{ Dr. Saradish Roy:
| Shri Sarkar Murmu:
(_ Shri Mohammad Elias:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government  have
adopted a plan for ensuring adequate
fish supplies to the Calcutt.a.\ market;

(b) the States which have agreed
to cooperate in the Plan;

(c) the estimated indigenous pro-
duction of fish under the plan; and

(d) the extent to which this will
make fish imports from East Pakis-
tan unnecessary?

The Minister of Food and Agri-
culture (Shri C. Subramaniam): (a)
and (b). It is proposed to set up a
Corporation for supplying fish to the
Calcutta market. Details of the pro-
posal are being worked out. A scheme
for the intensive development of
inland fisheries in several States of
India which are already supplying
fish to Calcutta in small quantities
viz.,, Orissa, Andhra Pradesh, Uttar
Pradesh, Madhya Pradesh, Punjab
ete, has already been drawn up and
is under consideration.

(c) and (d). The scheme envisages
the supply of 1,00,000 tons of fish
during 5 years of its operation and
40,000 tons annually from the 6th
year onwards. If these targets are
achieved the import from Pakistan
could be progressively reduced,

Agricultural Production Board

Shri P, Venkatasubbaiah:
Shri R. 8. Pandey:
Will the Minister of Food and Agri-
culture be pleased to state:
(a) how many meetings of the Agri-
cultura] . Production Board have taken
place so far;

Shri Karni* Singhji:
+335. {
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(b) the specific and salient points
that were picked up and considered
at these meetings; and

(c) whether all those decisions
are being acted upon and with what
result in the matter of improving
agricultural production?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
From November, 1963 to August,
1964, nine meetings of the Agricul-
tural Production Board have been
held.

(b) The Board considered various
long-term and short-term measures
connected with speedy and effective
implementation of the Development
Programmes for Agriculture includ-
ing Animal Husbandry, Dairying,
Forestry and Fisheries. Some of the
imnortant measures and points to
v-hich special consideration was given
by the Board in these mee¥ings are
listed in the Statement laid on the
Table of the Lok Sabha.

(c) Necessary action is taken on
all the decisions of the Board. There
is presently a great awareness at the
Centre as well as in the States of
the urgent need for increasing agri-
cultural production in the shortest
possible time. The administrative
structure is also being geared for pro-
ducing better results.

STATEMENT

(i) Implementation of programmes
for intensive cultivation of rice, millets
and pulses, cotton, jute, oilseeds and
wheat.

(ii) Problems concerning adequate
supplies of cement, iron and steel and
other production requisites to the
farmers.

(iii) Manufacture of tractors and
power tillers in the country.

(iv) Electricity rates for agricul-
ture and the problem of making more
electric power available for agricul-
tural needs.

(v) Improvement in the arrange-
ments for distribution of fertilisers,
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improved seeds,
requisites, improved

plant protection
implements, etc.

(vi) Establishment
laboratories.

of soil testing

(vii) Issues relating to marketing
improvement, price stabilisation and
support policies for agricultural crops.

(viii) Administrative coordination
at the State, district, block and village
levels.

(ix) Accelerated expenditure on
minor irrigation programmes.

(x) Arrangements for adequate pro-
vision of credit for all production
needs of cultivators specially in the
Intensive Cultivation Areas.

(xi) Checking of divcrsion to other
sectors from the outlays provided for
Agricultural Programmes.

Sugar Quota for U.P.

¥336. Shri Vishwa Nath Pandey:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Government of Uttar Pradesh have
asked the Central Government to
restore the cut in their sugar quota;
and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
Yes, Sir.

(b) The State’s quota could not be
enhanced owing to the difficult sugar
supply position. '

Cost of Production of Agricultural
’ Commodities

+3g7, [ Shrl Ramachandra Ulaka: '
) {Shrl Dhuleswar Meena:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question
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No. 715 on the 24th March, 1964 and
state:

(a) whether the proposal for
expanding the scope of cost of pro-
duction studies to provide necessary
data for determining the minimum
prices of agricultural commodities has
since been considered by Government;
and

(b) if so, the result thereof?

The Minister of Food and Agricul-
tare (Shri C. Subramaniam): (a) and
(b). The proposal for expanding the
existing farm management studies to
provide inter alia information on cost
of production of principal crops,
needed for formulation of price policy
as well as other related agricultural
policies, has been considered. Tech-
nical and Organisational details relat-
ing to these studies, are being worked
out.

Bombay Docks

«33s, J Shri P. C. Borooah:
3\ Shri Bade:

Will the Minister of Food and Agri-
eulture be pleased to state:

(a) whether the contract system
of employment of labour for handling
and clearance of foodgrains shipments
from Bombay docks has been abolish-
ed; and

(b) if so, what alternative arrange-
ment has been made and what incen-
tives have been provided for such
workers to expedite clearance of
docks?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
Yes, Sir.

(b) if so, what alternative arrange-
mentally by direct engagement of
labour through the agency of Dock
Labour Board. After discussion with
the labour representatives, a scheme
providing for progressively higher
payments for higher outputs for diffe-
rent categories of workers, has been
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devised and has been introduced with
effect from 1st August.

Sale of Duty-free items to
Air-India passengers

*339. Shri Kajrolkar: Will the
Minister of Civil Aviatien be pleased
to state:

(a) whether it is a fact that the
Air-India accept any currency except
“Indian Rupees” for sale to passen-
gers of duty-free cigarettes and cho-
colates on board the aircraft; and

(b) if so, the reasons therefor?

The Minister of Civil Aviation (Shri
Kanungo): (a) Yes, Sir.

(b) This is in accordance with the
ruling of the Reserve Bank of India.

Double Banking at Bombay Port

*340, Shri Shree Narayam Das: Will
the Minister of Transport be pleased
to state:

(a) since when the practice of
double banking of food-ships in the
Bombay harbour has been adopted;

(b) the cost per ton of this method;
and

(¢) how this cost compares with
the cost involved in the normal
method of discharging cargo from the
vessel?

The Minister of Transport (Shri
Raj Bahadur): A statement is laid
on the Table of the Sabha.

STATEMENT

(a) Double banking of foodships in
the Bombay Harbour was resorted to
in an emergency when there was con-
gestion in the port during July, 1964.
The arrangement was adopted from
the 12th July, 1964.

(b) On the quantity so far dis-
charged by double banking, the cost
per tonne works out to Rs. 10.83 on
an average, This includes the hire
charges for barges at the rate of Ra.
7.25 per tonne.
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(c) Under the Charter Party terms,
the discharge of foodgrains from
tankers is free of cost to the recei-
vers. Therefore, the grain is to be
delivered bty the tanker, free of
charge, either ashore or into the
barges provided by the receiver of
the cargo alongside the ship. Conse-
quently, in the double banking arran-
gement, discharge of foodgrain from
tankers into the barges is free of cost
to Government. The extra cost to
Government under the double bank-
ing arrangement on account of the
transport of the grain by lighters to
the shore and unloading it there is
on an average about Rs. 10.83 per
tonne which is off-set by saving in
demurrage on ships which is payable
in foreign exchange.

New P. L. 480 Agreement

Shri Yashpal Singh:
| Shri Indrajit Gupta:

Shri Kapur Singh;

Shri Rameshwar Tantia:
Shri Dhaon:

Shri B. P, Yadava:

Shri Bishanchander Seth:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shri Subodh Hansda:
Shri S. C. Samanta:

Shri Surendra Pal Singh:
Shri P, C. Borooah:
Shri Mahananda:
'341.{ Shri Solanki:

Shri Narasimha Reddy:
Shri P. R. Chakraverti:
Shri Onkar Lal Berwa:
Shri M. R. Krishna:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Prakash Vir Shastri:
Shri Mohammad Elias:

Dr. Mahadeva Prasad:
Lshrl Ram Harkh Yadav:

‘Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is proposed to seek
a new P.L. 480 agreement with the
U.S, Government;
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(b) if so, how much quantity of
wheat and rice is likely to be covered
under this; and

(c) whether any safeguards for the
utilization of Indian ships for the
transport of commodities from U.S.A.
to India have been provided in it?

The Minister of Food and Agricul-

ture (Shri C. Subramanmiam): (a)
Yes, Sir.
(b) and (c). As the agreement is

yet under negotiation, it is not possi-
ble at this stage to indicate the quan-
tities of wheat and rice that would
be covered by it. As under the pre-
vious agreemen, it is intended to pro-
vide in the new agreement that 50
per cent of the commodities purchas-
ed under PL-480 should be shipped in
American flag vessels and the remain-
ing 50 per cent in other flag vessels.
To the extent Indian vessels are avai-
lable. these would be utilised.

feeelt & g w1 W

[ ¥ srersTaive Stves
Iu"rmfirg:
’sﬁm&aﬁt@f«aﬁ’t:
| oY aga stameT :
| t: gtomere o
| et qrfas e
»t faraamg aivg ¢
*342. { ®it o Vo Wit :
o AR 07 :
it Ho WYo Wit :
o AT :
st Ry wgrew
Y fasrw waT ¢
oY o SwaTgIa
st wo Ato faererem :
Lot el T T
T €T aq giw ¥ 9g qT
2 g F F
(%) v ag &= & fr fooclt &
R FT AWT A AE A FT ot aqr
LU S




2967 Written Answers
(@) v ag ot &= & fF o W
s wvaw fawen gg (2 faew)
& swar A foar s wr g ; Wk

(n) = feesit gw AT W
IR FW ¥ fa¥ o T suw oy
g ?

qw agr g @@ ((wr fwo
gageaw ) (F) I8 T F W@
WE, 1964 ¥ WX # §S UK
e

(=) sfr adf 1 9 g &Fw
fiFaT T <@T £ IEFT AT ) fagrg
AT W AT A F I FZ

() faafafer st 7 g
WA F fag qar AT & v g
T I9F, FHATIEA & foex 7
fawre 37 & fog qarg qeeY A
© fofiosi & UF g F Tq@AT #Y
€ 9t 1 39F wiaw O w-e-ty
&1 fr off 71T ag o fa=arad" 3

Separate Council of Legal
Education

“343. Dr. L. M. Singhvi: Will the
Minisier of Law be pleased to refer
to the reply given to Starred Ques-
tion No. 185 on the 5th June, 1964
and state:

(a) whether it is proposed to esta-
blish one or more national law schools
and a separate council of legal educa-
tion in pusuance of the suggestion to
that effect by academic lawyers as
well as by the Chief Justice of India;
and

(b) if so, the main features thereof?

The Minister of Law and Social
Security (Shri A, K. Sen): (a) and
(b). There is no such proposal under
the consideration of the Government
at present. It may be stated, how-
ever, that the Legal Education Com-
mittee of the Bar Council of India,
constituted under section 10(2)(b) of
the Advocates Act, 1961, issued a
questionnaire on matters connected
with legal education to the Universi-

SEPTEMBER 22, 1964

Written Answers 2668
ties, Members of Law Faculties, State
Bar Councils and the Bar Association
of various High Courts and the replies
to the questionnaire so far received
are under consideration of the Bar
Council of India.

Indian Fisheries Corporation

( Shri Vishwa Nath Pandey:
{ Shri M. Rampure:
| Shri D. D. Mantri:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government propose
to set up an Indian Fisheries Corpo-
ration;

*344.

(b) if so, when it would be set up
and the total amount of expenditure
involved in the scheme; and

(c) the composition of the propos-
ed Corporation?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) to
(c). It is proposed to set up a Com-
pany in the public sector in collabo-
ration with a reputed American firm
and final negotiations for this pur-
pose are in progress. It is not possi-
ble at this stage to indicate precisely
the date on which the Company will
be actually set up or the composition
thereof.

Merchant Navy Academy

*345. Shri Surendra Pal Singh:
Will the Minister of Transport be
pleased to state:

(a) whether Government have
decided to set up a Merchant Navy
Academy to meet the increased
demand for officers for the merchant
navy; and

(b) if so, where the academy will
be located, and its approximate cost?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). The
Merchant Navy Training Academy is
proposed to be established primarily
to create the much needeq close
relationship between the officers of
the two wings of the Merchant Navy,
namely Navigation and Marine Engi-
neering. Incidentally, the Academy
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would also enable a larger number
of cadets being trained by allowing a
larger intake of cadets in the exist-
ing pre-sea training institutions. This
aspect of the scheme is yet under
examination.

The question of finalising estimated
cost for the proposed Academy and
its site is under active consideration
of Government.

Extention of P.L. 480 Agreement

Shri Yashpal Singh:
Shri Indrajit Gupta:
| Shri Kapur Singh:
Shri Rameshwar Tantia:
Shri Dhaon:
Shri B. P. Yadava:
Shri Bishanchander Seth:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Surendra Pal Singh:
Shri P. C. Borooah:
Shri Mahananda:
Shri Solanki:
Shri Narasimha Reddy:
Shri P. R. Chakraverti:
Shri Onkar Lal Berwa:
Shri M. R. Krishna:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Prakash Vir Shastri:

“346. <

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is intended to secure
an extension of the current PL 480
Agreement which expired on the 30th
June, 1964;

(b) if so, the reasons therefor; and

(c) whether the request has been
acceded to?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) to
(c). At the end of June, 1964, when
the term of the 4 year PL 480 Agree-
ment of May 1960 for the supply of
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wheat and rice came to an end, all
the rice had been shipped; but about
2.74 million tons of wheat remained
outstanding. The Government of the-
United States of America agreed to
carry forward the unutilised amounts.
for wheat. The above quantity of
wheat is likely to be shipped before:
the end of December, 1964.

As the continuing shortage of wheat
and rice within the country makes
i” .mperative to continue to import
¢ 3dgrains from U.S.A. under P.L.
4,0, a fresh PL-480 Agreement with
the Government of the U.S.A. for
further supplies of wheat and rice to
cover the period upto June, 1965 is.
under active consideration.

Sugar Quota for Delhi

1001. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the basis on which the quota
of sugar has been fixed for Delhi; and

(b) the mode of distribution among
the rural people?

The Deputy Minister in the Minis-
try of Food (Shri D. R. Chavan): (a)
Sugar quota for Delhi has been fixed
after taking into consideration the
availability of sugar and the quota
during the period of last control, which
ended in September, 1961.

(b) Sugar is allotted to multi-
purpose co-operative societies and
private retail dealers taking into con-
sideration the population of the village
concerned. Further, persons residing
in rura] areas also come to Delhi pro-
per for work and purchase sugar from
shops situated in the city,

Road Projects in Punjab

[ Shri Daljit Singh:
\_ Shri Bagri:

Will the Minister of Transpert be
pleased to state:

(a) the names of road projects
which were approved to be construct-
ed in Punjab during the Third Plart

1002.
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period with financial assistance fr:m
the Central Road Fund; and

(b) how many of these have been
-completed so far?

~ The Minister of Transport (Shri Raj
‘Bahadur): A statement is laid on the
Table of the House. [Placed in Lib-
‘rary, See No. LT-3204/64].

Old Age Pension Scheme

1003. Shri P, K. Deo: Will the
"Minister of Social Security be pleas-
ed to state:

(a) whether any request hasg been
received from the State Governments
for the grant of central financial
assistance for implementing the Old
.Age Pension Scheme; and

(b) if so, which are the States and
Government’s reaction to their re-
~quest?

The Deputy Minister in the Minis-
‘try of Law (Shri Jaganatha Rao):
(a) Yes.

. (b) The requests have been receiv-
ed from Madras, Andhra Pradesh and
‘Kerala. The matter is still under
consideration.

Agricultural Industrial Raw Material

1004. Shri Sham Lal Saraf: Will
the Minister of Feod and Agriculture
"be pleased to state:

(a) whether production of agri-
cultural industrial raw materials is
“keeping pace with the requirements
.of industry in the country; and

(b) whether a constant watch is
kept on the production of these raw
materials, if so, what is the agency
-entrusted with this.work?

The Deputy Minister in the Minis-
try of Food and Agrieniture (8hri
‘Shahnawaz Khan): (a) A statement
is laid on the Table of the House.

(b) Yes, a close and constant watch
is kept by the Government of India on
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the production of various cash crops
viz,, Jute, cotton, oilseeds, sugarcane,
tocabbo, coconut, lac and cashewnut
through the Central Commodity Com-
mittees and the concerneq State Gov-
ernments.

Statement

(a) One of the major aims of the
Third Plan, is to increase production
of various cash crops viz., jute, cot-
ton, oilseeds, sugarcane, lac, tobacco,
coconut and cashewnut to meet the
requirements inter-alia of industry.
In so far as lac, sugarcane and tobacco
are concerned, the production of
these crops has been keeping pace
with the requirements of the Indus-
tries connected with them. Regard-
ing jute, the internal production has
largely been able to meet the require-
mentg of the jute industry in recent
years. The position about the other
cash crops wiz, cotton, coconut
cashewnut and oilseeds is as follows:—

(i) Cotton.—The production is
largely keeping pace with the
requirements of the industry
except in regard to cotton
stapling 1-1/16” and above.

(ii) Coconut.—The internal pro-
duction of coconut is not
sufficient to meet the demand
for coconut oil for industrial
purposes.

(iii) Cashewnut.—The production
of raw nuts is not enough to
feed the cashewnut proces-
sing factories in the country
at present.

(iv) Oilseeds —The present pro-
duction of oilseeds is not suffi-
cient to meet the internal de-

mand of vegetable oils for
edible and industrial pur-
poses.

T w1 EqrATACR

1005. shhvawfog : ®1 wtw
wa gle 7 ag aa A g AT
f wav E ¥ TR X T ATAE T



2973 Written Answers

F ARV 9T ¥ gy ger ot
g ? '

qE A §fa AAFm | I Wy
(W aoTomgmr): :oft, &
g (frawaor) maw, 1963 ¥ g
& F afewrr § wrar & W T
T ¥ W ow Tor ¥ g T
H AT AT AT g

Local Development Works

1006 J Shri Ramachandra Ulaka:
‘3 Shri Dhuleshwar Meena:

Will the Minister of Community
Developmept and Cooperation be
pleased to refer to the reply given to
Unstarred Question No. 1543 on the
26th March, 1964 and state:

(a) whether the State-wise alloca-
tion of funds for the local develop-
ment works programme for 1964-65
thas since been considered; and

(b) if so, the amount allotted to
Orissa for the same purpose during
the same period?

Phe Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy):
(a) Yes, Sir. The Statewise alloca-
tion of funds for the Local Develop-
ment Works Programme for 1964-65
has been made.

(b) A sum of Rs. 1850 lakh has
been allocated to Orissa.

Indian Delegation fo US.A. for wit-
nessing General Elections

S Shri Ram Harkh Yadav:
' ) Shri Baswant:

Will the Minister of Law be pleas-
ed to state:

1

(a) whether it is a fact that an
Indian Delegation will proceed to
United States of America to witness

1171 (Ai) LSD-3,
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the forthcoming Genera]
there in October next;

Elections

(b) if so, the number of members
of the delegation and duration of
their stay in U.S.A.; and

(c) the estimated expenditure on
the delegation?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) to (c). No delegation is visiting
the United States of America to wit-
ness the General Elections in that
country. However, a delegation con-
sisting of the Chief Election Com-
missioner and three officers is to
visit the United Kingdom at the in-
vitation of the Government of that
country for a period of about four
weeks for a normal informational
tour with a slant towards election
matters. The total estimated expen-
ture on the delegation will be about
Rs. 2,200/-.

Right of Franchise to Armeq Police
Force

J Shri Bam Harkh Yadav:
1008. \ Shri Baswant:

Will the Minister of Law be pleas-
ed to state:

(a) whether Government propose
to provide special facilities to the
members of the armed police force
serving outside their home States to
enable them to exercise their right
of franchise during the Geperal Elec-
tions; and

(b) if so, the details of the facili-
ties proposed to be provided?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) and (b). Yes, Sir. A Bill has
been introduced in the Lok Sabha to
extend the electoral facilities avail-
able 40 members of the armed forces
of the Union to members of the armed
police forces of a State serving out-
side that State. ,
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Supply of Vang by F.A.O.

( Shri Ram Harkh Yadav:
1009. { Shri Murli Manohar:
Shri Baswant:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Food
and Agriculture Organisation has sup-
plied 9 specially equipped mobile
vans for spreading knowledge in
rural and urban areas regarding the
principles of good nutrition; and

(b) if so, the details of the scheme?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D  R. Chavan): (a) No Sir. The
F.A.O. has not supplied any mobile
vans. The ‘Save the Children Fund’
of the UK, Committee of the ‘Free-
dom from Hunger Campaign’ have
offered to provide 9 mobile vans to-
gether with necessary equipment.

(b) A Food and Nutrition Exten-
sion programme has been initiated to
bridge the gap existing between theory
and its practical application in the
field of food preservation and nutri-
tion. With the aid of a fleet of pro-
perly equipped and staffed mobile
vans, a systematic campaign is being
progressively  developed for the
application of food preservation, pre-
vention of wastage, promotion of
suitable dietary habits, popularisa-
tion of low-cost balanced diet, spread-
ing the knowledge concerning scien-
tific techniques of cookery and utili-
sation of food and collection of data
regarding pattern of food consump-
tion. Four such units have been set
up by the Union Government in the
first phase. The units to be received
from the UXK. will strengthen this
programme,

Development of Oil Seeds in Orissa

1010. Shri Ramachandra Mallick:
Will the Minister of Food and Agri-
culture be pleased to state whether
any Cemtral grant or loan has been
given to the Government of Orissa

SEPTEMBER 22; 1964

Written Answers 2976
for the development of oil seeds in the
State during 1964-65?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): No earmarked
assistance is given to the Orissa Gov-
ernment for the development of oil-
seeds as such. It is possible that the
Orissa Government may incur in 1964~
65 expenditure on oil seeds develop-
ment from out of the bulk develop-
ment grants made for the.State deve-
lopment schemes. Information in
respect of this amount has been called
for and will be placed on the Tabie
of the Sabha on receipt from the State
Government.

LARI Estate

1011. Shri Vishram Prasad: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Tndian Agricultural Research Insti-
tute Estate, Pusa, New Delhi which is
a protected area under the adminis-
trative control of the Director, is run-
ning without any civic amenities for a
number of years; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Fooq and Agriculture (Shri
Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.
Educational Facilities for Blind
Children

1012. Shri Surendra Pa] Singh: Will
the Minister of Social Security be
pleased to refer to the reply given to
Unstarred Question No. 105 on the
12th February, 1864 and state:

(a) whether the new scheme for
the expansion of educational facili-
ties for the blind children and for the
training of the adult blind in farming
has been drawn up and finalized; and

(b) if so, the broad outlines there-
of?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
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Chandrasekhar): (a) The scheme is
under consideration and has not yct
been finalized.

(b) Does not arise.

Shortage of Coarse Grain in Delhi

g J Shri Yashpal Singh:
"\ Shri Indrajit Gupta:

Will the Minister of Food and Agri-
culture be pleased to state:

101

(a) whether Delhj is short of coarse
graing like gram, bajra and moth;

(b) if so, the reasons therefor; and

(c) the steps being undertaken to
ease the situation

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.

R. Chavan): (a) No, Sir. There is no
shortage of coarse grains in Delhi
markets at present.
(b) and (c¢). Do not arise.
Cultivation of Grapes
1014. Shri Surendra’ Pal Singh:

Wiil tne Minister of Food and Agri-
culture be pleased to state:

(a) whether the experiments car-
ried out at several places in U.P. and
elsewhere in th cultivation of grapes
have revealed that grapes can very
successfully be grown in northern
India; and

(b) if so, the places where experi-
ments were carried out, and what
success has been achieved in making
the cultivation of grapes popular with
the farmers in the North?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes. Early
maturing varieties of grapes have
good prospects of cultivation in
northern India.

"(b) The experiments on grape cul-
tviation have been carried out at the
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following Research Stations in diffe-
rent States of North India.

(1) Indian Agricultural Research
Institute, New Delhi.

(2) (a) Horticultural Research
Institute, Saharanpur.

(b) National Hortorium, Cir-
cuit House, Meerut.

Different centres in Punjab
viz., Atari, Jullundur, Patiala,
Chandigarh, Ludhiana, Abo-
har, Karnal and Panchhi Guj-
ran (Rohtak),

(4) Regianal Research Institute,

@3

~

Gwalior.
(5) (a) Government Gardens.
Durgapur (Jaipur).
(b) Sriganganagar.
(¢) Government Gardens,

Kota.
(d) Chopasani (Jodhpur).

As asresult of these experiments the
following promising varieties have
been isolated for growing in North
Indian conditions:

Pusa Seedless, Gros Colman,
Bharat Early, Black Prince,
Kandhari, Himrod, Chandi-

garh, Delight, Perlette and
Beauty Seedless.

An area of 450 acres has been
brought under grape cultivation in
Punjab with incentives of loans and
subsidies being offered to the pros-
pective growers.

In Rajasthan, incentives in the
form of taccavi loans and planting
material are offered to the grape gro-
wers. A target of 100 acres has been
fixed for 1964-65.

In Uttar Pradesh demonstration
plots of promising varieties have
been established in 12 progressive
growers' fields at selected centres with
a view to popularise grape cultiva-
tion in these areas.
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Bananas Imfected with Mediterranean
Fruit Fly

1015, Shri Surendra Pal Singh:
Will the Minister of Feod and Agri-
culture be pleased to state:

- (a) whether it js a fact that ashort
while back a team of two entomolo-
gists from Japan visited this country
with a view to finding out whether the
Indian bananas were infected with the
Mediterranean fruit fly; and

(b) if so, what has been the outcome
of this investigation, and what are
now the prospects for the export of
bananas to Japan?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) According to the tentative sur-
vey report made available to the Gov-
ernment of India by the team of Japa-
nese experts, the Mediterranean fruit
fly was not found among the material
collected by them in India. It is now
understood that the Government of
Japan is likely to hold public hear-
ings shortly for the removal of the
ban on imports of bananas from India
and it is hoped that the ban will be
lifted thereafter. In the meantime
problems connected with the export
of bananas to Japan are being exa-
mined.

Caravelle Jet Service

( Shri Vishram Prasad:
| Shri Solanki:
1016. { Shri Narasimha Reddy:
| Shri Indrajit Gupta:
| Shri P. C. Borooah:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether it is a fact that the
present 1.A.C. Caravelle Jet service
has not been keeping to the schedule;

(b) if so, since when this service
has been operating irregularly; and
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(c) the steps taken to maintain the
schedule

The Minister of Civil Aviation
(Shri Kanungo): (a) and (b). Yes,
Sir. There have been delays to Cara-
velle Services from the very begin-
ning which were mostly in the nature
of teething troubles normally inhe-
rent in the introduction of a new air-
craft.

(c) The Indian Airlines Corpora-
tion have since acquired some expe-
rience in the operation of this aircraft
and with the change in the route pat-
tern of the Caravelles with effect
from 1-10-1964, they have eliminated
night stop of Caravelles at an out
station wherefrom they could not al-
ways ensure punctual departure after
necessary routine maintenance. This
change in route pattern will ensure
more punctual operation and better
scheduling of aircraft as they will
commence operations each day from
the base which is specially organis-
ed for maintenance.

Jersey Caitle in Kangra

1017. Shri Vishram Prasad: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Jersey
cattle from U.S.A,, UK. and Australia
are maintained in Kangra to produce
a generation of cattle; and

(b) whether the experiment has
proved successful?

The Deputy Minister in the Minis-
try of Agriculture (8hri Shahnawaz
Khan): (a) No. However, a bull de-
pot has been established at Palampur
in Kangra Distt, where five jersey
bulls imported from U.S.A./Australia
have been stationed. These are being
utilised for improvement of the local
non-descript cattle by cross-breeding.

(b) Results so far achieved are en-
couraging.
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Sugar from Beet-Root

( Shri Vishram Prasad:
018 J Shri P. C. Borooah:
10'8. < Shri P. R. Chakraverti:
{Shri Tan Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Agricultural Research Board has
evolved a plan to produce sugar from
beet root in the country;

(b) if so, the main features of the
plan;

(c) how it will help solving the
problem of food and sugar in the
country; and

(d) the prospects of implementing
the plan?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). No, Sir.
Department of Food has, however,
under consideration a proposal for
growing sugar beet on commercial
scale and determining the economics
of production of sugar from beet-
roots.

(c) It will provide an alternative
source of sugar particularly in cooler
areas which are suited for beet culti-
vation. The recovery from beet is
expected to be higher.

(d) The plan will be implemented
by utilising the beet grown on a
commercial scale for extracting sugar
with the help of special machinery.

Agricultural Study Team

( Shri Rameshwar Tantia:
| Shri Bishanchander Seth:
| Shri B. P. Yadava:

) Shri Dhaon:

7 Shri P, R. Chakraverti:

| 8hri K. N. Tiwary:
tShri P. C. Borooah

1019,

Will the Minister of Food amd
Agriculture be pleased to state:

BHADRA 31,

1886 (SAKA) Written Answers 2982

(a) whether it is a fact that an
agricultural study team of Plan-
ning Commission recently visted
certain areas of Rajasthan and have
made certain recommendation to the
State authorities; ;

(b) if so, the main recommenda-
tions of the team;

(c) how far they have been acéep-
ted by the State Government; and ,

(d) the action taken to 1mplement
those recommendations?

The DPeputy Minister in the Minis-
try of Foed and Agriculture (Shti
Shahnawaz Khan): (a) Yes, Sit.
The Joint Central Team on Agricul-
tural Programmes, 1964-65, visited
the Rajasthan State from June 9-11,
1964 with a view to securing close
collaboration between the Centre
and the State Government in the
formulation and effective implemen-
tation of agricultural programmes in
the State for 1864-65 and have made
certain observations and recommen-
dations.

(b) A statement indicating the main
conclusions and recommendations is
laid on the Table of the House. [Plae-
in Library. See No. LT-8502/64].

(¢) & (d). The Report of the Team
has been forwarded to the State Gov-
ernment for taking necessary action
and a reply is awaited.

Looting of Fair Price Shops

Shri Rameshwar Tantia:
Shri Himatsingka:
Shri B. P. Yadava:
Shri Dhaon:
| Shri Bagri:
1020, 4 Shri B. K. Das:
| Shri M. L. Dwivedi:
| Shrimati Savitri Nigam:
| Shri S. C. Samanta:
| Shri Vishwa Nath Pandey:
| Shri S. N. Chaturvedi:

Will the Minister of Food
Agriculture be pleased to state:

(a) whether it is a fact that recen-
tly there were certain cases of looting
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of fair price shops in most of the
States due to the faulty distribution
and offering of unreasonable prices;
and

(b) if so, how many such type of
lootings and disturbances took place
all over the country?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). Only
in Uttar Pradesh two cases of loot-
ing of fair price shops are reported
to have occurred. In one of these
cases looting was the result of bad
behaviour on the part of the shop-
keeper. In the other case the shop
was looted when the shopkeeper was
away.

Tuber Research

( Shri Rameshwar Tantia:
| Shri Dhaon:
1021. { Shri B. P. Yadava:
Shri Vishwa Nath Pandey:
\ Shri N. R, Laskar:

Will the Minister of Food and

Agriculture be pleased to state:

(a) whether Government are con-
sidering a proposal to establish tuber
research at Trivandrum;

(b) if so, the main features of chis
scheme;

{(c) the estimated total cost involved;

(d) whether any foreign assistance
is being considered or sought; and

(e) if so, the kind of assistance and
the name of the country from which
it is expected?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) A Tuber Re-
search Institute was set up at Trivan-
drum in April 1963. It will have a
Sub Station in Bihar. ’

(b) .The main feature of the pro-
jéét is to -carry out research on other
crops like Tapioca, Sweet potato,
Colocasia, Yam etc. and to increase
their production.
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(c) A provision of Rs. 13.18 lakhs
exisits in the Third Five Year Plan
for both the stations.

(d) and (e). No.
Sethusamudram Project

( Shri P. C. Borooah:
1022. { Shri Ramanathan Chettiar:
 Shri Muthiah:

Will the Minister of Transport be
pleased to state:

(a) the decision taken by Govern-
ment on the report of the Mudaliar
Committee on the Sethusamudram
Project; and

(b), the steps being taken to imple-
ment the project?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). The
Sethusamudram Project Committee,
presided over by Shri A. Ramaswami
Mudaliar, had reported tha$ the pro-
ject was feasible and that the cost of
the project would be about Rs. 998
crores, including Rs. 162 crores for
developing facilities at Tuticorin Port.
The Tuticorin Project has since been
taken up separately. The Govern-
ment of India considered the esti-
mates of the Committee for the ship-
cannal project to be on the low side.
The Development Adviser, Ministry
of Transport, estimated the cost at
about Rs. 26 crores. The services of
a navigational expert, Capt. J.R.
Davies, were obtained to advise on
the navigational requirements con-
nected with the project with particu-
lar reference to reducing the estimat-
ed cost of the project. Capt. Davieg
suggested some change in the align-
ment and reduction in the naviga-
tional aids. A provision of Rs. 22.14
lakhs was made in the Third Five
Year Plan for further technical inves-
tigations relatnig to this project.
After completing the studies, the
Government of Madras submitted a
revised estimate in May 1963. Ac-
cording to them the cost of a cannal
which could taken ships of 26 feet
draft, would be Rs, 15.50 crores. Ia
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August, 1963, the Government of
Madras submitted a fresh Report to
meet the requirements of ships of 30
feet draft. Te cost was estimated at
Rs. 21.72 crores. The foreign ex-
change content was estimated at
Rs. 450 lakhs. The project prepared
by the Madras Government is under
examination by a high level technical
committee. The project is under
consideration for inclusion in the
Fourth Five Year Plan.

Agricultural Production

1023, Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have
taken note of the recently released
study report of the F.A.O. warning
the developing countries against non-
fulfilment of food and agricultural
production targets which would result
in increasing the trade deficits; and

(b) if so, the steps being taken to
ensure achievement of the respective
targets fixed under the Third Five
Year Plan and for fixing realistic
targets for the Fourth Plan and their
realisation in the light of this re-
port?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
‘Shahnawaz Khan): (a) Yes, Sir. A
copy of the Report of the Food and
Agriculture Organisation of the
United Nationsg on ‘Trade in Agricul-
tural Commodities in the United Na-
tions Development Decade, Vol. I,
parts I, II and III’ has been received
by the Government.

(b) Under the Third Five Year
Plan, targets of production have been
fixed for principal crops keeping in
view, the need for achieving self-
sufficiency in foodgrains and meeting
the requirements of industry and ex-

ports through increased agricultural
production. The steps being under-
taken for accelerating agricultural

production programmes include pro-
vision of larger funds for agricultural
programmes, particularly minor irri-
gation and soil conservation, under-
taking intensive cultivation pro-

BHADRA 31, 1886 (SAKA)

Written Answers 2986

grammes for specific crops in selected
areas, larger provision of credit for
production needs, strengthening of
arrangementg for increased consump-
tion of fertilisers, improved seeds
and such other inputs, provision of
other incentives to farmers for in-
creased production, and intensification
of arrangements for extension ser-
vices, technical know-how and guid-
ance necessary for adoption of im-
proved agricultural practices,

Proposals for agricultural develop-
ment under the Fourth Five Year
Plan are still under consideration.
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Rearing of Goats

1025. Shri Hem Raj: Will the Mi-
nister of Food anq Agriculture be
pleased to state:

(a) whether it is a fact that the
Food and Agriculture Organisation
held its meet recently in Cyprus;
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(b) whether it is a fact that this
meet has commended the rearing of
“goats; and

(c) if so, in what manner and whe-
ther those methods will be made
applicable in India?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No, Sir.

(b) and (¢), Do not arise.

Lists of Scheduled Castes & Scheduled
Tribes

1026. Shri Hem Raj: Will the
Minister of Social Security be pleased
to state:

(a) the progress made in the finali-
sation of the lists of Scheduled Castes
and Scheduled Tribes;

(b) when this work is likely to be
completed;

(c) whether the Punjab Govern-
ment have sent any list for the
change of inclusion of certain castes
in the list of Scheduled Tribes; and

(d) it so,
thereon?

the decision taken

The Minister of Law and Social
Security (Shri A, K. Sen): (a) and
(b). Proposals have been received
from all the State Governments and
a major proportion of these have been
examined. Efforts are being made to
take final decisions very soon,

(c) and (d). It will not be in the
public interest to disclose details of
the proposals, and the decisions likely
to be taken thereon, at this stage.

Forest Commission

1027. Shri Hem Raj: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Central Govern-
ment have set up the Forest Commis-
sion ag recommended by the Central
Board of Forestry; and

(b) it do, its comnposition?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.

Dairy Farmr in Himachtl Pradesh

" Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
Shri B, K. Das:

| Shri S. C. Samanta:

Will the Minister of Food andé
Agriculture be pleaged to state:

(a) whether Government  have
under consideration any proposal to
assist the Himachal Pradesh Govern-
ment for establishing a Dairy Farm
in order to meet the shortage of milk
and milk products; and

1028.

(b) if so, the details thereot?

The Deputy Mibnister in the Minis-
try of Food and Agriculture(Shri
Shahnawaz Khan): (a) Yes.

(b) It is proposed to establish a
dairy plant at Mandi with assistance
from the Government of West
Germany as part of the Indo-Germans
Project. Mandi is the largest city in
Himachal Pradesh, with a population
of about 13,000. With the start of
Beas-Sutlej link project, about 30,000
technicians and workers are likely to
join work in 3 centres near Mandi.

In order to bring about improvement
in milk supply, it is proposed to
organise procurement of milk from
the Tural areas through a net-work of
village cooperative societies and set
up a dairy plant at Mandi for the
processing and distribution of milk.
Under this scheme 10,000 litres of
milk will be procured daily, processed
and distributed in Mandi, Pandoh,
Sundernagar and Salapar in Mandi
District.

For procuring sufficient quantity of
milk, upgrading of cattle will be
carried out in the district on an
intensive scale. The German aid ‘wilk
be utilised for this work also.
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The capital cost of the scheme for
setting up of the dairy plant at
Mandj will be about Rs. 30.12 lakh.
Out of this amount, equipment and
machinery for the dairy plant worth
Rs. 17.48 lakh will be supplied by
the Government of West Germany.

Central Oil See@s Committee

1028 J Shri Selanki:
* \ Shri Narasimha Reddy:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether any misappropriation
of Government money has Dbeen
reported in the Office of the Central
Oil Seeds Committee; and

(b) if so, the details thereof and
action, if any, taken against the per-
sons concerned?

The Deputy Minister in the Minis-
try of Food and Agricuiture (Shri
Shalmawag Khan): (a) and (b), Some
irregularities in the accounts of the
Indian Central Oilseeds Committee
were reported some time back. Nezes-
sary investigations into the same are
being made by SPE. The question
whether there has been a misappro-
priation or not will be known only
after the final report on the investi-
gations is received and necessary
action against the persons involved in
misappropriating the funds will be
taken thereafter.

Hotel Development Fund

1030. Shri P. R. Chakravarti: Will

the Minister of Transport be pleased
to state:

(a) whether the Union Govern-
ment have under consideration any
proposal to establish a Hotel
Development Fund to give facilities
for loans to private hoteliers on easy
terms; and

(b) it so, when the proposed fund
is likely to be established?

The Minister of Transport (Shri Raj
Bgahadar): (a) Government are

considering the setting up of a Hotel-
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Development Loan Fund for giving
loans to the Hotel Industry,

(b) In case it is decided to estab-
lish a Hotel Development Fund, Gov«
ernment would take steps to set up
this Fund as early as possible,

Aerodromes at Bijapur

1031. Shri §. B, Patil: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether there is any proposal
for the construction of aerodrome or

air strip at Bijapur in Mysore State;
and

(b) if so, when the work will be
started?

The Minister of Civil Aviation (Shri
Kanango): (a) and (b). The question
of constructing an airstrip at Bijapur
is under examination.

Prices of Khadi in Khadi Bhandars

1032. Shri Kashi Ram Gupta: Will
the Minister of Social Security be-
pleased to state:

(a) whether the sale prices of
Khadi sold in Khadi Bhandars (not
covered by the new scheme) have
been lowered down by about 20%

after the introduction of new scheme
regarding production ang rebude
introduced in April last;

(b) it so, the reasons for the same;

(c) the results of the introduction
of new schemes so far and the State
and areas in which it hag been
successful; and

(d) whether sufficient checks have
been provided to save the scheme
from misuse by non-bonafides?

The Deputy Minister in the Minls-
try of Law (Shri Jaganatha Rao): (a)
Yes; Sir.

(b) The sale price of a cotton
Khadi in stock on 31-3-1964 was
written down by 20% go that there
may not be any difference in the-



2991 Written Answers
actual sale price of Khadi to con-
:sumerg under the new scheme;

(c) It is too early to indicate the
results as the new scheme has been
.introduced from 6th April, 1964.

(d) Yes; Sir.

Delhi-Bhopal Air Service

1033. Shri R, S. Pandey; Will the
“Minister of Civil Aviation be pleased
fo state:

(a) whether it is a fact that the
..air service between Delhi and Bhopal
wag discontinued because it was
uneconomic; and

(b) whether there is any proposal
“to revive it?

The Ministey of Civil Aviation
(Shri Kanungo): (a) Yes, Sir. Deihil

: Gwalior|Bhopal|Indere|Bombay  Ser-
vice was discontinued with effect
from 1-4-63.

Airlines Corpora-
introduce from

(b) The Indian
tion propose to
1-10-64 a thrice weekly Dakota
service which will operate from
‘Delhi through Bhopal, Rainu
Rourkela and Jamshedpur to Calcutta
on Mondays, Wednesdays and Fri-
days. The Service will operate in the
reverse direction on Tuesdays, Thurs-
days and Saturdays.

Deovelopment of Tourism in Madhya
Pradesh

1034. Shri R. S. Pandey: Wili the
Minister of Transport be pleased to
‘state:

-~

(a) whether Government have
sanctioned any scheme for promoting
.tourism in places like Khajuraho
snd Sanchi in Madhya Pradesh; and

(b) if so, the details of the
-schemes?
- The Minister of Transport (Shri
"Raj Bahadur) (a) and (b). Under

the Five Year Plans for develop-
ment of Tourism the following steps
vhave been taken for -development of
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facilities for tourists at

and Sanchi:—

Khajuraho

Khajuraho:

A Tourist Bungalow (Class I) has
been constructed by the Central
Government at Khajuraho at a cost
of Rs. 2.55 lakhs and is functioning
since October, 1963. It has a capacity
of 10 beds and its operation has been
entrusted to a reputable hotelier on
contract basis. The proposal for
expansion of this Bungalow to the
capacity of 20 beds and its air-
conditioning is under consideration of
the Government at present.

A Tourist Bungalow (Class II) has
been constructed at Khajuraho by
the State Government at a cost of
Rs. 1-50 lakhs. 50 per cent of the
cost was met by the Central Govern-
ment as a grant-in-aid to the State
Government. It has a capacity of
25 beds and is 'managed by the State
Government, The scheme for im-
provements to the road leading to
Chhaturbhuj Temple at Khajuraho
costing Rs. 30,000 has also been sanc-
tioned and the State Government are
implementing it. The cost will be
met wholly by the Central Gevern-
ment.

Plans and estimates costing about
Rs. 55 lakhs have also been sanc-
tioned for construction of a fair-
weather air-strip about 23 miles from
Khajuraho Temples. Part of the land
for the air-strip has already been
acquired and it is expected that the
work will be completed by the and
of the current financial year.

For promotion of tourist traffic to
Khajuraho the Department of Tourism
agreed to subsidise the operation of
a non-schedule air service by ILA.C.
from Delhi to Panna. The tourists
would leave Delhi in the morning and
be at Panna which is the nearest &ir-
strip to Khajuraho at about 9.00 A.M.
From there they would proceed in a
coach provided by the Madhya Pra-
desh Government to Khajuraho, do
the sight-seeing in the day and
return to Delhi in the evening. This
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service proved so popular that the
LAC. had to run two services a
week during the last season and pro-
pose to run 4 services a week during
the ensuing season. With the construc-
tion of the proposed air-strip near
Khajuraho it will eliminate the road
ijourney of about 2 hours between
Panna and Khajuraho and tourist
will get 'more time for seeing the
temples properly. Warranting tra-
ffic the air-services could be run on
daily basis.

Sanction has already been accord-
ed for the installation of a 40 gallon
water cooler in the premises of the
Tourist Bungalow (Class I) at Kheju-
raho with 4 mobile trolliers to serve
cold drinking water to the tourists
at various monuments at Khajuraho.

In addition to a guide lecturer
provided by the Archaeological Sur-
vey of India the Department of
Tourism have also appointed a Guide
Lecturer at Khajuraho to take the
tourists round the temples.

The scheme for beautification of
the preas around the temples at
Kh#juraho included under the Third
Five Year Plan of the Central Gov-
ernment could not be taken due to
lack of adéquate water supply at
Khajuraho. With the construction
of the Benigunj Dam 7 miles away
from Khajuraho it is expected that
sufficient water will become avail-
able for horticultural operations and
the scheme for beautification can be
taken up soon.

The Department of Tourism have
published a separate folder on
Khajuraho and a separate Chapter on

Khajuraho is also included in the
Guide of Madhya Pradesh. This
literatur> is widely circulated n

India and abroad through the Govern-
ment of Indit Tourist Offices, Indian
Diplomatic Missions, air-lines, travel
agencieg and other offices. A film on
Khajuraho produced some years
back is also shown to selected sud-
iences in India and abroad.
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Sanchi:

The Central Government are run-
ning a Tourist Bungalow (Clasg I)
with 10 beds at Sanchi. Detailed in-
formation about Sanchi is included in
the literature on Madhya Pradesh
produced by this Department and
widely circulated. Sanchi ig also
described at length in the Tourist
literature on Budhist Monuments pro-
duced by the Department of Tourism.

The State Government is taking
steps fo provide proper transport faci-
lities to Sanchi & Khajuraho from
Bhopal and Chattarpur respectively.
They are also considering provision
of cars for local transport at these
centres.
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Social Welfare Extension Projects,
Punjab

1038. Shri Daljit Singh: Will the
Minister of Social Security be pleased
to state the amount of Central assist-
ance given to Punjab during 1963-64
and 1964-65 so far for Social Welfare
Extension Projects, Social and moral
‘hygiene and after-care programme?

The Deputy Minister in the Minis-
iry of Law (Shri Jaganatha Rao):

“The requisite information is given

below:—

{i) Welfare Extension Projects.
1963-64 Rs. 1,79,000/-
1964-65 (up the

14th August, 1964)
Rs. 69,500/-

«ii) Social and Moral Hygiene and
After-care Programme.

1963-64 Rs. 60,384/-
1964-65 .. Nil

River Steam Navigation Company

J Shri Indrajit Gupta:

1039. 2 Shri Yashpal Singh:

Will the Minister of Transport .he
pleased to refer to the reply given
to Starred Question No. 108 on the
2nd June, 1964, and state:

(a) whether all instalments of the
latest loan to River Steam Naviga-
tion Company have now been sanc-
tioned;

(b) the nature of the company’s
financial difficulties which are sought
to be overcome by the loan; and

(c) whether the unutilised portion
.of the earlier Government loan of
‘Rs. 2 crores has been recovered from
the Company?

The Minister of Transport (Shri
‘Raj Bahadur): (a) Yes.

(b) The latest loan of Rs. 60 lakhs
was intended to help the company
4o tide over its current financial
difficulties.

(¢) The question of recovering the
unutilised portion of the loan does
not arise since advances are made
only against actual expenditure in-
curredq by the Company, and no

Written Answers 29

amount has been drawn which has
not been already utilised.

The Government of India agreed
to advance a loan of Rs. 2 crores to
the Company for the rehabilitation
of its obsolete fleet. The Company
has so far availed of only Rs. 45'32
lakhs and the balance has not been
paid to it.
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Ministry of Food and Agriculture

Shri Karni Singhji:
1041, { Shri Kapur Singh:
L Shri Solanki:

Wi.l the Minister of Food and
Agriculture be pleased to state whe-
ther in view of the statement made
in the House by the then Minister of
Food and Agriculture on the 30th
March, 1964, in the course of his re-
ply to the debate on the Voting of
Demands for Grants relating to his
Ministry enunciating the Constitu-
tional aspect of ‘Agriculture’, Gov-
ernment have considered it necessary
to cut down the huge size of the pre-
sent Ministry at the Centre?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): The constitu-
tional position regarding ‘Agriculture’
was explained by the then Minister
for Food and Agriculture in his
speech in the last session of the
Parliament but no-where in the
speech was it implied that the func-
tions and responsibilities of the
Ministry of Food & Agriculture had
been or were to be curtailed. The
functions and responsibilities of this
Ministry have, in fact, increaseq re-
cently owing to the present difficult
food position in the country and the
resultant need to step up the tempo
of agricultural production pro-
grammes. The question of reducing
the size of this Ministry, has not
arisen thus far.

Milk Drying Plant at Bikaner

1042. Shri Karni Singhji: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the proposal for sett-
ing wp a milk drying plant at Bikaner
has been finalised; and
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(b) if so, when the project is likely
to get going?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No.

(b) Does not arise.
Foodgrains supplied to Rajasthan

f Shri Karni Singhji:
" \ Shri Rama Chandra Mallick:

Will the Minister of Food
Agriculture be pleased to state:

1043

and

(a) the quantities of foodgrains
supplied to the Government of Rajas-
than especially as a famine relief mea-
sure; and

(b) the quantity out of it which
was from imported stocks and the
quantity from indigenous sources?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): (a) 20,534 tons of
wheat has so far been received from
the U.S. Government against 30,000
tons promised under Title II of
P.L. 480 for distribution amongst the
labour employed on relief works as
part payment of wages.

(b) All this wheat was imported.

Payment of Cane Price

1044. Shri Balgovind Verma: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the names of such Mills in Uttar
Pradesh and Bihar which have failed
to pay cane price to cane growers upto
date;

(b) the action Government propose
to take against such defaulting fac-
tories; and

(c) whether Government are con-
sidering a move to compel such fdc-
tories to pay interest to cane growers
as per rates of the Banks?
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The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) A list is placed on the
Table of the House.
brary. See No. LT-3206/64).

(b) and (c), In Uttar Pradesh, the
Cane Commissioner has issued re-
covery certificates against the default-
ing factories to enable recovery of
the dues as arrears of land revenue.
The defaulting factories are required
to pay interest at 7-1/2 per annum to
cane unions after 15 days of delivery.

In Bihar, the Cane Commissioner ha.
reported that the arrears are small,
the percentage of payment being as
high as 98.3 per cent.

Mahanadi and Birapa Bridges

1045. Shri P. K, Deo: Will the Minis-
ter of Transport be pleased to state:

(a) the amount spent on the Maha-
nadi and Birupa Bridges on the Na-
tional Highway No. 5 recently opened
in Orissa and the Centre’s share in
the project;

(b) whether those bridges will make
the Calcutta-Madras Highway as all-
weather Highway; and

(c) if not, which are the bridges
which will make thig Highway as all-
weather Highway?

The Minister of Transport (Shri
Raj Bahadur): (a) Rs. 195.92
and Rs. 41.32 lakhs respectively. Full
cost of these two bridges has been met

by the Central Government.
(b) No.

(c¢) In addition to the Mahanadi and
Birupa bridges, the following major
bridges and crossings have to be con-
structed to make the road an all-
weather Highway:

(i) Bridge over the Rupnarayan
river at Kolaghat on National
Highway No. 6 in West
Btngal.

(ii) Bridge over the Brahmani
River in Orissa.

BHADRA 31, 1886 (SAKA)
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(iii) Bridge over the Baitarni River
in Orissa,

(iv) Bridge over the Kharsuan

River in Orissa.

(v) Bridge over the Budhabalang
River in Orissa.

(vi) Bridge over the Salarndi River -
in Orissa.

(vii) Bridge over the Vasista arm
of Godavari in Andhra Pra-
desh.

(viii) Bridge over the Gautami arm
of Godavari in Andhra®
Pradesh.

(ix) Bridge over the Budameru-
River in Andhra Pradesh.

(x) Minor bridge at Mile 87/8 in

Andhra Pradesh.

(x) Minor bridge at Mile 172/8 in
Andhra Pradesh.

(xii) Minor Bridge at Mile 230/4 in-
Andhra Pradesh.

(xiii) Minor bridge at Mile 238/1
in Andhra Pradesh.

(xiv) Minor bridge at Mile 628/2 in
Andhra Pradesh.

(xv) Minor bridge at Mile 629/2 in
Andhra Pradesh.

(xvi) Minor bridge in Gudur Bye-
pass in Andhra Pradesh.

Medicinal Plants

1046. Shri P, K. Deo: Will the Minis-
ter of Food anq Agriculture te pleas-
ed to state:

(a) the names of the farms in our
country which propagate extension
cultivation of medicinal plants;

(b) the botanical names of the plants
which are grown;

(c) whether their products are in-
digenously used for manufacture of
drugs or exported; and

(d) the amount of loreign exchange

earned from the export of the medici-
nal plant products?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri*
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Shahnawax Khan): (a) to (d). The re-
quisite information is being collected
from the State Governments, etc. and
will be placed on the Table of the
-Sabha.

Tube Wells

1047, J Shri Vishwa Nath Pandey:
* \ Shri N. R, Laskar:

Wil] the Minister of Food and Agri-
~«witure be pleased to state:

(a) whether it is a fact that in
.June, 1964 some expert team of the
international Development Association
of the World Bank toured the State
of Uttar Pradesh and some other
States of India about the contribu-
tion made by the tube-wells sunk with
the assistance of World Bank for the
food production; and

(b) if so, the reaction of the team
ang the suggestiong of the team about
tube-wells in Uttar Prades!.

The Deputy Minister in thc Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) 800 Tubewells
with financial assistance from the In-
ternationa] Development Association
have been constructed in Uttar Pra-
desh only and an Internationa] Deve-
lopment Association end-use inspec-
tion Mission visited Uttar Pradesh in
the month of June, 1964.

(b) The Mission was pleased to find
that Uttar Pradesh have successfully
completed all 800 wells at a cost lower
than the estimated and within the
time schedule for the Project but it
was of the view that vigorous steps
should be taken to review the opera-
tion and management of State tube-
wells. The Mission advocated that
methods of irrigated farming should
be improved to take full advantage of
assured supply of water.

Besides these general remarks, the
Mission’s specific recommendations in
respect of tube-wells in Uttar Pradesh
‘were two fold, viz., (a) that engineer-
ing study should ‘be carried out for
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looking into the possibility of having
tubewellg of larger size than 1.5 cusecs;
and (b) a review of power rates should

_be made, with a view to determining

whether.any reduction in the existing
rates could be made by suitable ad-
justment.

Road Accidents

1048. Shri Krishnapal Singh: Will
the Minister of Transport be pleased
to state:

(a) whether it is a fact that dur-
ing recent years there has been a
considerable rise in the number of
road accidents on the Grand Trunk
Road which passes through geveral
States; and

(b) if so, the steps Government con-
template to take in consultation with
the State Governments with a view to
reduce the number of accidents?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). The informa-
tion required is being collecied from
the State Governments etc. concerned
and will be laid on the table of the
Sabha ag soon ag it is available.

Best Village

1049 f Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Commuaity De-
velopment and Cooperation oe pleased
to refer to the reply given to Starred
Question No, 1218 on the 28th April,
1964 ang state:

(a) whether the selection of Best
Village at the Nationa] level has since
been made; end

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Community Development and
Cooporation (Shri B. S. Murthy): (a)
Yes, Sir.

(b) Village Dapora in Block-Shah-
pur East Nimar District, Madhya Pra-
desh has been adjudged as the best
village at the National 1evel.
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General Insurance Cooperative
Societies

J Shri Ramachandra Ulaka:
\ Shri Dhuleshwar Meena:

Will the Minister of Community De-
velopment and Cooperation be pleased
to refer to the reply given to Starred

1050.

Question No. 1221 on 28th Apri', 1964
and state:
(a) whether the study team on

general insurance cooperatives has
since submitted any report;

(b) if so, the main recommendations
thereof; and

(c) the decision of Government

thereon?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
Yes, Sir.

(b) A summary o! the main con-
clusions and recommendations of the
Study Team on General Insurance
Cooperatives is laid on the Table of
House. [Placed in Library. See No.
LT-3207/64].

(c) The recommendations are being
examined in consultation with the
State Governments and Centra] Minis-
tries concerned.

Employees Health Insurance Scheme

1051. Shrl A. N. Vidyalankar: Will
the Minister of Social Security be
pleased to state:

(a) whether it is a fact that the
workers’ organisations have submitted
a demand that the medical benefits en-
joyed by the workers under the Em-
ployees Health Insurance Scheme,
should also be extended to the mem-
bers of their families;

(b) whether such benefits have been
extended to the workers’ families in
any States; and

(¢) if s0, the names of such States?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
Yes.

1171(Ai)LSD—4.
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) (b) Yes. Familieg are at present en-

titled to provision of medical care on
the same scale as for workers, except
hospitalization. It is not practicable
to provide hospital care to families till
adequate number of E.S.I. hospitals are
constructed. Medical care short of
hospitalization is being provided to
families of most of the insured work-
ers in two stages. The first stage is
restricted to out-patient treatment. In
the second stage, specialist consulta-
tions, laboratory and radiological in-
vestigations and ambulance facilities
are provided in addition.

(c) Medical care is provided to
families as shown below in the fol-
lowing States:

Stage I

(1) Kerala (Areag of Alagappana-
gar, Alleppey, Alwaye, Cochin,
Ernakulam, Kottayam Mat-
tancherry, Quilon, Trichur
and Trivandrom).

(2) Madrag (All areas where the
Scheme has been implemented
except Madras city and Sub-
urbs, Coimbatore, Madural,
Vickramasingapuram, Mettur
Dam and Tuticorin).

(3) Maharashtra (All areas where
the Scheme has been imple-

mented)
(4) Orissa ( — do — )
(5) Punjab ( — do — )
(8) Uttar Pradesh ( —do— )
(7) Assam ( —do— )

Stage 11

(1) In all areas where the Scheme
hag been implementeg in the
States of Andhra Pradesh,
Bihar, Madhya Pradesh, Rajas-
than and West Bengal and in
the Union Territory of Delhi.

o4

(2) At Bangalore in Mysore State.
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Fokker Friendship Service

1053. Shrimatl Jyotsna Chanda: Will
the Minister of Civil Aviation be
pleased to state:

(a) whether it is a fact that fokker
frienship service has been withdrawn
from Calcutta-Gauhati-Mohanbari and
Calcutta-Agartala routes;

(b) if so, from which dates and the
reasons therefor;

(c¢) what are the reasons that Sky-
master does not fly from Calcutta to
Mohanbari but returns from Jorhat via
Gauhati; and

(d) whether Government propose to
introduce fokker friendship service
from Calcutta to imphal via Agartala
and Silchar?

The Minister of Civil Aviation (Shri
Kanungo): (a) and (b). Yes, Sir. The
Frienship service on the Calcutta/
Gauhati/Mohanbari route was re-
placed by Viscount service with effcct
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from 1-2-1964. Since 1-6-1964, how-
ever, this service terminates at Jorhat
as.t.he Mohanbari airfielq is under re-
pairs.

The Friendship service on the Cal-
cutta/Agartale route had to be with-
drawn with effect from 1-11-1963 due
to lack of capacity.

(c) Because Mohanbari airfleld is
not, at present, ready to take any
aircraft bigger than the Dalkotas.

(d) The Indian Airlines would con-
sider introducing a turbo-prop flight
on the Calcutta/Agartala/Silchar/Im-
phal route as and when niore aircraft
of F-27 type become available,

Kanyakumari-Madras Road

1054. Shri Umanath: Will the Minis-
ter of Transport be pleased to state:

(a) whether the Government of
Madras made representation to ‘the
Minister of Finance during his recent
visit to Madras, for taking up the work
of Kanyakumari-Madras road as a
National Highway;

(b) if so, the details of the propored
road; and

(c) the
thereon?

The Minister of Transport Shri
Raj Bahadur): (a) to (c). No, Sir.
The people of the area however, made
a representation for the development
of a coastal highway connecting
Madras to Kanyakumari along the
coast. That representation was hand-
ed over to the State Government
Authorities for necessary action as
this road, when developed, would be
a State road. There is already an
existing National Highway to Kanya-
kumari wvia Dindigul, Trichirapalli
and Madurai.

decision of Government

Aerodrome at Calicut

1055, J Shri A. K. Gopalan:’
\ Shri Imrbichibava:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether Government have
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taken any fina] decision, about the site
of the proposed aerodrome at Calicut;
(b) if so, which is the place; and
(c) if not, when the fina] decesion
will be taken?

The Minister of Civil Aviation (Shri
Kanango): (a) to (¢). The selection
of a suitable site for the construction
of an aerodrome at Calicut is still
under examination.

Procurement of Rice

1056. Shrimati Jyotsna Chanda:

Will the Minister of Fooq and Ag-
riculture be pleased to state:

(a) whether the Government of
Assam have forwarded &any proposal
submitted by the District Council of
Mizo Hills regarding procurement of
rice in winter for the deficit areas of
that district which are not accessible
during monsoon and to avoid airdrop-
ping;

(b) if not, whether Government will
cnsider this proposal; and

(¢) whether Government propose
to import Burmese rice through Kali-
myo (Burma) which is 60 miles away
from Champai and 150 miles away
from Aizal in Mizo district without
getting through ports in Burma vio
Calcutta which costs more?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) No, Sir.

(b) It is for the State Government
to decide whether in the context of the
conditions now obtaining in the Mizo
Hills, rice should or should not be
procured in that area.

(c) There is no proposal at present
to import rice from Burma across the
border of Mizo Hill district with that
country,

Coco

1057, Shri Rama Chandra Mallick:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Cocoa produced in Madras and Kerala
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States has great demand in foreign
countries; and

(b) if so, the steps taken by Gov-
ernment to increase the production of
Cocoa in these States?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shah Nawaz Khan): (a) Yes. The
sample of cured cocoa beang of the
Criollo type produced in Madras State
on a very small scale in Government
owned research centres was evaluat-
ed by firms in Switzerland and Bel-
gium to be of highly acceptable qua-
lity and was offered premimum prices.
The production of cocoa in Kerala
State is, however, insignificant. The
ascertained annual foreign demand is
about 5000 tonnes.

(b) A scheme for the development
of Criollo Cocoa is included in the
Third Five Year Plan with a target of
2000 acres in Kerala State and Pilot
Projects in the States of Madras and
Mysore. The Keralg State started im-
plementation of the scheme only re-
cently and 500 to 600 acres mav be
covered upto the end of the Third
Five Year Plan,

A scheme with a target of 1900
acres in the States of Kerala, Madras,
Mysore, Maharashtra and Andbra Pra-
desh is proposed to be included in the
Fourth Five Year Plan.

Foodgrains lost in Transit

1058. Shri Rama Chandra Mallick:
Will the Minister of Food and Ag-
riculture be pleased to state:

(a) whether it is a fact that over
one per cent of foodgrains, purchased
by Centre was lost during inland
transport by rail or road during 1862-
63;

(b) if so, the cost of such foodgrains;
and

(¢) the steps taken by Government
to check the problem?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D. R.
Chavan): (a) The percentage of tran-
sit losg during 1962-63 is 074 only.
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(b) The amount of this loss works
to about Rs, 1:22 crores,

(c) While some transit loss is inevi-
table and inherent, in the arrangement
for handling and transport of food-
grains, a number of steps to minimise
the loss have been taken. Security
measures at the time of loading and
unloading have been tightened up.

Escorts are provided during trensit
between loading points (Docks/Rail-
way Stations) and godowns, where
necessary.

Weighment is done both at the time
of despatch and receipt.

Prompt and vigoroug action is taken
to pursue tenable claims against the
Railways.

Responsibility is fixed on transport
contractorg if the road transit losses
are attributable to them,

Agricultural Commodities Advisory
Committee
1059 f Shri Ramachandra Ulaka:

\ Shri Dhuleshwar Meena:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any final decision has
been taken in regard to the setting up
of an Agricultura] Commodities Ad-
visory Committee; and

(b) if so, the nature thereof?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
Shahnawaz Khan): (a) and (b). The
Minister for Food and Agriculture has
appointed recently a committee under
the Chairmanship of Shri L. K. Jha,
Secretary to the Prime Minister for
recommending, inter alia, the lines on
which an agency may be set up te
suggest the prices of agricultural pro-
duce at the producers, ‘wholesalers’
anq consumers’ level on a continuous
basis. The matter will be considered
after the report of the Committee is
regeived.
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Development of Dairy Industry

1080, J Shri Dhuleshwar Meena:
* \_ Shri Ramachandra Ulaka:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Unstarred Question INo, 2565
on the 28th April, 1964 ang statle:

(a) whether the recommendations
made in the Conference of Dairy Ex-
perts for development of dairy indus-
tries in the country have since been
examined by Government; and

(b) if so, the result thereof?

The Deputy Minister in the Ministry
of Food anq Agriculture (Shri Shah
Nawaz Khan); (a) Yes.

(b) A statement has been placed in
the Library of the Parliament.

Road Board

1061 S shri Dhuleshwar Meena:
‘| Shri Ramachandra Ulaka:

Will the Minister of Transport be
pleased to refer to the reply given to
Starred Question No. 507 on the 10th
March, 1964 and state:

(a) whether the views of all the
State Governments on the proposal for
setting up a Road Board have since
been obtained;

(b) if so, the reaction of the State
Governments in this regard; and

(c) the decision of Central Gov-
ernment, thereon?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Sir.

(b) With the exception of Kerala,
State Governments are not in favour
of any Central Body being constituted
with executive powers. Many of the
State Governments are not, however,
opposed to the setting up of a Central
Road Board with advisory functions.

(¢) The matter was discussed fur-
ther at the fifth meeting of the Trans-
"port Development Council which re-
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commended that steps might be taken
in the first instance to set up, both
at the Centre and in the States,
advisory bodies to be designated as
Road Planning Boards for helping the
development, of roads in the country
on an integrated basis. The matter
is now being pursued further in ac-
cordance with this recommendation.

Cultivation of Saline Lands

1062. Shri Tan Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have con-
ducted any experiments to reclaim
and cultivate saline lands in certain
States;

(b) if so, the result thereof; and
(c) the plan to utilize such lands?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrd
Shah Nawaz Khan): (a) Yes, in the
States of Madras, Rajasthan, West
Bengal, Madhya Pradesh, Maharashtra,
Punjab, Andhra Pradesh, Kemala and
at the Lucknow University, Sheila
Dhar Institute, Allahabad and Khalsa
College, Amritsar.

(b) Leaching and additions of
amendments such as organic matter,
gypsum, press-mud or molasses and
use of salt-tolerant crops in rotation,
were found to be effective measures
for reclamation and cultivation of
saline-alkali s9oils. Crops such as
dhaincha, paddy, barley and sugar-
beat were tolerant to soil salinity.

(c) Areas as reclaimed are brought
under cultivation according to  the
nature of soil.
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Women Panchayats

1065. Shrimati Laxmi Bai: Will the
Minister of Community Development
and Cooperation be pleased to state:

(a) the names of States having all
women Panchayats; and

(b) the number of such Panchayats
in each State?

TheDomtyMlnlsteranmnb-
of Community Development and
Ooqenﬂo» (Shd B. 5. Murthy): (a)
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and (b). There are gleyen all-women
Panchayats in Andhra Pradesh, two
in Maharashtra and one in ~ West
Bengal. There are no all-women
Panchayats in Assam, Bihar, Kerals,
Madhya Pradesh, Madras Mysore,
Orissa, Punjab and Rajasthan States
and in any of the Union Territories.

Information in respect of three
States viz.,, Gujarat, Jammu & Kash-
mir and Uttar Pradesh is still awaited
from the respective State Govern-
ments, and will ba placed on the table
of the House when received.

Khadi & Village Industries Board and
Khadi Gramodyog Kendra, Tripura

1066 J Shri Biren Dutt:
* \ Shri Dasaratha Deb:

Will the Minister of Social Security
be pleased to state:

(a) whether it is a fact that the
Khadi & Village Industries Board and
the Khadi Gramodyog Kendra were
formed in Tripura with the same set
of members; and

(b) if so, what are the names of
those members?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
The Tripura Khadi Gramodyog Ken-
dra has been formed with most of the
members of the Tripura Khadi & Vil-
lage Industries Board.

(b) The members of the Tripura
Khadi & Village Industries Board are
as follows:—

1. Shri 8. M. Sen Gupta.
2. Shri N. K. Majumdar.
. Shri U. L. Singh.
. Shri K. J. Singh.
Shri T. M. Das Gupta.
. Shri K. C. Sen.
7. Secretary, Rehabilifation De-
partment.
8. Registrar, Co-operative Socie-
ties.
9. Director of Industries.

The Khadi Gramodyog Kendra

(Tripura) consists of the first 8 mex~

® G b ow
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bers of the Board and Shri Serajul
Tslam.

Safdarjang Aerodrome

1067. Shri P. C, Borooah: Will the
Minister of Civil Aviation be pleased
fo state:

(a) whether it is a fact that the
Safdarjang Aerodrome in New Delhi
is proposed to be closed down;

(b) if so, why and when; and

(c) what alterpative arrangement is
being made for landing of planes?

The Minister of Civil Aviation (Shri
Kanungo) (a) No, Sir.
(b) and (c). Does not arise.

Ring Road, Delhi

1068, Shri P. C. Borooah: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that there
is no lighting arrangement so far on
the Ring Road around Delhi/New
Delhi owing to which accidents thereon
are too frequent at night,

(b) how many road accidents occur-
red on this road during 1962-63 and
1964 so far; and

(c) what action is being taken for
proper lighting of the road?

The Minister of Transport (Shri
Raj Bahadur): (a) At present, only a
stretch of the Ring Road, viz. Alipur~
Mall Road, is electrified.

(b) 314, 352 and 270 accidents toQk
place on the Ring Road during the
year 1962, 1963 and 1964 (upto 3ist
August) respectively.

(c) The question of providing lights
on the Ring Road is under the active
consideration of the Delhi Administra-
tion.

Fixation of margin of Profit

1069. Shri Krishnapal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Delhi Administration has fixed &
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margin of profit on sale of grain and
not the price of grains;

(b) if so, the reasons therefor; and

(¢) whether this will result in
fluctuating the prices in Delhi?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan); (a) The Delhi Administra-
tion has not fixed either any margin
of profit on the sale of grain or the
price of grains.

(b) and (¢). Do not arise.

Bridge across River Krishna near
Kolhar

1070. Shri S. B. Patil: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that Mysore
Government had sent a works pro-
gramme consisting of the construction
of a bridge across Krishna river near
Kolhar on Hubli-Bijapur road and
seven other works of economic or in-
ter-State importance;

(b) if so, the cost thereof; and

(c) whether Central Government
have taken any decision in the mat-
ter?

The Minister of Transport (Shri Raj
Bahadur): (a) to (c). The proposal
received from the State Government
eonsisted of six projects only includ-
ing the proposed bridge over the river
Krishna near Kolhar. The total cost
involved amounted to Rs. 156-32 lakhs
Due to paucity of funds, it has not
been possible to provide any financial
assistance in the matter. ‘The State
" Government have, however, been in-
formed that the Government of India
would be prepared to provide funds
in the current plan for preliminary
work relating to survey, collection of
nydraulic data, finalisation of site, etc.
4n respect of the proposed bridge over
the river Krishna near Kolhar, and
that the question of providing funds
" gor its actual construction would be
" eonsidered in the Fourth Plan.
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Bridge over Kosli at Rampur

1071. Shri K. C. Pant: Will the
Minister of Transport be pleased to
state:

-

(a) whether there is any proposal
to construct a road bridge over Kosi
at Rampur on Delhi-Bareilly Road;
and

(b) if so, the estimated cost of the
above project and when the bridge
would be completed?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes, the bridge is
already under construction.

(b) The project is estimated to cast
Rs. 56-80 lakhs and is expected to be
completed by the end of July 1965.

All India Fruit and Vegetable Exhibi-
tion

1072. Shri K. C. Pant; Will the
Minister of Food and Agriculture be:
pleased to state:

(a) whether it is a fact that the
All India Fruit and Vegetable Exhibi-
tion was held at Nainital in the 1st
week of September, 1964;

(b) if so, the number of States
which participated in the exhibition;
and

(c) the main features of the exhibi--
tion?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes

(b) Four States participated in the
fruit show and five in vegetable show.

(c) A large number of varieties of
apples, pears, walnuts, almonds and
persimmons as well as of vegetables
were exhibited. Some varieties of ap-
ples were extraordinarily large im
size, weighing about 700 grams per
fruit. The show attracted a very
large number of visitors and prizes of"
the value of Rs. 11,545 were distribut-
od to the exhibitors of choice frvits.
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Service Co-operatives

1073, Shri Gauri Shankar Kakkar:
Will the Minister of Community Deve-

lopment and Cooperation be pleased
to state:

(a) the progress of service cc-
operatives in the States during the
last three years;

(b) what has been the impact of
service co-operatives on increased
agricultural production; and

(c) whether any general assessment
of the actual amount of increase in
the agricultural produce during the
above period in the rural areas in the
case of members of service coopera-
tives has been made?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
The progress of primary agricultural
credit societies (service societies) is
given.in the statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-3209/64].

(b) Service cooperatives piay a
significant role in increasing agricul-
tural production through the supply
of not only credit but also production
requisites like seeds, fertilisers, insec-
ticides, etc.

(¢) No such assessment has been
made.

Cooperative Movement

1074. Shri Gauri Shankar Kakkar:
Will the Minister of Community Deve-
lopment and Cooperation be pleased to
state:

(a) how far the cooperative move-
ment has succeeded in the linking of
credit with marketing in the rural
areas in the country;

(b) whether the cooperative socie-
ties are authorised to enrol middle-
men as members by offering them the
privileges of cooperative ingtitutions;
and

(c) the policy followed in regard to
the locating of marketing sccicties to
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help the small growers to route their
produce?

The Deputy Minister in the Minis--
try of Community Development and
Cooperation (Shri B, S. Murthy): (a)
So far, only limited progress has been.
achieved. During the cooperative year
ending June, 1963, cooperaiive mar-
keting and processing societies are
reported to have recovered coopera--
tive loans of the order of nearly Rs. 10
crores out of the sale proceeds of agri-
cultural produce of their :nembers.

(b) No. Cooperative marketing so-
cieties are not authorised to enrol.
middlemen as regular members. How-
ever, middlemen such as arhatiahs,
with whom marketing soci:ties have
business dealings in conneclion with
sale of agricultural produce, may be
admitted as nominal members, on pay-
ment of admission fee, but without
holding any shares. Such nominal
membership makes the concerned tra-
ders liable to arbitration proceedings
under cooperative law in case any
amounts are recoverable from them in
favour of marketing societies. These
nominal members are not entitled to
the privileges of regular members
such as right to vote in the manage-
ment or right to share in the profits
of the societies.

(c) The policy has been to locate
marketing societies at centres which
are recognised and established man-
dies or wholesale assembling points.
Individual cultivator members deal
directly with such societies by carry-
ing their produce to the mandi centres.
However, where small growers do not
have sufficient marketable surplus to
make it worthwhile for them to do
so, they can route their produce
through village cooperatives which
are affiliated to the marketing socie-
ties.

Transport of Elephants by Govern-
ment Ships

1075, Shrimati Savitrl Nigam; Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact tnat the
Forest Department, Andaman Islands,.
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had wanted in 1963-64 to impaqrt some
ten elephants by Government ships
for their extraction work but the ships
ihad refused to carry the animals;

(b) whether it is a fact that some
private Forest Contractors working
under the same Forest Department im-
ported elephants from Calcutta by
Government ship “M. V. Nicobar” in
‘March, 1964; and

(¢) if so, the reasons for this discri-
‘mination?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) There was
some suggestion that the Forest De-
partment import some elephants from
mainland; but in view of the costs
involved, the proposal was not pursu-
ed.

(b) Yes, Sir.

(¢) In view of the replies to (a) and
(b) the question does not arise.

Widening of Roads in Delhi

1076. Shri E. Madhusudan Rao: Will
the Minister of Transport be pleased
to state:

(a) whether any plan is under
consideration for widening all the
roads in the Capital in view of the
ever rising population and the traffic
difficulties in Delhi; and

(b) if so, the details thereof?

The Minigter of Transport (Shri
Raj Bahadur): (a) Programmes for
the widening of roads in Delhi to
.ease traffic congestion have been
drawn up by the authorities con-
-cerned.

(b) A list of roads proposed to be
widened during the Third Five Year
Plan is laid on the Table of the
House. [Placed in Library. See No.
LT-3210/64]). As ghown in the list
work of widening of some of the
roads has already been <completed.
Of the remaining roads, work is
-gither in progress or is proposed to
‘be taken up during the Third Five

SEPTEMBER 22, 1084  Written Answers

3024

Year Plan. Work on some roads will
spill over to the Fourth Plan period.

Olosure of Flour Mills

1077, Shri Hem Raj: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Punjab Government have permitted
flour mills in Punjab to grind only
imported wheat;

(b) whether it is also a fact that
most of these flour mills have stop-
ped working due to the non-avail-
ability of the imported wheat;

(c) the quantity of imported wheat
asked for by the Punjab Government;

(d) the quantity that has been
given to it during the last three
months; ‘@nd

(e) when the full requirements of
imported wheat for Punjab will be
met?

The Deputy Minister in the Minlis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) In view of the
high prices of indigenous wheat all
the flour mills in the country in-
cluding those in the Punjab have
been prohibited since March, 1964 to
purchase indigenous wheat from the
market for the purpose of manufac-
turing wheat products.

(b) The flour mills in Punjab have
not been able to work to their full
grinding capacity during the last few
months due to inadequate supply of
imported wheat.

(c) to (e). Punjab is surplus in
wheat.  After the formation of
wheat zones, it has not been found
necessary to supply any large quan-
tity of wheat to Punjab Government.
The State Government, however, ask-
ed for an allocation of 5000 tons of
imported wheat in order to enable
them to fecd institutions like Jails,
Hospitals, Police, etc. The Central
Government accordingly made an
allocation of 5,000 tong in July and
against this allocation 100 tons were
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despatched in July and 1000 tons in
August. The halance quantity will
be supplied as and when required by
the State Government.

The quantity of wheat supplied to
the roller flour mills in Punjab dur-
ing the last three months and the
quantity milled by them are indicat-
ed below:

Month Purchased Milled
Tons Tons

June 23,861 25,629
July 14,264 18,861
August 13,554 13,633
Forest Research lnI:tliul? T

Shri Jashvant Mehta:
10‘18.4 Shri Vishwa Nath Pandey:
(_Shri Ram Harkh Yadav:

Will the Minister of Food and Agri-
<culture be pleased to state:

(a) whether it is a fact that Gov-
ernment have dectided to promote
necessary legislation to convert the
Indian Forest Research Institute.
Dehra Dun into a University; and

(b) if so, the reasons that led to
this decision

The Deputy Minister in the Minis-
try of Fooq and Agriculture (dhr
Shah Nawaz Khan): (a) No decision
hag yet been made; but the question
of giving certain functions of a Uni-
versity to the Indian Forest Research
Institute is under consideration

(b) Does not arise.

Purchase of Tractors by Madhya
Pradesh

1079. Shri R. 8. Pandey: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Madhya Pradesh Gov-
ernment have requested the Centre
for the release of foreign exchange to
enable them to import some crawler
tractors;

(b) what is the specific demand
under consjderation; and

(c) whether a decision has been
taken in this regard?

The Deputy Minister jn the Minis-

fry of Food and Agrieplture (Shri
Shahnawas Khan): (a) to (c). The
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following demands for crawler trac-

tors have been received from the

Government of Madhya Pradesh:
Name of Scheme Amount

(Rs. in lakhs)
(i) Machine Tractor Statiq!
Scheme ..
(ii) Ravine Reclamation
Scheme .. 15.00
(iii) Minor Irrigation Schemes 44,00

Foreign exchange of Rs. 9 lakhs
has already been released for the
Machine Tractor Station Scheme and
Rs. 4 lakhs for the Minor Irrigation
Schemes. Some further amount is
likely to be released shortly to the
State Government.

Rebate on Khadi Products

1080 Shri E. Madhusudan Rao: Will
the Minister of Social Security be
pleased to state:

(a) whether it is a fact that special
rebate on Khadi’ products is proposed
to be given during Gandhi Jayanti
Celebrations this year; and

(b) whether a similar rebate will
also be allowed on the sale of woollen
goods?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
Yes, Sir.

(b) Although the Khadi & Village
Industries Commission had suggested
that a similar rebate might be allow-
ed on retail sales of woollen and silk
Khadi, Government have decided to
restrict the concession to the retail
sales of cotton Khadi only.

Development of Fisheries

1081. Shrimati Ramdulari Sinha:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the potentialities of inland
fisheries and their annual production
in the States of Bihar, West Bengal,
Orissa, Andhra Pradesh and Mysore;

(b) the advice and assistance given
to Bihar to develop fisheries to the
extent of its potentialities:

(c) how far the State of Bihar has
utilised the plan provision in this
respect so far; ‘
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(d) the reasons for not making full
exploitation of the potentialities ob-
taining in Bihar for development of
fisheries; and

(e) to what extent the revenue of
the Bihar State is likely to increase
by the development of fisheries to its
maximum?

The Deputy Minister in the Minis-
try of Food and Agriculture (8Shri
D. R. Chavan): (a) The potentialities
of inland fisheries in the States of
Bihar, West Bengal, Orissa, Andhra
Pradesh and Mysore cannot be esti-
mated as the State Governments con-
cerned have not yet carried out any
detailed survey of the types of water-
areas available for pisciculture. The
annual production from inland waters
in these States at present is as
follows:

T onncs
Bihar 52,000
West Beni:al 34,000
Orissa 25,000
Andhra Pradesh 78,000
Mysore 36,000

(b) The Government of India scru-
tinise the schemes for technical
soundness and give financial assist-
ance in accordance with the approv-
ed pattern.

(c) Information is available only
in respect of the first three years of
the Third Plan period and is as
follows:

Rs. in lakhs
Plan prerics s Actuils
1961<62 650 6-62
1962-63 11°45 7°59
1963-64 8-61 8:67

(d) Lack of trained personnel and
.n effective organunﬁon to execute
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the fisheries development schemes
was responsible for the slow progress
in the State. Recently, however, a
separate Directorate for Fisherieg has:
been set up in Bihar and it is ex-
pected that the pace of development
will be accelerated.

(e) The object of the programme of
fisheries development is to increase
fish production. Any increase in the:
revenue of the State Government as
a result of this programme will be
only incidental and cannot be esti-
mated.

Deep Sea Fishing

1082. Shri Ravindra Varma: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that some
State Governments have sought the
approval of the Union Government
for schemes to undertake deep sea-
fishing with foreign collaboration;
and

(b) if so, which of these
have been approved by the
Government?

schemes
Union

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) The Union Govern-
ment have not received recently any
scheme from any State Government
for undertaking deep sea fishing with:
foreign collaboration.

(b) Does not arise.

1.A.C. Caravelle Flights

( Shrl Ravindra Varma:
Shrimati Renuka T,
Barkataki:

1083.

Will the Minister of Tivil Aviation
be pleased to state:

(a) whether it is a fact that the
[LA.C's Caravelle flights are incur-
ring heavy losses on gome routes; and
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(b) if so, which are the routes and
what has been the loss on each of
these routes during the last gix
.months?

The Minister of Civil Aviation
(Shri Kanungo): (a) and (b). The
Indian Airlines Corporation have
been incurring losses on the Delhi-
‘Madras-Delhi Carvelle service, the
estimated loss incurred during the
period from February to June, 1964
being Rs. 10:79 lakhs.

Unloading of Foodgrains at Calcutta
Port

1084. Shri D. S. Patil: Will the
‘Minister of Transport be pleased to
state:
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(a) the rate of unloading of food-
grains from ships at Calcutta Port
per hook per hour from 1957 upto
July 1864 month by month;

(b) the maximum amount (in
tonnage) unloaded from a ghip in 24
hours in Calcutta Port during the
period from April, 1957 to July, 1964;
and

(c) the average rate of discharge of
foodgrains from a ship in 24 hours
in Calcutta Port from 1957 upto July
1964 month by month?

The Minister of Transport (Shri
Raj Bahadur): (a) The average rate
of discharge of foodgrains per hook
per hour from 1957 to July 1964 has
been as follows:—

1957 1958 1959 1960 1961 1962 1563 15€4
January. 13°0 12°6 11.3 13°6 12°3 10°6 91
February 131 119 11°4 11°4 11'9 97 93
March . 12°3 11°6 I 131 -1 10'9 9'3
April 10°7 11°4 11°3 133 1 10.3 90
May 111 116 11°'0 11°1 10°0 10°1 80
June 10°4 10°0 111 11°3 11°'3 91 87 79
July 10" 1 90 10" 1 10'0 111 97 91 90
August . 111 93 9'4 10°3 11:6 10°0 9'3
‘September 12°3 10°9 9'3 10°7 11° 4 101 8.7
October 11°8 12°4 9°6 10°6 12°0 10°0 97
November 134 12°6 1007 12°4 12°3 97 96
December 13°4 12'9 -1 13'9 12°0 I 10°0

(b) The maximum quantity unload-
ed from a ship in 24 hours in one day
on the basis of three consecutive

shifts is 4,305 fons on 30-11-1960.

(c) The average rate of discharge
of foodgrains from a ship in 24 hours
in Calcutta Port from 1857 to July
1964 has been as follows:
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1957 1958 1959 1960 1961 1562 1963 1564
January. 1818 1628 1685 1686 1559 1360 942
February 1853 1533 1744 1417 1414 1174 950
AAIth . 1871 1560 1524 160§ 1329 1105 1021
April 1625 1437 1521 1652 1282 1113 916
May .. 1595 1572 1483 1248 1095 1042 904
June 1153 1478 1530 1443 1311 932 928 840
July 1038 1109 1283 1437 1233 1024 1069 916
August . 1092 1284 1150 1287 1452 1102 1084 .
September 1211 1774 1183 1370 1377 1131 905 .
October 1240 1784 1266 1341 1476 1065 1146
November 1331 1804 1604 1880 1500 1087 1144
December 2043 1786 1622 1606 1496 1384 1211
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Employees in Department of Food

1087, ) Shri Hari Vishnu Kamath:
“\_ Shri Yashpal Singh:

Will the Minister of Food and Agri-
-culture be pleased to state:

(a) the number
employees in the
Food; and

of non-gazetted
Department of

(b) how many among them are
-permanent, quasi-permanent and how
many still temporary?

The Deputy Minister in the Minis-

try of Food ang Agriculture (Shri D.
‘R. Chavan): (a) 949.

(b) Permanent 755
Quasi-permanent 84
Temporary 110

These figures relate to the Depart-
'ment of Food proper. The requisite
information relating to the attached
-and subordinate offices is being col-
‘lected and will be placed on the Table
-of the House shortly.

Price Fluctuation Fund

( Dr. Sarojini Mahishi:
1038. { Shri Ram Harkh Yadav:
LShrl Murli Manohar:

Wil) the Minister of Community
‘Development and Co-operation be
-pleased to state:

(a) the manner in which the price
fluctuation fund would be helping
the co-operatives at all levels; and

(b) what will be the extent of the
-Government's contribution to the
-fund?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B, S. Murthy): (a)
“The fund is being created in the co-
operative marketing societies at vari-
.ous levels, with a view to serving as
a cushion against possible losses aris-
ing out of the outright purchases of

SEPTEMBER 22, 1964
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agricultural produce made by the

societies, due to fluctuation in the
prices,

(b) The Government will contribute
@ 2 per cent of the value of ‘out-
right purchases made by the societies

1in the preceding year subject to a

ceiling of Rs. 20,000 to a primary
marketing society, Rs. 1 lakh to a
state/regional marketing society and

Rs. 2.5 lakhs to the National Federa-
tion.

Delegations sent Abroad

1089. Shrimati Ramdulari Sinha:
Will the Minister of Food and Agri-
culture be pleased to state:

{a) the number of delegations sent
abroad during the period from Janu-
ary 1963 to August, 1964;

(b) the object of their visits;

(c) whether all the delegations, on
their return to India, submitted their
reports;

(d) if so, the important suggestions
made in such reports; and

(e) how far fhey were acted upon
by Government?

The Dtputy Minister in the Minis-
try of Food and Agriculture (Shrl
Shahnawaz Khan): (a) to (e). The
information is being collected and
will be laid on the Table of the Sabha
in due course,

West Coast Canal

f Shri A. V. Raghavan:
1090 \ Shri Pottekkatt:

Will the Minister of Transport be
pleased to state:

(a) the progress made to extend
the West Coast Canal from Badagara
to Mahe in Kerala;
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(b) the nature of the work propos-
ed to be completed during the Third
Plan period; and

(c) the amount likely to be spent
this year?

The Minister of Transport (Bhri
Raj Bahadur): (a) The State Gov-
ernment of Kerala have completed
construction of a section of the canal
to a length of 7400 feet at a cost of
about Rs. 6.30 lakhs.

(b) The information is being ob-
tained from the State Government
and will be laid on the Table of the
Sabha as soon as it is available.

(c) Rs. 2.50 lakhs.

Buhler Plants

1001, J Shri Hari Vishnu Kamath:
‘7 Shri Yashpa] Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have pur-
chased some Buhler plants for mecha-
nized unloading, filling and sewing
up sacks;

(b) if so, how many;

(c) whether the said plants are
lying idle; and

(d) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes, Sir.

(b) Only one.

(¢) The Plant is lying idle tempo-
rarily.

(d) Due to labour opposition at
Bombay the plant was shifted to
Kandla in 1960 and started function-
ing there in 1961. Later on owing to
wear and tear some, parts needed re-
placement and the plant stopped
working. These parts have since
been imported and the plant ig pre-
sently being put in shape by an

engineers. It is expected that the
plant will be put into operation
shortly.

1171 (Ai) LSD-S.
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RE. STATEMENT ON DEFENCE
MINISTER'S VISITS TO THE
USA AND THE USSR

Mr. Speaker:: The hon. Defence
Minister had laid a statement on the
Table of the House. I shall allow a
few questions on that now.

Shri Hem Barua (Gaubati): From
the statement of the hon. Defence
Minister, it is evident that while ori-
ginally the agreement for MIG's was
gone through, there were certain fields
uncovered. May I know whether
those fields have been covered by the
present agreement? May I also know
whether it is a fact that because of
our attachment for MIG’s the USA is
not very much anxious to go into a
deal with us for HF-24 supersonic
jets?

The Minister of Defence (Shri Y. B.
Chavan): The agrement which was
formerly entered into was based on
certain presumptions which in experi-
ence were found to be rather incom-
plete. That was why it was found
that it was necessary to enter into
more detailed agreements and supple-
mentary agreements about the supply
of jigs and tools and other things.
With these supplementary agreements,
we think that we should be able to
get our programmes through in the
coming minimum two or three years;
that is my present estimate of the
time. This is the answer that I can
give now.

Shri Hem Barua: What about the
second part of my question?

Shri Y. B, Chavan: What is the
second part?

Shri Hem Barua: I wanted to know
whether because of our attachments
for MIG’s, the USA was not very
much interested in going into a deal
with us, so far as HF-24 supersonic
jets were concerned?

Shri Hari Vishnu Kamath (Hos-
hangabad): About the development
of HF-24.
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Shri Y. B. Chavan: I do not think
that the USA’s desire to go into the
supersonic deal has anything to do
with the MIG's. But certainly they
did mention one point which was a

very important one, namely, that
when we were thinking of in-
troducing the production of two

supersonic planes, namely the HF-24
and the MIG's, it would be feasible
from the economic point of view to
introduce another supersonic. The
answer to that point, that we gave in
America was that the third superso-
nic that we wanted to acquire from
the USA was not for production in
our country but was intended to be
introduced as serving squadrons for
our immediate purposes. Even
though we go ahead with the pro-
gramme of production, it will take
some years to reach that production
ievel. What do we do in the mean-
while? So, it was really speaking an
acquisition meant for our immediate
purposes. That was the answer that
we gave in America.

Shri Hem Barua:
reaction?

What was their

Shri Shivaji Rao S. Deshmukh
(Parbhani): While congratulating the
hon. Defence Minister on his remark-
able success and 'for having returned to
the homeland without controversies
and for having produced a faithful
record of his visit, I would still like
to know whether the gap of foreign
exchange which he has mentioned is
thrice is proposed to be filled from
the untied loans from the AID con-
sortium?

Shri Y. B. Chavan: This bhas
nothing to do with th AID consortium.
I think that we shall have to fill up
this gap with these agreements that
we are having with these countries.

Shri Shivaji Rao 8. Deshmukh: I
want to know whether it will be an
untied loan.

He has said that it
the AID

Mr. Speaker:
has:- nothing to do with
consortium.
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Shri Y. B. Chavan: My own ex-
perience is this; it may be that they
have their own reservations; I cannot
say that. But at least in both the
countries that I visited I found that
they did not want to compete with
each other; they had made that amply
clear. The Russians made an offer of
what they could give to us, but we
have to choose and we must make
arrangements in regard to the pay-
ment for those things according to the
conditions that they lay down.

About the MIG’s, the point was that
the agreement that we had ourselves
reached earlier was found to be rather
incomplete in certain respects. 1
made that point clear in my first
answer to Shri Hem Barua’s question.
That was based on a certain presump-
tion, that possibly we would be able
ourselves to manufacture the jigs #nd
tools in our country, which we later
on found that we would not be able
to do.
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Shri Joachim Alva (Kanara): The
hon. Minister in his statement says in
paragraph 9 that in the matter of re-
placing the over-age ships in our
fleet, it was agreed by the delegation
that our requirements in this fleld
should first be discussed with the
British Government. In paragraph 18
of the same statement, it is stated that
in regard to naval craft and sub-
marines, the USSR showed them these
instruments of war and they had also
said that they were in a position to
supply them. I want to ask whether
the US Government showed any
anxiety either to replace our vessels
or to lend us naval craft, they being
the first naval power in the world?

Shri Y. B. Chavan: I do not think
the US was interested in supplying
any naval ships because they have
not got those types of vessels which
we require. Normally,, the pattern
and vessels of our Navy are connected
with the Royal Navy, the British
Navy. Really speaking, that is why
they expected us to find out from
Britain what we could get.

On the whole, our requirements in
connection with the Navy are stand-
ing on a low priority, looking to the
present threat—as far as the present
threat is concerned.

Shri Bhagwat Jha Azaq (Bhiagalpur):
Before signing the agreement at
Moscow for acquiring supersonics for
our immediate use, the MIGs, did the
Defence Minister explore the possibi-
lity, during his visit to the States, of
acquiring such aircraft? If so, what
was their reply of the US Government
at that time when the MIGs were not
acquired for our immediate use? What
was the reason they gave for not
accepting our request?

Shri Y. B. Chavan: It was not a
question of not accepting. Even now
they have not rejected it. As far as
I understand, our requirement of
supersonics, the F' 104 G, is still open.
The MIGg acquired from Soviet
Russia are not supposed to be as subs-
titutes for the supersonics we have
asked for from the US. But this ques-
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tion was under discussion, and as I
have said, it was to be considered fur-
ther according to our own require-
ments. They agreed they would send
some experts to see whether they
could help us in the .development
of the HF 24 and even help us in pro-
ducing more and more HF 24 of
Mach I type.

Shri Alvares (Panjim): All defcnce
equipment is meant to be utilised by
manpower. And during the Chiness
invasion, the President, who is the
Supreme Commander-in-Chief esti-
mated that our minimum require-
ment of personnel would be 20 lakhs.
May I know why the Defence Minis-
ter has based his equipment require-
ments nn the basis of 8.25 lakh men?

Shri Y. B. Chavan: I do not think
the President’s estimate, when he
mentioned 2 million, was based on
technical advice as such. Possibly it
was jrst his estimate.

Shri Alvares: He is the Supreme
Commander-in-Chief and he has said
2 million.

Shri Ranga (Chittoor): How is it
open to the Minister who is working
under the President to say that he
does not think that the President has
made that remark without being
advised by the defence forces and
their Chiefs? Is it proper? Are we
to understand that the Defence Minis-
ter or the Prime Minister has become
the Supreme Commander and not the
President?

Mr. Speaker: - The Supreme Com-
mander remains one who is already
there.

Shri P. K. Deo (Kalahandi): He
should withdraw it. He is creating a
very bad precedent.

Mr. Speaker: There is nothing to
get agitated about. The only thing
he said, as I could follow, was that it
was not a thing that was said defi-
nitely or positively. The flgure he
mentioned at that time was just an
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estimate or a casual idea that he gave.
It was not arrived at after consulta-
tion or other things.

Shri Alvares: But surely between
20 lakhs and 8.25 lakhs, there is an
unreasonable variation.

Shri Ranga: Even then, it is wrong
on the Minister’s part to say so. In
that case, people will be free to attach
no importance or value to statements
made by the President of the Republic
especially when he happens to be the
Supreme Commander.

Mr. Speaker: Of course, I agree
there that it is expected that every-
thing that the President says is on
the advice of the Ministers.

Shri Y. B. Chavan: May I say that
it was not meant as a comment on
what the President said? Really
speaking, we had no idea exactly what
was in his mind. I am not, really
speaking, officially aware of what
in fact the President said, but the
present number is based on an assess-
ment of the threat that we have, and
also what our own economic capabili-
ties can stand.

Shri P. K. Deo: On a point of order.
The President does not function on
his own. Any statement he makes,
he makes on the advice of the Minis-
ters; and when he made that state-
ment that two million people would
be required to man our armed forces,
he has definitely made that statement
on the advice of the former Defence
Minister and the Prime Minister.
Under the circumstances, the ear-
lier statement of the Qefence Minister
that the President was not correct,
or the assessment he made was vague
or without technical knowlege or any-
thing like that would be absolutely
unfounded and would be creating a
very bad precedent in this House. He
has to withdraw.

Mr. Speaker: The Minister has not
said that it was vague or anything of
that sort.

Shri P. K. Deo: That is what we
understood from what he said.

e
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Mr, Speaker: The Minister has said
that he was not offering any comment
on that. A statement was made some
time ago, and now an actual assess-
ment has been made by the Ministry.
There is no point of order.

Shri Ranga: He should withdraw.
Surely, we cannot pass by this in this
manner. The Minister must be good
enough to say he did not mean it, and
therefore he withdraws it.

Mr. Speaker: There is no question
of his not meaning what he now says.
He has given his own assessment that
has been arrived at just now. A state-
ment was made by the President some
time ago. Probably, that might have
been the idea of the Ministry at that
time, but now, what conclusions they
have arrived at just now, that must
be given.

Shri Ranga: That is what the
Speaker has said, not the Minister.
The Speaker has come to the rescue
of he House, but the Minister seems
to have, (Interruptions).

Shri Bhagwat Jha Azad: Shri Ranga
has tried to give a wrong twist to
the good statement of the Defence
Minister. He should withdraw
the statement.

Mr. Speaker; Order, order. Nobody
need withdraw anything.

Shri Krishnapal Singh (Jalesar):
May I know from the hon. Defence
Minister what advantage he sees in
approaching different Governments
for help so far as our weapons are
concerned? After all, the armed
forces are intended to fight if they
get involved. The problem of main-
tenance. . .

Mr. Speaker: Now he is arguing
it. He can only put a question for
information. He is arguing why we
should go to the different Govern-
ments, then maintenance also would
be required, there would be difficulties
etc. We have to go wherever we can
get what we want,
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Shri S. M. Banerjee (Kanpur): I
want an assurance from the hon.
Minister that after these agreements
are reached, we shall not deviate from
our goal of self-sufficiency in the
matter of defence, and our production
will not be reduced because of these
agreements.

Shri Y9 B. Chavan: It will not, cer-
tainly. I do not know how it follows.

Some Hon. Members rose—

Mr. Speaker: That is all.
allow any more. I have
enough questions.

Shri S. M. Banerjee: I did not coin
this question. May I submit that
there was an item of news or some-
thing in the Statesman and in
the National Herald also that
the Finance Minister wrote a
letter to the Prime Minister
that defence production had reached
a peak, even the reserve had been
completed, and so there is every
apprehension of retrenchment, that a
surplus will be declared. My question
is whether as a result of these agree-
ments which are likely to be reached—
I welcome these agreements—there
will be no question of reduction in
our production and attainment of
self-sufficiency. That is what I
wanted to know,

The Minister of Finance (Shri T. T.
Krishnamachari): I cannot see where
I come into the picture.

Mr. Speaker: The only thing he
wants is whether in view of those
developments, or our entering into
those agreements. . .

Shri S. M. Banerjee: It came out
in the newspapers that the Finance
Minister wrote a letter to the Prime
Minister.

I cannot
allowed

Mr. Speaker: Order, order. Am I

not allowed to speak?
Shri S. M. Benerjee: He asks how
he comes into the picture.

Mr. Speaker: He wants an answer
or Mr. Krishnamachari to come into

Contamination of 3046
Water Supply
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the picture? He wants an assurance
that our production would not be
decreased or slowed down.

Shri Y. B. Chavan: Yes, Sir. Pro-
duction will not be decreased certain-
ly. Because it depends upon our own
requirements and our stockpile also.
Suppose we have raeched sufficient
stockpile, possibly we will have to
plan production accordingly.

Shri Hari Vishnu Kamath: If I
heard rightly earlier you said that
you would call only those Members
who had given prior notice of these
questions.

Mr. Speaker: No. This was
voluntarily made. Therefore I did not
look into the notices,

Shri Harli Vishnu Kamah: We have
not given previous notice, (Interrup-
tions.)

Shrimati Savitri Nigam: May I say
something, Sir? Mr. Speaker, may I
say something, Sir?

12.30 hrs.
RE: MOTION FOR ADJOURNMENT

CONTAMINATION OF WATER-SUPPLY IN
DELHI

Mr. Speaker: I have received notice
of adjournment motions, which I think
I should mention here, one from Shri
S. M. Banerjee and Shri Hari Vishnu
Kamath and on the same subject there
is @ call attention notice also from
Shri Hari Vishnu Kamath regarding
contamination and pollution of water
in Delhi resulting in outbreak of
jaundice and gastro enteritis.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Yellow peril as in 1955.

Shri Daji (Indore): Today we have
been asked to boil our bathing water.
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Mr. Speaker: Therefore, I should
sit down? I am coming to that. I
am taking up that notice. Then I am
interrupted; I am not allowed to say
anything. I have been receiving
notices earlier also which I had not
allowed at that time; several other
Members had given those notices. But
I do want that there ought to be
gsome discussion on this important sub-
ject. I would fix that tomorrow. . . .

Shri P. Venkatasubbaiah
Mr. Speaker, Sir. . .

(Adoni):

Mr, Speaker: No, Sir; you ought to
hear me first.
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W 9 feaswe et Y 1 97 24 a0
Lo |

{t gyt ¥ oF w& w7 TEEr

(F7R)

WEIR WY\ W 43 q¥er
g @ M & qw Q) e & fog
TP E | T A AT SwaAw
@ aw - § dex a@fgae &5 ST
Rimi&mwmgdmad
T 1 w3 A |y wgE 7

Shri Vishram Prasad (Lalganj): How
many hours?

Shri S. M. Banerjee: Till our capa-
city to sit. )
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Mr. Speaker: | agree with the hon.
Member.

ot anmyt: A fAdg ag §
qEAT THT AT g gaT Aifew faar ar
@ IEE A T fear v 9 )
A fT Afew foar &t A 3 &
fear 6 oF a AR W & i A
IR AT A & QX A Afew I &
forew Y forg &Y § 1 @ S Y WA
T g A R v Aifew 7g faar
form At 7 ¢ @A o g5y Afew
faar 41, o A fe¥ @, A% AW
afag 7 o1 v 7, . .

Wea® WE.AW IA&F ATHOH AT
HER |

Y Ty : gAe o fam faar s
et gaR fom faar R wR Sa4 TR
fr 27 & At a7 fe &) ot & o
& & gl & 1 a7 § 99 @
T A gar foray e g a ggw faegia
Nfew faar g @ar § ok &= A
Afew AWIR & arar §, IAFT ATH
q& wTAT Aifgy .

weqR AE W I« fewFwA e
a quT grew & fag gt g | O
T faraiz i g, er dg Yk
wiifew & mv § | wEfag oy I &
T % 5 g 7 A9 & | 97 Femww
grm, waw foag quafoer g | Ay
€ qHA AGT 0 |

o Tt 25 e @ & A
FET WV T3 |

Shri P. Venkatasubbaiah: I have
already given notice of a motion for
discussion of this subject under Rule
193 and it has been admitted—regard-
ing the contamination of water in
Jamuna. May I know whether the dis-
cussion could be initiated by the Mover
of this motion?
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Mr. Speaker: I cannot say at this
moment. I will think over it. This
new development is there. That is
what I am telling.

oY et : 25 arie <@ & A aga
59T NI |

12.36 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DEATH OF SOME SCHOOLCHILDREN AFTER
TAKING CARE SUPPLIED MIDDAY MEALS

Shri Yashpal Singh (Kairana): Sir,
I call the attention of the Minister
of Education to the following matter
of urgent public importance and I
request that he may make a state-
ment thereon:

“Reported death of a number
of school children in a village
near Karnool after allegedly hav-
ing taken mid-day meals pre-
pared out of CARE supplies.”.

Bﬁﬂ“‘o feo Walt (ﬂm) Dg
WY wifenr qeww @1 Aifew faar 91
HTIH TTF T HIEHT 7 57 F FeT £
a7 %X wfaes ¥ | wl oiw fime
I AT FEA @ A AaE T g |

weae REAT ;A TV gT § T

g9 & | qEeritE WA WY W a §
TR 8 FS JTHTT $T 97 99 S1Q |

ot Qo fao wNQ: wfer gEwwr
Mfew a1 )

weaw AENAY : WTE AT LT
e, o s R A E?

ot go fao WY : g wfoer a7
& € off fir ey vt Y Fera o
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wEaH AR : R T A fon
¢ "R fafrex grea s@w [ & fag
JaTC § W sred Aoy ave @ gq &
a ...
W o fao TN : 7Y a@ A F
{ &9 ar AT Wigy 90

werm wER - 9 g s w1y
ST oY QU % wE § AT Y | I 9
O TR WY § AT AT | WAL
g & fag w@mT 9 )

Shri Hem Barua (Gauhati): I sub-
mit that the Education Minister should
make the statement and not the Health
Minister.

Mr. Speaker: The Education Minis-
ter is replying.

Shri Hem Barua: But it is addressed
to the Health Minister . . (Inter-
ruptions).

Shri S. M. Banerjee (Kanpur):
During the Question Hour, it had been
rejected by you and I request that
they may also be allowed to put ques-
tions.

Mr. Speaker: I will see to it.

The Minister of Education (Shri M.
C. Chagla): Mr, Speaker, Sir. ...

oY g §og : 3o fafreex wgw
# ST [T e |

weaw wew: NE 2 R, @ A A
ot faT # qra § | o v gare & e
QW mm(lnterrupﬁom).

Shri M. C. Chagla: We must all
deplore the tragic event that has taken
place which has been reported in the
papers, namely, the death of 25 child-
ren. We have got in touch both with
the State of Andhra and with the
CARE office.
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Mr. Speaker: Even before the
answer is given, certainly I would re-
quest the hon. Minister to convey our
condolences to those parents. We all
feel very sorry that this tragic event
has happened. The whole country is
certainly agitated over it.

Shri M, C. Chagla: All our sympa-
thies go to the parents of these chil-
dren, between 5 and 10 years of age
who have met with death under the
tragic circumstances.

As I said we have got in touch with
the State of Andhra and also the
CARE office. The officer in charge of
this CARE programme in Andhra is
in Hyderabad and he has rushed to
the particular village to enquire into
the matter. Now, the CARE mid-day
meals programme is working in seve-
ral States; they have worked in the
States of Kerala, Madras, Rajasthan,
Andhra Pradesh, Mysore and Punjab.
The CARE has an officer in each one
of the States and the scheme is that the
State Government pays two-thirds of
the administrative cost and we pay
one-third. I hope we will withhold
our judgment as to what the cause is
till investigations had been made. 1
understand from my hon. friend here
that a similar incident took place in
Madras sometime ago and it was found
that it was not due to the commodities
supplied by CARE but it was due tc
faulty cooking. We do not know what
the causes are. We are in touch with
the State Government and the CARE
office and as soon as I have some more
facts I will place them before the
House.

Mr, Speaker: Should I hold it up for
some days till the hon. Minister is able
to get some facts from that State? I
should think that it should be held
over until the hon. Minister gets the
full facts; I am sure he will try to
collect the full facts and inform the
House. '

Shri M. C. Chagla: As soon as I get
them I shall come to the House and
place them on the Table of the House.
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Shri Ranga: There is a representa-
tive of the United Nations office in
Hyderabad who is in charge of this
child welfare. Would it not be pos-
sible for the hon. Minister to ask him
also to look into this matter and then
submit a report? He is specially sta-
tioned there.

Mr, Speaker: He will do everything.

Shri Ranga: That representative is
independent of the State Government.

Some Hon. Members rose—

Mr. Speaker: I am afraid I will not
be able to allow any more questions.

Shri S. M. Banerjee: I only want to
invite his kind attention to the report
in the Times of India today which
says:

“The Times of India News Ser-
vice adds that CARE Administra-
tor, Mr. Dale Harrison, in a press
statement tonight said ‘it was im-
possible that the deaths of the 25
school children were after eating
CARE {food.” ".

Mr. Speaker: All of us have read
that.

Shri S, M. Banerjee: He has made
a sweeping statement that “when such
allegations have been made, they
have been proved false.” There should
be a proper enquiry into the matter.

Some Hon. Members rose—

Mr. Speaker; The hon. Members
should sit down, and unless I identi-
fy the Member, he should not begin
to speak. Shri Daji.

Shri Daji (Indore): I only want to
know what precautions have been
taken so that such incidents may not
be repeated in future. Our anxiety is
that a proper investigation should be
made and adequate precautions should
be taken toeee that this is not repeat-
ed.

Mr. Speaker: This mid-day meal is
not being given to the children any
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turther till we arrive at some con-
clusions and find out the cause.

Shri M. C. Chagla: They have &lso
suspended the distribution of CARE
supplies of mid-day meals to schcols
throughout Andhra Pradesh.

o T AAET Mg : (FEEER)
wer ot ¥ ®Y &7 Wk g fr
wxrg & qre ¥ | & v Avgar § e
IR FIEET FIHT HET AT AT KT |

wR WEIXT 9 AN R N
I AT @ A

Mo TW AR Wifgar: 3@ N
I F TR 6T gw wem  fowr
AT |

asqR WENAT : T I ST9HT fw
g9 W H &G TG &, ™ AN
TE@ TE |

T T wAgE sifgar: @ 5
qaTT HY ZA

weaw WEAY : § 79 I97 AT TG
FTRAWIE |

o T wavge wfgar: & e
% F&T | & oy fah qg S wRaAn E
fr I wredr T FgT a1 9T W |

weaw AEAW 4§ WH A
IEIN TS TG &, T a9 A Tgha
T & 5w g

Shri Hem Barua: Such a deplorable
incident took place in a school in As-
sam also sometime back, and an
enquiry was held. When this enquiry
is being held, may I request the hon.
Minister to see—it has been reported
in the press that the death of these
children occurred because of their
eating the food prepared with pow-
dered milk supplied by CARE—.and
find out whether this CARE food was
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contaminated at the source or whether
whether it was contaminated there, at
the spot—

Mr. Speaker: Order, order. Only if
some Members want to make any sug-
gestion, which may help the enquiry,
I will allow that much. I am not going
to allow any discussion on it. Shri
Bagri.

Shri P, V. Venkatasubbaiah rose—

Mr. Speaker;: When I have called
one Member here, why should another
hon. Member there rise?

st Y  wew WERY, X
5 W 0F fov 8 wm v 5w
gT AT T eavT wiwhiva fwar ar fe
e § @ aOF ¥ go wefam #Y
T, g€ @ ¥ F w7 .

WeAR WENAW : ATTET §EW, &
TT WX W7 A L | W9 AT

TR & aI X FS g AT § |

=Y Ao : & a5 w0 FE@T qIEA
a1 fF @ adF & Y AT WG Qe
£ 97 F IR ¥ Wy N THEEd w]@T
w & 9 & m= faw g & aewy
1 §f mfww 7 X afer @ o) wfw
Hareg F W mfvw X | 39 & TR
woE aXg q T AA fF A g
faefmat ot § S fow QR &
T I ) T & ¥y el
&\ & wgar § 5 & AN AgEnl WY
fa=r ®T w0 w0

Shri P. Venkatasubbaiah: Unfortu-
nately this tragic event has happened
in my constituency. I would like to
know this: 150 students are still in
danger and they have been admitted
into the hospital. I would like to
know from the hon. Minister—
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Mr. Speaker: I am not allowing
questions. He should rather render
help in coming to the right conclusion.
He should assist the enquiry.

Shri P, Venkatasubbaiah: I would
request the hon. Minister to get infor-
mation from the State Government as
to what immediate medical arrange-
ments have been done to those chil-
dren who are still in great danger.

Mr. Speaker: He will collect all this
information.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Who is conducting the inquiry:
whether it is a sort of roving enquiry,
or whether any terms of reference
have been given to the officer or the
person who is to conduct the enquiry?
I would like to know.

Shri M. C. Chagla: Every relevant
enquiry will be made; every relevant
information will be obtained, and all
that will be placed before the House.

Mr. Speaker: He has yet to get the
information from the State.

Shrimati Yashoda Reddy (Kurnool):
May I know whether he has got any
information—this happened in a small
village—as to the difference in time,
the time when this tragedvy ooccurred
and the time when medical aid was
given?

Mr, Speaker:

known.

That is yet to be

st amae fog : A8 TR ¥
% ag ¢ f6 9@ I a<w ¥ A oar
W § fs g g€ A w1 femd oo
& o ¥ R W W, @ & v
wrgaT § fe farr soft o T g€ ®E
Fowr ot @ § O gT § W AT B
R EAN I @ @ AT B
qax gra A WA X
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12.45 hrs.

RE: CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE (Query)

Shri S. M. Banerjee (Kanpur): Sir,
our Calling Attention Notice on the
arrest of Bakshi Ghulam Mohammad
has been rejected. We find that it is
on the Centre’s advice which was given
to the State Government that he was
arrested, and—

Mr. Speaker: I am very sorry I have
again and again to tell this hon. Mem-
ber that once I have rejected some
notice, the question cannot be raised
here.

Shri Hem Barua: Then how to raise
it, Sir?

Mr. Speaker: He should write to me
if he is not prepared to come again.
(Interruption). Order, order.

Shri S. M. Banerjee: It has become
a story.

Mr. Speaker: Whether it has become
a story or not, I do not allow it.

Shri S. M. Banerjee: He has been
arrested under the Centre’s advice.

Mr, Speaker: I would not allow it
to be raised here. I cannot depart
from the procedure. He can write to
me immediately and I will certainly
look into it.

Shri 8. M. Banerjee:
away today, and so—

I am going

Mr. Speaker: I have no powers to
detain him if he is going away! (In-
terruption), :

Shri Hem Barua: I beg to submit
that, about the Calling Attention
Notice in regard to the arrest of
Bakshi Ghulam Mohammad, we hear
that he was arrested under the DIR
an therefore, it comes under the pur-
view of this Parliament—

Mr. Speaker: Order, order. What I
have said to Shri Banerjee equally
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applies to Shri Hem Barua also. He
can write to me and I will answer
him and I request him to go over and
I can then just find out and then
afterwards—

Shri S, M. Banerjee: You must help
us and guide us.

Several Hon. Members rose—
(Interruption).

Mr. Speaker: Order, order. Not three
Members at a time. Shri Bade. When
one Member is speaking, the others
have to sit down.

oY g¥R W wBAM (JAN) : A
T TgATW A, W .

weaw wea & @t wgm i aw
T AHET ENT X 9 AN W
TERAS I F g A § §@F
frg #2 w@T § 1 @ @ ¥ T@0 W@
T[T |

=t a3 (@TEE) A9 Y T
ar FaeTT a9ty

seqy wgaw . ¥ gw@r qqear
FAAET AT 9F AT |

Shri Hem Barua: The Home Minis-
ter is waiting to make a statement.

Mr. Speaker: I am not allowing it
now.

=t @ A (WgEHY) T w=eT
g ST Helt W CF A 2
Shri Hem Barua: It has been men-
tioned in the lobbies here; people’s

minds are very much agitated about
it.

Shri 8. M. Banerjee: Please give
us guidance.
Mr. Speaker: Order, order. I have

no guidance to give.
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Shri M. L. Dwivedi (Hamirpur): A
statement has been made in the
Rajya Sabha,

Mr. Speaker: Unless....Order,
order. Unless the Member is allow-
ed, why should he begin to speak?
When I am asking other Members not
to speak, some other Members from
this side also stand up. Is it fair?

Shri M. L. Dwivedi: I beg your par-
don.

Shri S. M. Banerjee: The statement
has been made in the Rajya Sabha.
They are all speaking about it. But
we are not allowed to have a state-
ment.

Shri Bade: It is allowed in the
Rajya Sabha,
Mr. Speaker: No record shall be

kept about these proceedings.

Shri S. M. Banerjee: Which por-
tion of the proceedings, Sir?

I will see when the
record comes. (Interruption) I
have said it already, and I shall
repeat, it again that if Members are
not satisfied with any decision of mine,
they may just send a chit for <eeing
me and as soon as I go back—

Mr. Speaker:

Shri S. M. Banerjee: Kindly hear
us. We are not satisfled with the posi-
tion. I request you to guide us and
protect us. Something has happened;
everything is being discussed and
sometimes the Prime Minister makes
a statement outside, and they are con-
verting this House into a post-mortem
House.

Shri Bade: It has already come in

the radio.

Shri S. M. Banerjee: We are not
casting any aspersion on you.

Mr. Speaker: What is it then, if
it is not an aspersion on me?

Shri 8. M, Banerjee: We want your
protection against the ruling party.
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Mr. Speaker: The attitude does not
change simply by saying “I most res-
pectfully submit’ or “I do not mean
any disrespect to you”. The effect of
that is just the same. I have asked
the hon. Member so many times
that he should not persist in that. 1
am requesting him again. He can
write to me and I will find out from
the Minister whether really there was
some advice given or not. After that
information comes to me and I find
that there was some advice given, 1
might admit (Interruption). They do
not have the patience even to hear
me.

Shri Hem Barua: Kashmir comes
under the purview of this Parliament.

Mr. Speaker: 1 am not prepared
to argue it here. 1 have told the
hon, Member. . .

Shri Hem Barua: I want s clari-

fication from you.

Mr. Speaker: As I told the House
the other day, after I have come to
a decision on a certain matter and
if the hon. Members who do not feel
satisfled with it start a discussipon
here and it goes on, how can we carry
on the proceedings. I may give some
decision which may not be thought to
be correct by some hon. Members.
There is just that possibility and pro-
bability also. But my request is....

Shri Hem Barua: On that should
we not be given an opportunity to
make a further submission? When
you feel some of your rulings may
not be correct—we might not feel
like that—could you not allow us to
make our submission? In this parti-
cular case, what will happen is this.
Tomorrow it will be in the news-
papers. Tomorrow the Minister
might make a statement outside the
House. Today one of the Ministers
might make a statement in the Rajya
Sabha. But this House is denied the
opportunity of knowing the thing
straight' from the Minister.
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Shri Bhagwat Jha Azxad (Bhagal-
pur): The statement has been made
in Rajya Sabha now.

Mr, Speaker: I have always said
that that House is independent and 1
cannot interfere with their discre-
tion.

Shri S. M. Banerjee: That House
also deals with the central matter.
(Interruptions).

Shri Hem Barua: Though we are
the elected representatives of the
people we feel that we are treated in
a very shabby manner by the Gov-
ernment. They do not take us into
confidence. They do not make state-
ments here......

Mr. Speaker: There is a procedure
for making any statement. I have
only said that if hon. Members do not
feel satisfied they can just write to
me and it might be a matter of minutes
for me to get the information.

Shri S, M. Banerjee: It is not a ques-
tion of any aspersion on your ruling.
Our point is only this. Supposing the
Minister makes a statement in the
other House or the Prime Minister
makes a statement on this subject,
knowing fully well that this is the
House of elected representatives they
could have made the statement here.
If he does not want to make a state-
ment here and he makes a statement
there, what is this House reduced to?
We only want to know whether advice
was given by the Centre to arrest
him on corruption charges or for the
Hazaratbal affair—anything might
happen in the States they are auto-
nomous,

Shri Hem Barua: Sir, we are grate-
ful to you for giving us an apportu-
nity to write to you about this ques-
uon. But, then, what happens is. . .

Mr. Speaker: I do not take that
credit that I have given him an appor-
tunity to speak. It is all being done
against my wishes, against my request.
That is what I am objecting to, not
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the subject. The attitude of the Mem-
bers is really what I do not like;
otherwise I might not have any objec-
tion to the subject being taken up
or even calling upon the Miinster to
say something. What I am objecting
to is.... (Interruptions).

Shri S. M. Banerjee:
Sir,

Shri Hem Rarua: We offer our
apologies to you, Sir. Would you
please ask the Minister to make the
statement?

1 am sorry,

Mr. Speaker: The abology can only
be offered in this manner that he
might write to me later on.

Shri Hem Barua: I will write a
letter to you begging pardon.
Mr. Speaker: I am not asking

that he should write to me for pardon,
Again I am being misunderstood. I
have never said that he should ask
for pardon. '

Shri Hem Barua: I will write a
letter of apology to you.

Shri P. K. Deo (Kalahandi): Is the
Minister going to make a statement
now?

Mr. Speaker: 1 have told
Members that. . .

hon.

Shri Bhagwat Jha Azad: May we
request you, Sir, to ask the Govern-
ment to make a statement if they
have got it ready with them? You
have given your ruling; we have
nothing to say about that. But is it
fair for the Government to make an
important statement in the other
House and not in this House?

Mr. Speaker: My ruling on this
point has always been very clear. ]
have several times asked the Govern-
ment that they should take care that
this House is not treated in a8 manner
as if it is in some way inferior to
the other. Both Houses are equal,
they have their own independence
and we do not say that that House is
in any way inferior to us. But we
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also claim that this is a House that is
directly elected and, therefore, some
regard should be given to this House.
If any Minister makes a statement
there he should take care that that
statement is made here also. What
I am objecting to is this. Notices are
given independently to each Presiding
Officer in the two Houses. Then it is
possible that I might come to a diffe-
rent decision. They have their own
Rules of Procedure and their Presi-
ding Officer might come to a different
decision. What 1 was requesting
again and ‘again was that if hon.
Members feel that a statement has
been made there or that there is a
case that it is central responsibility
or they have information that it was
on the advice of the Centre that the
arrest was 'made and therefore this
Government should answer or reply
to the Calling Attention Notice, that
might be brought to my notice simp-
ly by writing & line and I will imme-
diately . (Interruptions).

Shri Rajaram (Krishnagiri): Tomor-
row we can see it in the papers.

Mr. Speaker: Is the procedure to
be reversed? (Interruptions) Order,
order. I do not want to deviate from
the procedure. That is one thing that
I resent very much and still it is going
on.

Shri Sham Lal Saraf (Nominated—
Jamu and Kashmir): Shri Azad has
made a submission, that about this
very important matter—our minds are
very much exercised about it—a
statement has been made in the other
House., We are not very much con-
cerned as to why it was made there.
We only want to know what state-
ment has been made there.

Mr. Speaker: I am saying this
agian and again. If this is a fact that
a statement has been made there, it
must be made here as well. I agree
there. I have absolutely no objection
to that. (Interruptions).

The Minister of Home Affairs (Shri
Nanda): Sir, I am sorry, there were
so much of questions being put that
I was not able to catch your eye.
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Mr. Speaker: There is one thing
that I want to say. I have been put
in a very embarrassing position. The
Government should take care of that.
When they have made a statement,
they should send me also an intima-
- tion. I am rejecting calling attention
notices here, I am not allowing the
statement to be made and the same
Minister makes the statement there.
If the Home Minister has made that
statement, at least there ought to be
some collaboration among the Whips
and they should inform mg that such
a statement has been made there, so
that I might not be put in this embar-
rassing position.

13.00 hrs.

Shri Ranga (Chittoor):
time I did not intervene in this
unpleasant interlude, but there is
something wrong. Earlier there was
some other procedure. Before you
gave your decision, if only you were
good enough to consult them and find
out whether they were going to make
a statement or had any objection or
anything like that, it would have
saved you from so much embarrass-
ment.

All this

Mr. Speaker: Prof. Ranga would
object to the same procedure again.
If I were to consult at every moment
what the Government has to say and
then decide accordingly. ... (interrup-
tion) ....it is a question of proce-
dure. 1 did not look to this side
deliberately. 1 was being told that
the Home Minister was prepared to
make that statement. But I did not
turn my face this side, because there
was the question whether the pro-
cedure is to be departed from.

Shri Nanda: May 1 first clarify,
Sir, that I or any colleague of mine
in the Home Ministry did not make
any statement there, and the Govern-
ment did not send any intimation or
notice to the Rajya Sabha for such a
statement. In fact, it was in the
course of the Question Hour that we
got some further information on the
basis of which it seems "that the
Prime Minister, when asked about it,
made some statement. I have got a
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copy of that too, Sir, and I can place
it before the House.

Some Hon. Members: Read it.
Mr. Speaker: He is reading it.

Why should there be so much impa-
tience, I can’t understand.

Shri Nanda: I am reading it. May
I read it Sir?

Mr. Speaker: Yes.

Shri Nanda: Lately—this is the

statement made there by the Jammu
and Kashmir Government, we got a
message from there, and I am repro-
ducing that here; this was placed
before the Rajya Sabha also—lately,
the State authorities had been inves-
tigating some cases of corruption and
other criminal cases in which Bakshi
Ghulam Mohammed’s complicity was
suspected. To forestall possible deve-
lopments in this connection Baksht
Ghulam Mohammed has started acting
in a manner which left no doubt that
he and some of his associates were
making serious attempts to create
conditions likely to affect adversely
the public peace and internal security
in the State. (Interruption). At a
time when the greatest need of the
hour is to harness all our efforts
towards the fulfilment of our pro-
grammes and our economic develop-
ment, such disruptive moves were

- likely to have great repercussions on

the normal life of the community and
the well-being of the people of the
State. The Government therefore
decided to curb the prejudicial and
anti-social activities of these elements
in the larger interests of peace and
public order. The Government has
therefore detained Bakshi Ghulam
Mohammed and six other persons
under the Defence of India Rules.

Shri Bhagwat Jha Aszad: Not
Abdullah?

Shri Nanda: The State Government
were compelled to take this action
with reluctance in the circumstances
stated above.

Shri Harl Vishnu Kamath:
a point of clarification . . .

8ir, on
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on the Table
Mr. Speaker: Now, is it at the inst-

ance or on the advice of the Centre
that this has been done, or it was on
the initiative of the State Govern-
ment itself?

Shri Nanda: Sir, so far as I know
—and this is the information also
which I in consultation with the
Prime Minister have got—this was not
done at our instance and we had no
information when this was done.

Mr. Speaker: Now papers to be

laid.

Shri Hari Vishnu Kamath: The last
part we could not hear.

Mr. Speaker: He says: We had no

information before this.

13.05 hrs.
PAPERS LAID ON THE TABLE
NOTEs EXCHANGED WITH CHINA

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
Sir, on behalf of Sardar Swaran
Singh I beg to lay on the Table a
copy each of the following papers:—

(1) Note given by the Ministry of
External Affairs, New Delhi,
to the Embassy of China in
India, on the 9th September,
1964. '

(2) Note given by the Ministry
of Foreign Affairs, Peking,
to the Embassy of India in
China, on the 27th July, 1964.

[Placed in Library, See No, LT-

3199/64].

NOTIFICATIONS UNDER MAJOR PORT
TRuUSTS ACT

The Minister of Transport (Shri
Raj Bahadur): I beg to lay on the
Table a copy each of the following
Notifications under sub-section (3) of
section 122 of the Major Port Trusts
Act, 1963:— :

(1) The Mormugao Port Trust Act,
1963 published in Notification
No. G.S.R. 9687 dated the 1st
July, 1964,
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(2) The Mormugao Port Trust
(Payment of Fees and Allow-
ances to Trustees) Rules, 1964
published in Notification No.
G.S.R. 968 dated the 1st July,
1964.

[Placed in Library. See No. LT-
3200/64].

NavaL CEeREMONIAL CONDITIONS OF
SERVICE AND MISCELLANEOUS
REGULATIONS, 1863

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju):
1 beg to lay on the Table a copy of
the Naval Ceremonial, Conditions of
Service and Miscellaneous Regula-
tions, 1963 published in Notification
No. S.R.O. 22E dated the 3rd August,
1964, under section 185 of the Navy
Act, 1957. [Placed in Library. See
No. LT-3201/64].

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

‘I am directed to inform the Lok
Sabha that the Salaries and Allow-
ances of Members of Parliament
(Amendment) Bill, 1964, which
was passed by the Lok Sabha
at its sitting held on the 24th
April, 1964, has been passed by the
Rajya Sabha at its sitting held on
the 18th September, 1964, with the
following amendments :—

Clause 1

1, That at page 1, for line 5, the
following be substituted, namely:—

“(2) It shall be deemed to have
come into force on the 1st day of
June, 1964.”

Clause 3

2. That at page 2, lines 4 to 7, the
wirds “to a member whose usual
place of residence is more than seven
hundred kilometres by rail or road
from the place where the session of
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the House of Parliament or the
sitting of the Committee is Deing
held” be deleted.

Clause 4

3. That at page 2, clause 4 be dele-
ted.

1 am, therefore, to return herewith
the said Bill in accordance with the
provisions of rule 128 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha with the request
that the concurrence of the Lok
Sabha to the said amendments be
communicated to this House.’

SALARIES AND ALLOWANCES
OF MEMBERS OF PARLIAMENT
(AMENDMENT) BILL

Brr RETURNED BY RAJYA SABHA LA
ON THE TABLE

Secretary: Sir, I lay on the Table
of the House the Salaries’ and Allow-
ances of Members of Parliament
(Amendment) Bill, 1964 which has
been returned by Rajya Sabha with
amendments.

13.08 hrs.
WAREHOUSING CORPORATIONS
(SUPPLEMENTARY) BILL*

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
D. R. Chavan): Sir, I beg to move for
leave to introduce a Bill to supple-
ment the provisions of the Ware-
tousing Corporations Act, 1962.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to supplement the
provisions of the Warehousing
Corporations Act, 1962.”

The motion was adopted.

Demands for 3068
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Shri D. R, Chavan: Sir, I introduce
the Bill.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL) 1964-65—contd,

Mr. Speaker: The House will now
proceed with the further discussion
and voting on the Supplementary De-
mands for Grants in respect of the
Budget (General) for 1964-65.

Shri Subbaraman.

Shri Warlor (Trichur): How much
more time is available for this, Sir?

Mr. Speaker: No more time. I am
calling the Minister after Shri Sub-
baraman, I have called the Members
that were present yesterday, those
who wanted to speak. 1 have called
all of them,

Mo TH RAT W fgm (&
a1z) : e wgey, faw aiw fase
T AW AAT AT F AR AN
foe fear s

weaw wREg : TMo arEw § worax
g | 7 w1 9 ¥w Afod o § &
#g faar a1 f5 = gaema F a2 &
0T fFdt B 7 qar T Y 7w N
gaem g ¥ g e oy
7| fame so A  qav )

Mo TR AANFT Afgan : & Faw
4 e ¥ & we T TEra WY
gam

weaw wgEw - ¥ g )

o T AAPT Wfgar : qav 7
ANfIT a8 40 FOT FT ATHAT § |

weaw wRR@: &9 §F few@ar
faar ar fiF Ao eftw & @z fafree
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*Published in the Gazette of India Extraordinary, Part II,

dated 22-9-64.
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Shri Subbraman (Madurai): Sir,
when I had begun to speak the Hnuse
was adjourned yesterday. I want to
say a few words as regards certain
Demands for Supplementary Grants.

Under Demand No, 69, a contract
was given to a firm for installation on
hire of water supply equipment in the
exhibition held in 1958, The period
first fixed was two months. It was
then extended by another two months.
There was some disagreement as re-
gards payment for the extended
period, The contractor went to the
court and the verdict was in his
favour.

So also there was another contract
under the Ministry of Irrigation and
Power for supply of certain equip-
ment for rural electrification.  The
contractor did not supply the equip-
ment in time and so there was a dis-
pute between the contractor and the
Government, The dispute was refer-
red to an arbitrator. The arbitrator
gave an award in favour of the con-
tractor,

Then there was a case as regards
the supply of certain goods wunder
Supplies and Disposals. The contrac-
tor did not supply the goods accord-
ing to the specification, Consequently
there was some dispute. The contrac-
tor went to the court, and here also
the award was in favour of the con-
tractor.

All these show that the terms of
agreement are not well drafted, When
we have good, able and learned peo-
ple in the legal department, I do not
know why such things happen. Or
is it because our officers who, are in
charge of these departments are un-
able to understand or execute the
terms correctly? Whatever may be
the reason, hope Government will
see that such things do not recur.

Coming to Demand No. 37 of the
Ministry of Food and Agriculture, a
truck of the Exploratory Tubewells

1171 (Ai) LSD—8.
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Organisation ran over a boy. The
driver was prosecuted and he waa
sentenced for three months. On ap-
peal the conviction was upheld but,
the sentence was modified to a fine
of Rs. 250 or in default rigorous im-
prisonment for three months. The
driver paid the fine and got himself
free. The parents of the boy filed a
suit for compensation for the loss of
their son and they were awarded a
decree of Rs. 5800 on account of
loss of expectation of life of the boy
and Rs. 1,611 as costs. I hope Gov-
ernment will consider such cases with
sy'mpathy.

Here I would like to know ¢ne
thing. Normally, trucks and carg are
insured against accidents what is
called, third party insurance. I do
not know why Government vehicles
are not so insured. As there is every
likelihood of such accidents result-
ing in injuries to pedestrians who
will claim compensation, I would re-
quest Government to look into such
cases and see that third party in-
surance is undertaken.

Coming to Demand No. 53, in Delhi

"Govermment expected to have five

new colleges, one by Government and
four by private agencies. Since only
two colleges were started by private
agencies, Government had to open
two more colleges in addition to their
quota of one. I do not know why
private agencies are not coming for-
ward to start colleges. Perhaps, if
some encouragements are given they
may come forward. It is a good thing
to have institutions run by private
agencies side by side with govern-
ment institutions,

On Demand No. 93, expenditure on
displaced persons, I am glad that a
National Development Corps has
been created and displaced persons
are employed in developmental ope-
rations like road building, jungle
clearance, building of townships, land
reclamation, soil conservation and
irrigation works. The displaced per-
sons may get some gainful employ-
ment by this scheme. Here I would
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like to point out that the attitude of
some displaced persons who nave
been sent to far away places in the
South like Coimbatore and Madurai
is not at all helpful. Every one of
them- is demanding land and they
are not prepared to do any ' other
work. It is quite in contrast with
the attitude of displaced persons who
have come from Burma, who are
perfectly willing to co-operate with
the Government in their efforts to re-
settle them.

Demand No. 129 relates to the
setting up of the Cement Corpora-
tion of India. This institution would
collect all information about lime-
stone and would be a store house
for all information about cement. It
is both a warning and a challenge to
the private enterprise to expand
their production and that too at eco-
nomical prices. Otherwise, more and
more cement factories will come up
in the public sector.

Under Demand No. 139 Rs. 173
crore is demanded for extending the
runways in airports. There was a
question this morhing about lusses in
running Caravelles. If only the
Begumpet airport had been taken
up earlier, there would not have
been so much loss, as pointed out by
certain Members. If it has not been
taken up already, I hope it would be
taken up without further delay. With
these words, I support the Demands
for Grants.

Mr. Speaker: The hon. Minister.

Shri Hari Vishnu Kamath (Hosh-
angabad): Sir, on a point of order. I
am sure you will agree that it is
rather sad that the Minister's own
party does not deem it necessary to
‘provide a quorum in the House.
when he is making an important
speech.

Mr. Speaker: Yes, the bell may be
‘ring . . :Now, there is quorum. The
hon. Mlmster.
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« The Mlnlster of . Pluulhlg (Shri B

R. Bhagat): Mr. Speaker, yesterday'
my colleagues inferveneqd in the de-
bate. and dealt with, gome of #¢he
points raised concerning their Minis-
tries. That has lightened my task
and I am left with only a few paints
which I propose to deal with now.

The hon. Member who spoke last
referred to some payment we had to
make under the Ministry of Supply
as a result of the decree nf the High
Court. It is true that we lost this
case and, may be, some defect im
the agreement might have resulted in
the decision of the court. I can only
assure the hon. Member that we will
benefit by such decisions for the
future. But, at the same time, may
inform the House that however much
we may try to make our agreements
perfect, there would be odd cases
in which we may lose. But our at-
tempt would be that these cases
should be fewer and fewer and we
should be as careful as is humanly
possible.

Then a number of hon. Members,
particularly from Uttar Pradesh,
spoke with strong feeling about the
inadequate food supply to the State
from the Centre. The hon. Mem-
bers must have read in the papers
today the reply of the Food Minister
in the other House although that is
not relevant to the business here. But
they must have seen how hurt the
Minister felt at the charge of break-
ing the promise. Some such remarks
were made here also yesterday and
1 would like to say that there is no
question of breaking any promise.
The Central Food Minister has an
obligation for the whole country, and
he has among other States, visited
UP and familiarised himself with the
problem of food in UP. He is very
anxious that whatever supplies that
he can make should go to UP.

The facts of the case are that as

‘a result of the discussions between the

State Goéverrment and the Centre it
was decided that from August
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106,000 tonnes of wheat will be sup-
plied to UP every month. In August
as much as 121000 tonnes weTe
supplied, that is, 16,000 tonnes more
than what was stipulated in the dis-
cussions. In September, due to un-
avoidable circumstances the imports
in the early days of September were
less than expected and that was due
to a strike in the exporting norts of
the United States. So, to meet the
supply ships from UK and UAR were
diverted to Indian ports. As a result
of this unforeseen developmant the
food imports were not adequate in
those days; even then, up to the 20th
September as much as 55,000 tonnes
of wheat was supplied to UP. Now
the import position has improved very
much and is improving every day.
I think, from various ports in the
country as much as 4,000 tonnes or
over of wheat is being supplied every
day to UP. At this rate by the end
of this month, that is, in a few days,
as much as 95,000 tonnes of wheat
will be supplied. If you include the
excess, that is, 16,000 tonnes, it will
be more than 1,05,000 tonnes. So,
during these two monfhs no promise
has been broken. I think, when non.
Members imake such a charge they
should do it with a true sense of
responsibility.

Shri S. M. Banerjee (Kanpur): We
are not making a charge. What I
quoted was a statement of the Chief
Minister—it was not my own state-
ment—to which actually the hon.
Minister in the other House has re-
plied by saying that if anybody
wants to ascertain the truth a highly
placed auditor can be appointed to
find out if despatches to UP have
been less than promised. Even the
hon, Minister felt aggrieved because
of the statement of the Chief Minis-
ter so that he wanted to appoint a
particular auditor. What I am con-
cerned about my own State is that the
Chief Minister says something in
Uttar Pradesh; the Food Minister here
contradicts the report, but the fact
remains that the people in UP re-
main starving. We want an answer
to that.
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Shri B. R. Bhagat: But the hon.
Members of this House have a res-
ponsibility which is territorially
wider than the responsibility of the
Chief Minister. The Chief Minister
may be particularly concerned
with his own State but the hon.
Members are concerned with the
overall economy of the country
and I thought that when they
make a statement like that they
should have the proper perspective.
At least they should have found ¢ut
the facts before making a remark
like that. I can assure the hon. Mem-
ber that the import position of wheat
is very much better and in the com-
ing days or weeks, in~October, we
expect that we will have an ‘import
of 700,000 tonnes or so of wheat from
abroad which is a much higher figure
than the figure for August or Sep-
tember. Therefore the supply to UP
and other States will be maintained
and there should not be any difficul-
ty.

Shri §. M. Banerjee: What was
the demand of UP and how wag it
met? Can you give us the figures?

Shri B. R. Bhagat: That is what
I have said just now. As a result of
mutual discussion 1,05,000 tonnes a
month from August the supply wus
to be maintained. I am sorry, Sir,
that I have to read out again those
figures.

Shri S, M. Banerjee: If I have not
heard it, it is all right; I will read it.

Shri B. R. Bhagat: In August
1,21,000 tonnes were supplied, that
is, 16,000 tonnes more than what was
stipulated. In September, as I said,
because of this special difficulty
95,000 tonnes will be supplied; but
if you take the two 'months, the
average will be more than 1,05,000.
In October the supply will not only
be maintained, because the supply
position is “Very “good and there is
no difficulty in maintainifg the sup-
ply at this rate, if not higher....
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Shri K. D. Malaviya (Basti); Per-
haps, the trouble was on account of
the uneven despatches. That is all;
that is what I find.

Shri S. M. Banerjee: Irregular; yes.

Shri B. R. Bhagat: But, I think,
the hon. Member does appreciate the
difficulty of the Central Government
because even the supplies in the
country also are uneven and therefore
it becomes sometimes high and some-
times low.

Shri S. M. Banerjee: Every thing 1s
uneven.

Shri B. R. Bhagat: Now I come to
the points raised by some hon. Mem-
bers in regard to oil prices and

the Cochin Refinery. Three points
were raised. Firstly it was said
that fifty-fifty sharing in pro-

fits and dividends is not in the inter-
est of the country in the case of Oil
India. Then, it was said as to why
9 to 13 per cent dividend should be
guaranteed, About the Cochin Refi-
nery it was said that the foreign ool-
laboration should not be undertaken
in oil, and that technical fees and pro-
fits are high.

I think, this criticism is miscon-
ceived, if I may say so, because this
is an old agreement. The Oil India
agreement and the arrangement for a
refinery in the public sector with
foreign collaboration or participation,
both these, in principle and in terms
of practical benefits to the country,
are very sound agreements. I think,
the hon. Member, before questioning
these, should have gone into the back-
ground.

About Oil India, they should realise
that in the Burmah Oil Company and
in the Assam Oil Company the share
of the Government has been increas-
ed from 33 per cent to 50 per cent
and with the production of more and
more crude the whole operation is
going to be a very profitable one, With
all the taxes and the provision of a
good amount of profits to be ploughed
back, very little remains that goes
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out. Therefore, in the earlier stages
in oil prospecting, with all the diffi-
culties, to give them a guarantee of
9 per cent is not very high, particu-
larly when it opens up an area which
is going to be a prospective area for
oil and in future which will be an in-
creasing source of supply of oil which
will help the other refineries, for ex-
ample, the Cochin Refinery where
a stipulation is made that if indigen-
ous oil will be available or is likely
to be available . . .
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Shri B. R. Bhagat: Sir, I was on
my last point about the Cochin Refi-
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nery. It is said that there should not
be any collaboration in oil. He said
that there should not be any minority
participation, I do not know if the
hon, Member wanted a majority par-
ticipation 'by ‘the foreigners or he
wanted no participation, I think, al-
though we have made great headway
during the last few years in oil tech-
nology, still we need more technical
assistance by way of collaboration in
prospecting or refining. It cannot be
ruled out. The only test should be,
what is in the national interest? The
hon. Members who spoke about this
claimed that they are forward look-
ing, The agreement of the Cochin
Refinery should be a model one, They
should look forward for more such
arrangements. This fact must be re-
cognised, before examining the terms
and conditions of this agreement or
others, that there are very few parties
or companies outside who were wil-
ling or even now are willing to come
on a minority basis in a public sector
project and the fact that this parti-
cular company has come on 25 per
cent participation—the rest is either
Government or L.I.C. or State Gov-
ernment or the Indian public—it gives
them a very effective control over its
management and its running
and even in the profits. It also pro-

vides additional provision that
they will prefer indigenous crude
oil to imported one if it is indi-

genously available. So, this makes it
a very worthwhile arrangement. To
say that the cost is higher is, I think,
misconceived. Rs. 17 crores cost in-
cludes the cost of land, import dut-
jes, ocean freights and spare parts. If
you take the cost of the Refinery, it
comes to Rs. 13 crores and this com-
pares very favourably with the cost
of any other refinery construction.
Therefore, from all these points of
view, I think, the criticism against
eithor the Cochin Refinery or the oil
agreement is misconceived.

With these words, I hope that the
House would .vote for these sup-
plementary demands.
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Mr. Speaker: May I take any cut
motion separately?

Shri S. M. Bamerjee; I want to usk
one question. .

Shri P. K. Deo: Sir, in spite of the
anxiety expressed by so many Mem-
bers from this side that the Council
of Ministers will throw some ight
on the action they are likely to take
on the memorandum presented re-
garding the Orissa affairs, no Minis-
ter has spoken on that. Why have
they kept mum?

Mr. Speaker: His purpose is served.

Shri P, K, Deo (Kalahandi): The
entire country is anxious to know
about it. The Centre and the Orisse
Government are a party to that mess.

Mr. Speaker: His anxiety has been
expressed.

Shri Warior: I wish to know whe-
ther this private Indian participation
in this oil undertaking has got any-
thing to do with these foreign colla-
borators.

Shri B. R. Bhagat:
undertaking?

Shri Warior: The Minister men-
tioned about the Indian public parti-
cipating in this venture.

Whicn  oul

Mr. Speaker: Which venture?

Shri Warior: Cochin Refinery
specially. The Minister has mention-
ed that the Indian public also have a
participation in that, May I know
whether that public has got anything
to do with the foreign collaborators
in another sphere?

Shri B. R. Bhagat: I do not kno‘gv
that. The hon. Member may know it
better.

Shri S. M. Banerjee: During the
course of the debate under Demand
No. 131, the Directorate of Enforce-
ment, 1 referred to certain cases of
searches conducted by the Enforc?-
ment Branch in Calcutta and in
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Madras on the Goenka house

and were adopted by Lok Sabha are re-

the Birla house. I would like to get
esome answer to that as to whether

these searches were made by the
Enforcement Department or by the
Commercial Taxation Department.

I want an answer to that. That was
a relevant peimnt,

Mr. Speaker: Can he reply to that?

Shri B. R. Bhagat: I do not have
that information just now. 1 will
Pass it on to the hon. Member.

M_:. Speaker: The information ought
to have been collected. It might be
passed on to the hon. Member.

Does he press for any cut motion
separately?

Shari S, M. Banerjee: I want cut
“motion No. 7 to be put separately,
%hat is, regarding failure to supply
adequate imported wheat to U.P. for
distribution through the fair price
whips.

Mr. Speanker: I shall put cut mot-
“ion No. 7 to the vote of the House.

The cut motion No. 7 was put and
negatived.
Shri S. M. Banerjee: You must

#have it, but give us the food.

Mr. Speaker: I shall now put -all
other cut motions 'moved by Shri S.
M. Banerjee to the vote of the House.

The cut motions were put and
negatived.

»Mr. Speaker: The question is:

“That the respective  Supple-
‘mentary sums not exceeding
the amounts shown in the third
column of the order paper be
granted to the President to de-
¥ray the charges which will come
in course of payment during the
year ending the 3lst day of
*March, 1965, in respect of the
following demands entered in the
second column thereof—

Démands Nos. 53, 78, 93, 126, 128,
131, 134, 136, 139 and 141"

The motion was adopted.

produced below—id.]

Demanp No. 98—Drrur

“That a supplementary sum not
exceeding Rs, 8000,000 be
granted to the President to
defray the eharges whiech will
come in course of payment during
the year ending the 31st day of
Marech, 19686, in respect of
‘Delhi’.”

DEMAND No. 78—OtHER REVENUVE Ex-
PENDITURE OF THE MINISTRY OF
PETROLEUM AND CHEMICALS

“That a supplementary sum not
exceeding Rs.  3,43,44,000 be
granted to the President to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1965, in respect of
‘Other Revenue Expenditure of
the Ministry of Petroleum and
Chemicals’.”

DeMAND No. 93—EXPENDITURE ON Dis-
PLACED PERSONS

“That a supplementary sum not
exceeding Rs.  4,25,00,000 be
granted to the President to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1865 . in respect of
‘Expenditure on Displaced Per-

9 9

sons.

DemaAanND No. 126—OTHER CaAPITAL
OUuTLAY OF THE MiNisTRY OF Foop
AND AGRICULTURE

“That a supplementary sum not
exceeding Rs. 1,000 be
granted to the President to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1965, in respect of
‘Other Capital Outlay of the Min-

(31

istry of Food and Agriculture’.
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DeMAND No. 129—CAPITAL OUTLAY OF
THE MINISTRY OF INDUSTRY

“That a supplementary sum not
exceeding  Rs. 10,00,000 be
granted to the President to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1965, in respect of
‘Capital Outlay of the Ministry of
Industry’.”’ o

DeEMAND No. 131—CarrTaL OUTLAY OF
THE MINISTRY OF INTERNATIONAL
TRADE

“That a supplementary sum not
exceeding Rs, 50,00,000 be
granted to the President to
defray the charges which will
come in course of payment during
the year ending the 31st day aof
March, 1965 . in respect of
‘Capital Outlay of the Ministry of
International Trade'.”

DeEMAND No. 134—CarrraL OuTLAY OF
THE MINISTRY OF LABOUR AND EmM-
PLOYMENT

“That a supplementary sum not
exceeding Rs. 8,25,000 be
granted to the President to
defray the charges which wili
come in course of payment during
the year ending the 31st day of
March, 1965, in respect of
‘Capital Outlay of the Ministry of
Labour and Employment'.”

DemAND No. 136—CariTAL OUTLAY OF
THE MINISTRY OF STEEL, MINES AND
HeAvy ENGINEERING

“That a supplementary sum not

exceeding Rs. 1,000 be
granted to the President to
defray the charges which will

come in course of payment during
the year ending the 31st day of
March, 1965, in respect of
‘Capital Outlay of the Ministry of
‘Steel, Mines and Heavy Engineer-

mg’."
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DeMAND No, 139—CaPiTAaL OUTLAY O
CIviL AVIATION

“That a supplementary sum not
exceeding Rs. 1,000 be
granted to the President to
defray the charges which will
come in course of payment during
the year ending the 31st day of
‘March, 1965, in rtespect of
‘Capital Outlay on Civil Avia-
tion".”

DeEMAND No. 141—CAprrAL OUTLAY ON
PusLic WORKsS

“That a supplementary sum not
exceeding RBs. 1,00,00,000 be
granted to the President to
defray the charges’ which will
come in course of payment during
the year ending the 31st day eof
March, 1965, in respect of
‘Capital Outlay on Public Works'.”

13.38 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

The Deputy Minister in the Ministry
of Law (Shri Jaganatha Rao): Mr.
Speaker, Sir, on behalf of Shri Asoke
K. Sen, I beg to move:

“That the Bill further to amend
the Representation of the People
Act, 1950 and the Representation
of the People.Act, 1951 be taken
into consideration.”

It is a simple measure and a non-
controversial one, Under section
20(3) of the Representation of the
People Act, 1950, a member of the
Armed Forces of the Union is deem-
ed to be ordinarily resident in his
home constituency and, therefore, .1s
eligible for registration as a voter In
the electoral roll for such constitu-
ency, although on account of exigen-
cies of service, he may be away from,
and not ordinarily resident in the
home constituency at the time of the
preparation or revision ot the e!ecto-
ral roll. As a corollary to this, a
member of the Armed Forces of.the
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Union is, by virtue of section 60 of the
Representation of the People Act,
1951, entitled to give his vote Dby
postal ballot.

13.39 hrs.
[MR. DePUTY-SPEAKER in the Chair)

These facilities are, however, not
available to the members of an Armed
Police Force of a State even when
they are serving outside the State, At
present, one battalion of the Malabar

ecial Police Force and one battalion
of the Special Armed Police Forces of
the State of Keralg have been deputed
for operational duties in the border
areas of the State of Nagaland. But
the members of these Forces (includ-
ing the camp followers) numbering
about 3,000 cannot avail themselves of
the facilities offered by the aforesaid
sections of the Representation of
the People Acts. The denial of fran-
chise to such a large number of mem-
bers of the State Armed Police Forces
who are serving outside their State is
patently unfair and may give rise to
legitimate discontent.  The Govern-
ment of Kerala have, therefore, re-
presented that the above-mentioned
facilities may be made available to
the members of these State Armed
Police Forces who are serving in
Nagaland.

The problem cannot be said to be
confined to the State of Kerala alone.
It is understood that a number of
Armeqd Police Forces of several other
States have been drafted for duty out-
side their parent States and there is
a likelihood of a further increase in
their number. As there is hardly any
difference between the members of
the Armed Forces of the Union
and the members of the Armed
the Armed Police Force of a State
when they are employed outside that
State, there does not appear any suffi-
cient reason why such members of the
Armed Police Force of a State should
not be placed on a par with the Arm-
ed Forces of the Union with respect
to the enjoyment of the electoral faci-
lities offered by the election laws.
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It may, however, be pointed out
that thig facility is not intended to be
given to the Armed Police Force of
a State who are not employed outside
the State, as there is no reason why
the members of the Armeq Police
Force of a State who are not employ-
ed outside the State should be given
a favoured treatment,

It is accordingly proposed in this
Bill to amend (a) section 20 of the
Representation of the People Act,
1950, to provide that a member of the
Armed Police Force of a State who is
employed outside that State shall be
deemed to be ordinarily resident on
any date in his home constituency in
which but for his service in the Armed
Police Force he would have been ordi-
narily resident on that date; and (b)
section 80 of the Representation of
the People Act, 1951, to enable such
a mzmber of the Armed Police Force
to give his vote by postal ballot.

The urgency of the measure arises
out of the fact that the elections in
the Kerala State are likely to be held
about the middle of February, 1965,
and hence this Bill has been brought
forward.

1 commend this Bill for the accept-
ance of the House,

Mr. P. K. Deo (Kalahandi): So,
you are assured of the police vote.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill further to amend
the Representation of the
People Act, 1950. and the Repre-
sentation of the People Act, 1951
be taken into consideration.”.

Shri P. K. Deo (Kalahandi): After
the expericnce of Gonda where it has
been proved that election in this coun-
try is still a mockery of democracy
and after it has also been proved that
a party having secured only 43 per
cent of the voteg is the ruling party
in the country with an absolute majo-
rity in a House like this, we thought
that when the Representation of the
People Acts were going to be amend-
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ed, there would have been a compre-
hensive legislation so that the lacun-
nae and the defects could have beeu
removed. But we are very sorry that
that aspect of the question has not
been looked into, and only piece-meal
legislation is brought forward as an
opportunist move on the part of Gow
ernment to meet the coming situation.
We are not yet sure whether the in-
tention of the ruling party is not to
be assured of the police votes .of
Kerala, because the elections are go-
ing to be held shortly in Kerala.

Though this Bill seems to be non-
controversial, we feel that it is full
of mischief. The intention is that the
facilities now given to the Armed
Forces to exercise their votes by
postal ballot, because they will be
serving outside their constituency,
should be extended to the members of
the Armed Police Forces. The plea
is taken that as the members of
the Armed Police Force of a State are
sometimes asked to serve in areas
outside their States, they may be con-
strued as voters in their constituen-
cies and be given the privilege to
exercise their vote by postal ballot a®
in the case of the Armed Forces of
the Union.

In the case of the members of these
Armed Police Forces, we know that
the armed police force is a State sub-
ject, and most of the recruits to the
Armed Police Forces are from the
respective States. Most of the police-
men of the Kerala Armed Police
Force whn are asked to serve else-
where must have been recruited from
the Kerala State. It is only in excep-
tional circumstances that they are
asked to serve outside the State. But
their main function is to maintain
law and order and to help the civil
administration inside the . respective
States. In these circumstances, the
plea taken that they are sometimes
asked to serve outside the State is
without any basis,

In this regard, from our experience
we know how the Armed Forces ex-
ercise their vote or franchise. It is
never a free and fair vote, There is
no secrecy about it. For most of the
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time, they exercise their franchise or
they give their vote in the presence of
their officers. So, it is very difficult
for them to vote for a particular indi-
vidual or a party just because they
nappen to be '‘members of the Armed.
Forces. It has always been seen that
the postal ballot papers which come
from the Armed Forces always go in
favour of the party in power.

So, our apprehension is that this.
facility is sought to be provided to the
Armed Police Force of a State only
in order that the Congress votes may
be assured, The Kerala elections are-
going to take place shortly, and the
Congress Party there which is in the
sinking boat probably wants to catch.
the last straw. As they have not prov-
ed popular in their State and they are
not assured of even 30 per cent of
the votes there, at least they want to
be assured of the votes of the mem--
bers of the Armed Police Forces, tak-
ing the plea that they may be con-
strued to be voters in their own con-
stituencies and the facilities of postal
ballot may be extended to them as for
the members of the Armed Forces of
the Union,

In these circumstances, I do not
agree to the proposal. If the Deputy
Law Minister is keen that the Repre--
sentation of the People Acts should be
amended, then let him come forward
with a comprehensive legislation be-
cause we know that the entire legisla-
tion is full of lacunae and defects.

Shri Warior (Trichur): I am con-
strained to support some of the ob-
servations made by my hon. friend
Shri P, K. Deo. If the amendment
should be accepted without any dis-
cussion, the Ministry should at least
have called for the experience of the:
various political parties in this regard.
We have got experience of the voting
by the Armed Forces and also of the
police voting. If the secrecy of the
ballot is to be maintained, it is neces-
sary that certain provisions must be
added to the existing ones, in parti-
cular, those relating to the Armed
Forces of the Union, and those relat-
ing to the Armed Police Forces if it is
proposed to extend this facility to
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[Shri Warior]
them also. For instance, voters are
asked to sign for identification pur-
Poses etc. in the presence of the offi-
cer himself, with the result that the
secrecy of the ballot is lost then and
there. There is a fear. whether wedi-
founded or ill-founded or unfounded,
whether with a base or baseless,
in the minds of the voters, mostly not
well-versed in all these ' intricacies,
that the secrecy will be lost in transit
and that the officers might know to
which party they have voted, Espe-
cially the voters from Kerala in the
Armed Forces have told us that it is
impossible for them to vote accord-
ing to their own conscience or liking,
because of the fear that that jt might
become known, and because also of
the fact that there is the sword of
Damocles hanging on everybody em-
ployed by Government, such as the
‘police verification, Many persons in
‘the Armed Forces have been sacked
from the Armed Forces on the reports
of police verification. One of the
charges brought forward by the
police is that such and such people
who had been discharged from ser-
vice had actually not voted for the
ruling party. Hence that suspicion
is there.

We have also got the experience that
at times, in the Assembly elections,
only a few extra votes on this side
or that side decides the success or
iailure of the candidate, and, there-
fore, in such cases, the votes of these
members of the Armed Forces of the
Union or the Armed Police Force of
the State count very much. In cer-
tain constituencies, if at all the resi-
dent voters have voted in a majo-
rity for one candidate opposed to the
Congress candidate or the candidate
of the ruling party. then the votes of
the members of the Armed Police
Force will tilt the balance in favour
of the candidate from the ruling party,
by a narrow majority.

Shri S. M. Banerjee (Kanpur): Dr.
B.C. Roy actx}al]y won like that.

Shri Warior: Unless and until Gov-
ernment can find out a methed or
modus operandi by which to assure
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the voters, especially the armed forc-
es, that they will have full guarantee
of secrecy of yoting, this cannot be
extended. I am not for not extending
this facility fo the police forces. In
fact, I do not agree with anybody who
says that this franchise must not be
given to them, That is a birthright
of everyone under our Constitution,
At the same time, the other aspect of
the question has also to be consider-
ed very seriously, especially in these
States where, as Shri P. K. Deo was
kind enough to observe, the position
of the ruling party is very precarious.
Now coming as it is, incidentally or
accidentally it has come on the eve
of the elections in Kerala—we do not
attribute any ulterior motive to Gov-
ernment . . .

Shri P. K. Deo: We attribute
motive,
Shri Warior: That is true. The

result will be just the same. Gov-
ernment will have to look into it.

Another point is that candidates
should have some opportunity to ap-
proach the voters, Voting means not
inslinctively voting for some party
or other. There is necessity for a
proper approach and canvassing also.
That facility is totally denied in prac-
tice especially to those candidates not
belonging to the ruling party. Unless
and until this facility is given, there
is no sense in saying that these peo-
ple have voted in favour of somebody
or other. BSo that facility must be
given, How it can be done, I do not
know, Many of the candidates, espe-
cially Opposition candidates, do not
actually know where these people are
posted. They have not even the ad-
dresses of these people, It is very
difficult to find them out if at all. As
to whether communications to them
will reach them, the officers concern-
ed will more or less be. the deciding
factor, because if letters are not deli-
vered to them, how can we approach
them or intimate them about our in-
tentions about elections?
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aumar § f& aer oRFwE ¥ WY o
aw AT S IW G AR 7
T #3W oW € SHN g famy
WIEg) # §OW @ S T |

8hri S. M. Banerjee: We shoula
have quorum at least.

So these two things are there and
‘Government should find out a method
to eliminate these suspicions and ap-
prehensions, I think it is very neces-
sary that the armed forces and the
police forces should have the franchise
and liberty to vote for candidates of
their choice, just like any other citi-
zens.

it gro Ao I‘!iﬂ (fetemar) -
IuTemer AEEw, A foieww aiw &
fye (s ie) faa 9 aaq & amA

Shri Bade: There is no quorum and
no decorum,

Mr. Deputy-Speaker: The beil is
being rung—Now there is quorum.

faarod seqa & awr A aEr AR
e faw 3 | W faw & G feer
T FY TR gfeE W & S A §
H F NI F T A q ;A
TET TF E 9T G & A 9
Ve §9T ¥ 79 [ w1 AuH< fear
9T @ ] | AE gfawur gfa o s
BT F YT H AT § AT qoAt By
ATE I BET £ ATaS F W AW
e waifer o & dfm @
TQATHEY &1 §ETAT 9T @/ 8§ |

YL § AT T UF GO A
ST QoFNE FT garr e o aver
T ¥ AR A W@t a% qF AW
2 w1 fowga 29 9% 39 @@ &
T A A FargT ¥dwe dod
o4 A 39 £ g &1 T AU 39
Fagdmforar @) gHw F
¥ g o @ of ¥ fF ogArt
A FAAR § I F FUC AR
TH FA X W I W A fafr
Jaff 39 # QU @dadr 379 a9 Ay
AmEfra; R @€ e st o
F ar qeEr @ fad & I aw
&8 Y Livrma &% AfeT ¥ gwwar
g o o ot ag g1 F ) wman fw
frdt gfem oo & g9< ar faded
S F fo g § I fRR G
T AGES AT ITAT TAT B fR O
HIY A arEf o qEx AT g E &

He may continue.

Y o ATo Ay : Fardheft szt
F T AN A FERAT ey WK
F g OF qI9 ®Y G WR GHT A
gfee @ 7 3 1 g9 q@ * GEI NG,
el Y gATR WTWA W7 AT wEA
I & fau a.b ox WEEE AR
ITHY AFT AATAVAF €T ¥ T: 7 I
¥ g0 Aoy wew eRy Ny awt: ff 77
foq awg &1 ag TEE WT v
arer fadr § 99 F g FE ¥ W 9N
fae &1 WY gwg @ @Er 9iew
q7 FifF a8 wew 99 gEI FAATRE
#r SfF TIA F FO FET AT I
¥ gfaa @ o9 § I WY o w/S
2% &1 gfawr s 1 o1 @ )

wr gfem wd ¥ medt
faww ofcfeafs & & o Tow &
TR W I § qreTOEET A1 WA
T F A @A E AR I RS
Ao AT TOE FW § WK W AR A
FrE qarw G A Har ) T Y
fareft foie ofcfeafa & @ €2 & aee
¥ oy § ait g feafa wr a2
o Y e ¥ qRew dde
afeg saT WA AT 9 | F6fEg
% frdew wem fr gw faw &1 NF
TF 7ga & Twe faw § @R faa
R sl Farerer & qr@ T X0 (R |
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ot ¥¥ (FTTA) : JINEA WRET,
ot g faa o wgEdy & ww fE
wq fast #Y oi fye & oY w9 a9 &
a9 @ ST Sfgr g A WY 3T &
R &Y AT R AN i {9 o
¥ qrel g aET 7 gigeErtoat T
Y | I aE W Fgr @ fFowwe
gfee BEw ag Tow ¥ Woh A
STy § Afe & I a@amT TTeaT §
fF we w3w 1 AnE gfvw B AT
W A€ R =E e Aew A g
a1 gfew #1 =e F amwl
FET HET AT I § I T IW TR
7 a9 wg @RE | e wgt 9% g
) dA N AR gfew e F A
o2 § I atfen F glawr 0 3w &
v & | Sfew g €Y ama ¥ 9g FEAT
¢ f& gi wgr FwE Y gr fafmm
& I ¥ ar ww 9t ag awEr
2 & gy gre fafrs & =gt 3 T
FHATEl 9T &g aE@ § &9 FI
Az 2™ F fag woAT qqw T § )
ITE & fag F oo aqam=T FTRar
g & Sr-gaal § a1 [ww ) A
qz @ 5 agi &1 LW A 7
TEFTQ FE X FAG T JE-0F
T d Fma gr ar | 4 Law 9 A
FT € 7T ¥ 981 {7 ag ag e
qEf &1 49 ¥ A gU ¢ A Ty
@ 397 78 e f& A0 o TR
A R A TR
oF g FAATN § AR 94 fredy
wefis ardf w1 faewn wifg Al
T =g A & @ Y v
X aren § A g A g A W]
wg w e e ag avft I & w0
& ot ¥T Ay W F fog & 9 AW
£ FTT T8 QT 1 A0 F I9-HA
Y arar o1 oot ¥ aF @ W@
¥ wfusrdr €1 w13 g ¥ W ¥

ur § s agt 3@ it 9T Aoy
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* THd I FW w1 AT W] & fag
AT AT AT WK T & H IO
T # 39 A Aew v AR wEE
S ¥ @ @ fs mg Rw X
TEAN #T AE GO FHAICAN
9 TATH (AT AT ¢ R & Fow B
ate 1 geartE o) FAwex ar gfaw
F I § q@E AT AE@T g WK
T wu 9T & fam 9w @ @
ECIEg
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o To o AR THo o wIfE
gferw & wfat Y ag 9t 7E) Fgq
fiF 3 s, Fgfawe o, oav o
Yo g1 firely faidr g #y 1z ] 1A
ghaT w34 fF g F1 qre T AR
rafqu ww ¥ fag ¥ M7 a@e F
Fre gr o & | 7 Frewr § for 3| 9
&7 faet AT AT @ 1 & ag gt ATt
g fr foldwewm o fa dow qae §
St weg aga & gfwai S R g
F@ ¥ fau g 2 faw adqf
e 31 T T A g AT WA
it % 7 o §, 9w ¥ fr de @
qET ATE f4 @ | GEE F A F
ag #g fear mn § f5 {fe 3@ =
s w @ , wiwe ag faw qmr
@ oW gAE Q) AF ¥
37 & fou 5@ wwe & faw w0 gy
T T ? WS AT R WX ¥ TF-
TW TH THT FT R T 71 T4 7

14.00 hrs,

# frde w1 SEaT g 6 awT R
ag favea < wfeq v ga faw &1
gsw\maﬁfwml s gfes
Pifaw ® qreew dwe w1 N wfwER
et o <1 @, 7€ 3O § | A€ WlEw
W ¥ e & fear oA =rfRQ @
T wR T AR | AT e
gt & o gl it ¢, I WG
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F@ & fau g B fde o ow
fg dow g F gWgA FIAT AMfEC

AT qTE 3 At wgT R o
faor ) T aR-faEr a@ Qe
aifgm 1 Afew gw fae aw & AW
T & fF ST Fgr Frear 1 W
W qEf @ & gg T FI 2
wR WA ¥ T @, a9 g9 3@ fF w9
F1 fraa e frery &) IfF g &
g FE T F g § wee @gar
)% owew Rw # @ § R gD
A7 e TR T g AT T
w7 % foar mar) Tw ogvEw W
#wde Y Jode agr # faaer qwr
#ag F gard w )

gfa & a@e M7 g F FIor
&Y ag faar avar @y 1 gw s W
t v gfem o= Tame sTeMm SmANT
TTEA §Y Jg HTHETE AT J1fgy fF qar
a8 faam s 1 W OE A AR,
N’ foeamar 9ma, a1 X 9T A A
qaar &, Fifs ag s § fF W
ST § | g suRr ag e W
famar g foT g9 T @ & afe
HTEA &A@ FT 41 @ W A
T A aret TsAfedt ®1 AFA FT AT
F

sgt % @ faw #1 wraw @,

ag 3% &, ag W& ¥ & "W gy
ar AR & w3 &1 g w7 g

Wt o o wgm@ (FWR) :
I WERG, g S v ar faw
amaT T g, ag fee ' waew ¥
aff @ mar g, s e fadedt &=
¥ wrag e ¥ wgr | ag faw
ot g qrET F fog A war v g
afx o R ¥ qgT FH FA
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ar ans ofew & mefial ® dreew
qoe w1 AfuF N ¥ g AT M
0 fra, o A9, A wr B I A WY
A G 9T @ R, 9 faw 3w
T FM

Nt qo ®o FA: fafree ¥ mg
FIATET @1

ot o o wgmw : A AT g
ST T7 q7T 7N O ¥ A fey-
fes & w9 % 37 # DT d9T w7
w9 §) @ wifer faw &

ot Yo ®o 7 fFDY I A

st wo fao wgrer : @ TR
ag & & gfaw waddie A 9 qifew
& S " 5O W3 F A} &, I A
foigrem ww f& diow @F, 1950
& qFe 20(3) ¥ WAET AT AT AR
forg=ww o% f& fiver @, 1951
F d9UF 760 ¥ WAET NRA awT
F gr A ] F1 mfaE ) 3@
wiifer faw & graor s gferw wifas
w ot ¥ wfuer &3 ot © § 1 T
AT tF e RU I G &
d AFTEE ¥ &) d9F I A A
wfaw W =rfgw | AfFw 5@ & a9
ara g ¥ g T & f g
¥ & gferw & 91T §, & 9 900 qr AT
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['ﬁ' o o QTQ"TH’]
T | & wgar g § e ge st
N g8 Afuw & fF fom A ag I
A &9 I a8 FT F AT T
gar d1 A 5 a9 a9 IR uF TR
s fr T & AR el anfeee &
qET W I )

T w1 F qrq § 7 gifr faor Ay
ardz ¥ § WX &W e ¥ WA
i ¥ A s g e ga fam
qg #T faar sy

st gqare fag (F097) @ IUTeqEr
AR, B A& A1 &, A g fafawex
aTed q9A @ & AfeT q@en g )
g1 g ¥ @z q9e 1 A fEar
gt R, afea 97 1% ¥ Ak W9 T
& @ T dAc qwe A @ &
¥ Frd avat & e faaw o e
A AR AT AAE, ITH ¥ 99 wraaY
qEf-gA-aET # A s € wifE
St o afaw ¥ E § AR ¥ T@
& o ga= £ e o ardl Y e 2,
IEY A Al T FT F AT WA
T 1 g9 9¢ § fF iy e w §
| ¥ g frewar a@Y wd @, i
AT N ates 7@ gu § R wow g
F gAY I AT qET-gE-aET A
AT T | T FY O vy AWy
Tifer 5 ag @8z §9e A syEear
N Frow @Y F fau Gwr TAew
F e foFaY Y qaT EY A

A F1 AR favew fewfaea
g ¥ g 5 fom 3w e
a1 2w dex g T F
oy & @ D mfea at s s
awar 2, e 9 oifedt & g
w2 Y ST wwY § | FIET 4 g
st fr R oifed & oo wRe
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I & WX ARt 9T QN vt FFraefivay
T AT & | U FA Fo a2 &
gt qifEg) & g a1 AWK @ G
& =t g fer sfieec =12 o
w FE TAAT 2

W J aifer gdww & A v Ay
sfteaT AEY, a8 ¥ 7T Wiwa, Ffawc
MT  FARI Lo He TJo [T
Yo flo THo F & F Wfkawr ¥
FH . F@EL § 3 4T FAG qref
N weg N M7 I9 B A femmmy
g A W @ g, afeF e F
feegmer o S AT AR g T
g & o feet amEy feoer &
7z IEHIT &1 o7 g%t § fw ag faomer
A &7 A T gII 7 g @Yo

TafeT qvFT FT UET Ty TAATH
Fe =nfee % Fma & fadt feer
¢ JUT qE T qvaw | feegeae
¥ oo o A FOX AW E agE F
ArEg {, @i & qfoe @, FqRr
TF g @Y, dr T 61 gul g W
FE Ied § a7 ara fad s a9 g
gw Taa € fv wuw fasm #% A fog
I AR T A ET e AT FI
AT q9E A § | OHY T W
W ¥ w7 fagewd &1 A &
FFAT &, 3w F negw oEY Ffeww dar
2 & g & o § B Awew e
st woff ¥ wETe forewl qw
At &, R & ) T G fr wide §
FTATL | AT F FIAG F THo Fo
v qe & aw Sy ar Frar N &
faes & AfeT o Fge =y omar & &Y
qquy W gF H Ay I g
fore®r g o fgelt a1 faver agt AT at
I TFT FAT ¥ 90 g7@ET Gy ferdy
& v § A1 ¥ A o AT v W
o fige s T @ wod www w
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fieer #c¥h, 0% & foerd i qe e
AT @& AN A fear | o wiew
¥ uno figo ¥ 77 IRl A A o
qFdt  fF g fge & faems T3, o
IR wo@T frar o gaar § 6 woe
wtiig $ fow w78 oA T F faers
T A T A o Anpe fardr & A
Tg IR Y o7 qwA § R T wE
F g ¥, qEf-gR-araT & meey i
fasfidar & & et qat &1 9 R
% | g R wwar 1

4y

¥ od FTAT AT § £ wir weg
%3 g dur Y gu g, fow & ag
oo wSfl & wafaw fwoar W,
T T F | FEAX 9FF A AW
sma § fr gox ;AW & W1 8Y qwo
Qo Qdo o4 AWl ¥ foq s & ae
m%%m@ﬂ}mquﬁoqﬁo
F Qi Tifet 7 fa 7 g 1 gwfa fe
fomar o A1z fewaaT SR 9
TEF T I AL WAEX 3 | IR
e ToF ATk ¥ @7 5k 7 9° ga-
sty | wg fE N g ok
oT9 THF! 3G FHA § | 9T Qo T
X THo THo UHo aF ¥ I InfE
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Shri S M. ;'B'ancﬂee_: iﬁr Deputy-
Speaker, Sir, in the Statement of Ob-
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ment:
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“Such facilities are not, how-
ever, available to the members of
the Armed Police Forces of a
State, when they are employed on
duty outside the State.”

I welcome this right being given to-
them to vote by postal ballot when
they are posted at a distant place of
duty. But in these postal ballots,
there is some amount of influence. 1
do not say that some officers delibe-
rately do it but there is a fear lurk-
ing in the minds of these forces or
the other Government employees who
are entitled to a postal ballot. Be-
cause of that fear thcy are unable to
use their ballot according o their
conscience. In my election in 1957,.
1800 votes belonging to the po'ice
force were therc but no policeman
voted because there was that pres-
sure. The Congress candidate who-
ultimately lost to me by 17,000 votes
was counting heavily on those postal
vates but ultimately the returning offi-
cer told him that there was not a
single postal ballot which came from
the police forces. The constables, in-
spectors and sub-inspectors did not
vote bzcause they wanted to use the
vote judiciously and consciously and
naturally they could not use it.

What happened in the elections in
1957 when the late lamenteq Dr. B.
C. Roy was about to lose his election?
An ordinary worker, Mohamad Ismail
fought against him and the eminent
doctor politician was on the verge of
defeat. The postal ballots came to
his rescue. He won by a total of 420°
or 421 votes: it was not even 500.
Such a thing happened, when it was
almost assumed that he was not win-
ning.

I realise that everybody should be
given a chance to use his franchise
but what happened in respect of the
postal ballots was a sad commentary
on our parliamentary democracy. Is
it the intention of the Government to-
bring this piece of legislation which-
apparently is innocent and consistent
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with democratic traditions in view of
the approaching Kerala elections? Be-
cause Kerala is an eye-sore to this
Government; it has become an almost
a French assembly which dissolves
itself and reassembles again. My
submission is that if somebody wants
to come and vote openly, he should be
given freedom to come and join the
queue along with other people, with
-or without uniform and then he can
vote as he likes,

What happened during the Gonda
-elections was something unique in the
history of elections, You, Sir, know
the facts better than me: one of the
.ex-Members of this House manipulat-
ed all these things in Gonda; he in-
fluenced the entire State machinery
involving even the Chief Minister
however innocent he may be; he was
able to get votes by this process. The
ruling party was in a position to in-
fluence people and kill the conscience
.of officers. It can kill the conscience
of the police officer or the police con-
-stable and so on. While ] agree with
this particular aspect of the Bill, I
do not know why people should not
be allowed t» vote freely along with
other people and why they should be
compelled to take recourse to this
postal ballot system, Protection
should be given to such people.
-Otherwise, Gonda may be repeated.
Gonda elections had tarred the face
-of the Congress ruling party and I
-think they will not repeat it in future.

Some HOm. Members rose—

Mr. Deputy-Speaker: We have al-
‘lotted only an hour to this. There is
no time. The hon. Minister.

Shri Jaganatha Rao: Mr. Deputy-
-Speaker, I listened with interest to
the speeches of hon. Members in sup-
-port of the Bill as also against the
provisions of the Bill. It is a non-
controversial Bill. But controveries
-are sought to be raised where there
:should not be any.
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My friend Shri Banerjee while ap-
preciating the provisions said some-
thing in the same breath . . .
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Shri S. M. Bamerjee; You and I
are both gfraid of Gonda.

Shri Jaganatha Rao: The objec-
tion raised is that the postal ballot
would not be secret and it would not
be free and fair exercise of the fran-
chise by the personnel of the police
force, If you look to the rules ...

Shri Warior:
tice,

Not rules, but prac-

Shri Jaganatha Rao: A voter is
not bound to show the ballot paper
to the returning presiding officer or
anybody eise, nor need he tell him
how he has voted. He should mark
the ballot paper and close it in an
envelope and go to the cfficer who
is authorised to attest the declaration
form, That is the procedure, These
postal ballots are sent to the return-
ing officer and they are counted only
after the votes in the balolt boxes
are counted. Simply becausz it is a
posta] ballot, it does not mean that
this system is not fair. We have had
three general elections in the country.
To my knowledge in no election
petition was the exercise of postal
ballot vigorously criticised. My hon.
friend referred to the Gonda election.
I had occasion to go through the
judgement and no allegation was
made against postal ballot, that it was
not exercised freely or anything like
that. Such an apprehension is in the
minds of the hon. Members on the
Opposition side. Apprehensions are
bound to be there, Man js suspicicus
also. Let not suspicion stand in the
way of a measure which is highly
necessary. Let not anyone deprive
the personnel of the armed police
forces, who are entitled to exercise a
valuable right, of their right. If there
is any lacuna, let us try to devise
ways and means to see how malprac-
tices do not come in but let not any-
one take away this right from a
section of the citizens who are entitled
to have that right.
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Shri Warior: The.re are no agents
at the time of voting.

Shri Jaganatha Rao: We have to
«depend on the integrity of the officer.
Let us not under-estimate our own
integrity. It is the duty of all the
parties in the country to build up a
code of political ethics and public
‘morality. We have had three general
-elections, and we are going to have
‘the fourth general election in a few
years’ time. So, it all depends on
how the political parties behave in
‘the conduct of the elections,

As I said, to my knowledge, no
‘hon. Member has referred to any
such practice which upset the elec-
‘tions. Shri S. M. Benerjee said i{hat
Dr. B, C. Roy, during the elections in
1957, won the election only when the
postal ballot papers were taken into
account. (Interruption). As I said,
the roestal ballot papers are taken into
.account only when the ballot boxes
.are opened and the votes are counted.
It does not mean that the p.stal
ballots are so arranged that when he
-candidates were supposed to be losing.
the votes were cast and counted, The
votes or the ballot papers are received
in the box and kept under safe
scustody by the officers and the ballot
‘boxes are opened only at the last
‘moment. It does not mean that the
postal ballots influence the elections.

Shri S. M. Banerjee: Dr. Roy was
Tlosing, and only with the help of
‘postal ballots he was able to win.
‘(Interruption),

Shri Warlor: He has misunderstood
it. '

Shri Jaganatha Rao: My complaint
is that the hon, Member has not
understood the provision correctly, 1
have not misunderstood him. That is
why I said he has misunderstood.
The fears expressed by hon. Members
are misconceived.

shrl P. K. Deo: Anyway, the in-
ention is well-underst~od.

1171 (ai) LS—T.
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Shri Jaganatha Rao: The intention
is appreciated by all sides of this
House; only fears are there. Let not
fears overtake them and let every
man have faith in himself. Let
every party build up a code of poli-
tical ethics and public morality,
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1 may also say that in the United
Kingdom, in the last 50 years, there
has not been even one instance of an
election petition, From 1911, there has
been no election petition at all there.
So many elections have been held
there, So, in our country also we
should see .

Shri P. K. Deo: If that had hap-
pened here, Gonda would not have
been exposed. (Interruption)

Mr. Deputy-Speaker: Order, order.

Shri Jaganatha Rao: All the parties
should come together and build up
a good tradition and build our demo-
cracy. On the ground of suspicion or
any misgivings, let not a valuable
right which the members of the
entitled to
excercise, be denied to them.

My hon,. friend Shri Deo said about
the comprehensive amendment to the
Representation of the People Act.
Certainly, when necessary, a compre-
hensive amendment to the Represen-
tation of the People Act will be
brought forward, So, I have nothing
more to say. I feel that the hon. Mem-
bers have not brought forth any ob-
jection to the Bill, On the other hand,
1 find that it has a wide support from
all sections of the House,

Mr. Deputy-Speaker: The question
is:

“That the Bill further to
ameng the Representation of the
People Act, 1950, and the Repre-
sentation of the People Act, 1951,
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We shall
now take up clause-by-clause con-
sideration of the Bill, There is an
amendment to clause 2 by Shri K. K.
Verma. Is he moving it?
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Shri K. K. Verma (Sultanpur): Yes.
Sir, I beg to move:
Page 1, line 9, omit
“who is serving outside that
State.”

I want to say that the franchise
that has been given to the armed
police force should be given to every
member of the force, whether he is
gerving within the State outside his
constituency or without the State,

Shri Jaganatha Rao: ] am not in
favour of accepting this amendment,
because it is against the very object
of the Bil] is to give this right to the
personne] of the armeq police forces

who are serving outside the State.
There are severa] Government ser-
wvants serving in the State. To

give the same right to members
of the armed police forces whe
gerve in the State and to -deny
it to the Government employees who
gserve in other departments and at
the same time who live in the State,
would be discriminatory, and will be
hit by article 14 of the Constitution.

Mr. Deputy-Speaker: Does the hon.
Member press his amendment?

Shri K. K. Verma: No, Sir.

The amendment was, by leave, with-
drawn,

Mr. Deputy-Speaker The question
is:

“That clause 2 stand part of the
Bill.”

The motion was

Clause 2 was added to the Bill.

adopted.

Clause 3 was added to the Bill.

Mr. Deputy-Speaker:
tion is:

“That clause 1, the Enacting

Formula and the Title stand part
of the Bill.”

The motion was adopted.

The ques-
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Clause 1, the Enacting Formula and

the Title were added to the Bill.

Shri Jaganatha Rao: I beg to move:
‘“That the BIll be passed.”

Mr. Deputy-Speaker:

The question.
is:

“That the Bill be passed.”
The motion was adopted.

1427 hrs,

LEGAL TENDER (INSCRIBED-
NOTES) BILL

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
Sir, on behalf of Shri T T. Krishna-
machari, I beg to move:

“That the Bill to restrict the
negotiability of currency and
other notes inscribed with messa-
ges of a political character, be
taken into consideration.”

The object of this measure is.
simple and non-controversial The
Legal Tender (Inscribed Notes)

Ordinance, 1942 provides that the
currency notes of the Government of
India, the bank notes issued by the
Reserve Bank of India and the Gov-
ernment of India one-rupee notes.
which bear incribed on them any
words, representations or messages of
a political character, shall not be
legal tender and that the Reserve
Bank of India shall not be under any
legal obligation to accept or exchange
any such note. WIth a view to avoid-
ing hardship to any innocent holders
of any such notes, however, the
Reserve Bank of India has been
given the discretion to refund, as of
grace, the whole part of the vaiue
of any such note,

The, Ordinance, as jt stands at pre-
sent, applies only to those territories
which, prior to the reorganisation of
States, comprised Part A and Part C
States. This was because the Ordi-
nance, as promulgated in 1942, was
applicable to the whole of what was
then British India, and did not cover
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those Indian States which later on
merged with Independent India as
Part B States. The justification for
excluding the former Indian States
from the jurisdiction of the Ordinance
was probably that some of them had
their own currency, Such justification
does not exist any longer with the
federal financial integratlon of all the
former Indian States and their final
integration with the Indian  Union.
Currency and-bank notes are now
issued in the whole of Indian Union
by the Government of India under the
authority of the Currency Ordinance,
1940, and by the Reserve Bank of
India under the provisions of the
Reserve Bank of India Act, 1934. 1t
is, therefore, necessary to make the
provisions of the Legal Tender
(Inscribed Notes) Ordinance, 1942
uniformly applicable to al] parts of
the Indian Union including the for-
mer Part B States as well as the
territories which have recently
merged with the Indian Union,

Under the proviso to section 2 of
the Ordinance, the Reserve Bank of
India is empowered to refund the
whole or part of the value of such
notes tendered to them, as a matter
of grace. The words “in its discre-
tion” in that proviso, however, is
likely to impart an idea of judicial
exercIse of this power by the bank,
thereby detracting the effect of the
words “as of grace” in the provise.
These offending words have accor-
ding'y been omitted in the correspon-
ding proviso in the Bill,

The Legal Tender (Inscribed Notes)
Ordinance, 1942 promulgated during
the emergency caused by World War
II, although at that time meant as a
temporary measure, is still in force
by virtue of section 1 (3) of the India
and Burma (Emergency Provisions)
Act, 1940. Although the practice of
inscribing political slogans on cur-
rency notes is neither widespread nor
frequent, it is likely that the practice
might recur from time to time and it
is necessary that the provisions of the
Ordinance should be retained on a
permanent basis on the statute-book
of the country. It is, therefore, pro-
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posed that they should be re-enacted
in an Act of Parliament and the Or-
dinance repealed,

The provisions of the Bill are, as
1 said, non-controversial and I trust
that the House will not have any diffi-
culty in accepting this BIIL

Sir, I move.
Mr. Deputy-Speaker: Motion moved:

“That the Bill to restrict the
negotiability of currency and
other notes inscribed with mes-
sages of a political character, be
taken into consideration.”

Shri P. K. Deo (Kalahandi): Mr.
Deputy-Speaker, Sir, if you go
through the Statement of Objects and
Reasons of this Bill, you will find that
an attempt has been made by this
Bil] to validate a very old Ordinance
of 19042, Sir, 1942 reminds us of
those hectic days when all the
leaders of this country were behind
the bars and when this country was
engaged in the grim struggle of life
and death. At that moment, the then
Governor-General of the British
regime usurped all the legislative
powers and promulgated this Ordi-
nance. The object of the Ordinance
was that currency notes which will
bear any party slogan....

An Hon. Member: National slogan.

Shri P. K. Deo:...or any slogan of
that type will lose the character of
legal tender, After 17 years our
Government comes forward to
validate that old Ordinance. I do not
know what our friends were doing
al] these 17 years. Most probably it
it is after the DMK’s activities in
South India that our friends there
have opened their eyes and they have
come out with this legislation. As
we understand from the various re-
ports, it wag always a practice in the
Madras State that the party in power
engaged people to destroy all the
pamphlets and literature of the
Opposition parties. So, the Opposition
Party never had an opportunity to
place their view-pointg before the
electorate and, therefore, they thought

‘
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‘that the only media of circulating
their views would be these paper
-currency notes. After all, a currency
note is not only a paper but it is
worth Rs. 100, Rs. 10, Rs. 5 and even
Re. 1. Therefore, they thought ¢hat
.all these currency notes should be
stamped with the symbol of rising
sun and the words “vote for DMK".
‘That has unnerved our Congress
administrators. They thought that
these notes should be taken away
from circulation and they should
come forward with a legislation of
this type by which notes which carry
any political slogan or party view-
point should lose the character of
legal tender.

It may be perfectly all right, but I
‘for myself cannot reconcile with the
attitude of the present Government
because the objects and reasons of
this legislation are quite inconsistent
‘with the present move of the Govern-
‘ment to mint one-rupee coins with
the profile of Pandit Nehru. Sir, it
‘has all along been the prerogative cf
the head of a State to have his
effigy, his photo imprinted on coins.
‘Pandit Nehru was a great man and
‘we all respect him. At the same time,
‘we cannot reconcile to the position
that a party leader’s head should be
stamped on our coins.

Shri Muthyal Rae (Mahbubnagar):
‘He was not a party leader, he was
a national leader.

Shri P. K. Deo: We do not accept.

Shri Shinkre (Marmagoa):
‘the head of the Government.

He was

Shri P. K Deo: He was a party
Jleader and he was the head of the

‘Government, He was never the head
of the State. I would request’ Shri
Muthyal Rao to understand the

difference between the head of a State
and the head of a government.

Shri Sham Lal Saraf (Jammu and
Kashmir): At the same time, he was
-a national leader.

Shri P. K. Deo: Even Mahatma
Gandhi’s profile, who was a graater
national leader and father of the
nation, wag not imprinted on the
Indian rupee. The only way to com-
memorate Pandit Nehru’s name is to
uphold the principles of democracy
which were so dear to him.

The Minister of Planning
B. R. Bhagat): This Bill
rupee notes and not coins.

(Shri
concerns

Shri P, K. Deo: I want to show how
there is inconsistency in thinking on
the part of the Government, The
intrinsic value of 17 paise is not
increased by Pandit Nehru's effigy.

Shri B. R. Bhagat: May I say, Sir,
al] this is not relevant?

Shri P. K. Deo: It is completely
relevant when it is a question of legal
tender.

Shri B. R. Bhagat:
with notes.

The Bill deals

Shri P. K. Deo: Coins are also
legal tender., I want a categorical
answer from the Government whether
the rupee coin is going to lcse its
character of legal tender because a
party boss's profile would be inscrib-
ed on it

Mr. Deputy-Speaker: We are con-
cerned with notes here and not coins.

Shri P. K. Deo: I want to show
how they are inconsistent in the
thinking.

Mr. Deputy-Speaker: This Bili
deals with notes bearing messageg of
a political character.

Shri P. K. Deo: I refer to Pandii
Nehru as a political man, He was
the head of a party.

Mr. Deputy-Speaker: We are not
concerned with coins here.

4
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Shri P. K. Deo: The principle 1s
the same; I wonder how I have .ot
been able to convince you.

Mr. Deputy-Speaker: What you
say should be relevant to the Bill.

Shri P. K. Deo: It 15 relevant.
You cannot gag the Opposition like
this. All along a persistent attempt
has been made to align governmental
activities with party activities, and
more so after the passing away of
Pandit Nehru, He was a great man.
He was able to convince the people.
But our friends here want to utilise
his name to further their own inter-
ests and the interests of the party.
I will tell you how it is being done.
First of all, an attempt was made,
when stamps were issued with the
profile of Pandit Gopabandhu Das, to
synchronise it with the Bhubaneswar
Session of the Congress. If they were
anxioug to commemorate the name of
Pandit Gopabandhu Das, they should
have come out with the stamp
synchronising it with his birth or his
Jayanti. But they chose the oppor-
tune moment of the Bhubaneswar
Session.

Shri B. R. Bhagat: I am sorry, Sir,
howsoever anxious the hon. Member
may be to bring that sybject here,
he is talking of stamps, coins and all
other things except notes with which
this Bill is concerned.

Shri P. K Deo: I want to show
how the activities of the Govern-
ment are aligned with the activities
of the party.

Mr. Deputy-Speaker: We are not
concerned with those activities, we
are concerned with the Bill before
us.

Shri P, K. Deo: The Bill says ‘hat
if these notes carry any message of a
political character..

Mr. Deputy-Speaker: You have
said enough on that;, please come to
the Bill now.

BHADRA 31, 1886 (SAKA) (Inscribed Notes) Bill 3110+

Shri P. K. Deo: The Bill clearly says.
what if the notes convey any message
of a political character, they will
cease to be legal tender. I say, Pandit
Nehru's photo on the coin wil carry:
a message of a political character as
did Pandit Gopabandhu Das’s name
on the stamp,

Mr. Deputy-Speaker:
concerned with that.

We are rot.

Shri P. K. Deo: It carried a.
message of a political character. If
they are anxious that...

Shri Bade (Khargone): Sir, I want.
to raise a point of order. ‘The hon..
Minister said that the Bill deals only
with notes and not with coins. If
you see the wording of the Bili, here
it says:

“....and the Reserve Bank of
India shall not be under any
legal obligation to receive any
such note, or to issue rupee coin
or other coin...”.

They will not issue rupee coins in
exchange of notes, Therefore, rupee
coins also come in and we can speak
on jt.

Shri P, K. Deo: Are we going to-
perpetuate a dynastic rule in this
country? Are we to be a party to it?

An Hon, Member: Where is the
dynasty?

Shri P. K. Deo: Even Hitler, Sir,
hesitated to put his name on the cur-
rency of Germany. When he was
the Premier, the effigy of Von Hinden-
burg appeared on their currency
notes. Even when Hitler did not
dare to put his name on their cur-
rency, it ig really a misfortune that
our Government which swear by
democracy and all its high principles,
should resort to this kind of practice.
So, I feel that while replying to this
debate the Minister will come up with
a categorical reply that there is no
intention to mint coins with Pandit
Nehru's profile on it. After all, he
was a party-man.
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Shri Warior (Trichur): Sir, the
main objection to the Bill is this. If
the intention of the Government is so
genuine that the currency notes
should not be mutilated, we can
understand it. But when the politi-
ca] question is brought into it, the
whole aimosphere changes.

Nobody can deny that Pandit
Nehru was a national leader. But
the present rulers should not take
advantage of it. If it is a question of
the head of tho State, we can very
well understand: suppose the Rashtra-
pati's photo is imprinied on the cur-
rency ncte or his profile is put on
the rupee, we can understand,
because he is the head of the State.
But the head of fhe government must
be distinguished from the head of
the State. So the Government should
not take undue advantage of the
situation in this country by having
profile of Pandit Nehru on the rupee.

That was the main contention. On
the question of currency it is not
only the notes but the rupee also
comes within the ambit of the ordi-
nance, which is being repealed by
this enactment which has been
brought forward. So I think that this
should not be allowed to go like
this. It is a very objectionable thing.
If it is for protecting currency notes
from mutilation or damage or the
writing of something objectionable or
obscene on them, we can understand
it. But here the question ig ~om-
pletely and finally political. It is
because the ruling party thinks that
they are going to be perpetually on
the treasury benches, It may not
be so. I am ashamed to think that
an ordinance which the British Gov-
ernment had brought here to defeat
the purpose of the national move-
ment in 1942 and before that should
be taken hold of, polished and put a
new paint on, and brought forward
now into the armoury of the Govern-
ment to defeat the political parties
which are opposed to them. It is a
reprehensible and shameful thing and
Government must not do it.
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Shri Heda  (Nizamabad): Mr.
Deputy-Speaker, Sir, I must give cre-
dit to the opposition leaders who
have innovated. ..

Shri P. K. Deo: No opposition
leader.

Shri Heda: I am not referring to
the hon, Maharaja.

Shri Kapur Singh (Ludhiana): Who
else?

Shrli Heda: Not necessarily in this
House. Are the opposition leaders
exhausted and there is none outside?

I must give credit to the leaders of
the opposition who innovated a new
idea and took hold of a very powerZul
medium of propaganda, ag the hon.
Maharaja just now referred to. It
was the D.MK. party who started
this misuse, and they used it very
powerfully for their purposes.
Because, a note has to remain in
circulation. Nobody can deny it
And ag soon ag you see a note and
there is either a symbol or a political
message on it, naturally, whatever
you may be, there is a certain reac-
tion when you see something. And
to a certain extent the same thing
was carried on by some other opposi-
tion parties in different parts of the
country, and therefore it wag but
natural that the Government had to
come with this Bill.

Unfortunately, the two opposition
leaders who spoke before me raised
a new point, Their point is, when
Government says that there should
not be any politica] message on a
currency note, why is Government
coming with the profile of Pandit
Jawaharlal Nehru on a coin,

Well, apart from the fact that there
is a difference between a note and a
coin, on the one hand they join in
paying tributeg to Pandit Jawaharlal
Nehru not as a leader of the Cong-
ress but ag a national leader, as a
leader of the entire nation. They are -
eager to join the Nehru Memorial
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Samiti, they are very eager to pay
him tributes and all that. And in a
parliamentary democracy, as you
know, we have got the Constitution
and under the Constitution the head
of the State is there and he is all
powerful, he is a man respected by
all. But many times you come across
a leader of the party who has such
a tremendous nationa] character that
he is respected, loved, and beld in
high esteem by everyone in the
country.

Shri S. M. Banerjee (Kanpur): For
that you can cite only one instance,
Abraham Lincoln.

Shri Heda: Take the case of Chur-
chill. Churchill was the leader of
a party. But when the question of
paying him a tribute came, everybody
Jjoined.

Shri Hari Vishnu Kamath (Hosh-
.angabad): But no Churchill coins
have been minted in England. (In-
terruption).

Shri Heda: Would the hon, Mem-
ber allow me to proceed? The point
was whether opposition members nay
their tribute to a leader who in
parliamentary democracy may be a
leader of a party but who has got a
national character, who is respected
by every citizen. Even those lakhs
and millions of people who did not
vote the Congress were respecting
Jawaharlal Nehru, That remaing a
fact, and I was giving an example.
‘Take the case of Churchill. Churchill
is accepted as a national leader of
UK. Therefore, when the question of
paying him a tribute came, what was
the scene in the House of Commons?
The Leader of the Opposition and
the Leader of the Government, that
is the Conservative Party, were one,
and together they paid the highest
tribute that they could pay. If
Churchill’s profile cannot appear on
the coin in England the reason is
very simple. That honour was not
given to anybody, because there they
have a permanent head of the State,
and only the profile of the head of
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the State can appear on the coin or
on the note. They have a different
practice. What I was asserting was
whether it is a fact that everybody
in the opposition respects Jawahar-
lal Nehru or not. If they respect,
then they should not come with any
such objections.

Shri Hari Vishnu Kamath: It does
not follow.

Shri Heda: They may oppose the
Congress tooth and nail, ‘they may
oppose the present Prime Minister
tooth and nail, they may oppose in-
dividually every one of wus. But
when they accept Jawaharlal Nehru
who is not here now. .,

Shri Hari Vishnu Kamath: We
opposed him also as Prime Minister.

Shri Heda: They should rather
join and take out Jawaharlal Nehru's
name from the Congress and allow
the Government to put his name on
the nation. What are we doing? All
these years Jawaharlal Nehru was
accepted as a Congress leader, By
putting his profile on the coin we are
making him a national leader.

Shri Hari Vishnu Kamath: Have
Mahatma Gandhi coins first, or Netaji
Subhag Bose’s.

Shri Heda: It would show Nehru
as a nationa] leader, as an upholder
of democracy. And the opposition is
a part of ‘democracy. Therefore, 1
think they should not object to this.

Shri P. K. Deo: You are ridiculing
the President, as you did this morn-
ing.

Shri Heda: With these words I sup-
port the Bill.

=Y &% : IuTEAET WEITW, &TW B
FfaT Rys Aaw I QW &
Ta% grrg ¥ Q1 FEK F "niNeE
o fremewde @ ® §—0F 7€ o
faa ax AgE o w1 EwEr G W g
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Tg fF fge ot #1 faad e eRY A @
*ﬁ'ﬁo%’oh%fmﬂm
w1 g W & W Qar wrAar g e ew
St #7 fagd 9T wEr 7 AT AR
gafag 7 f5 & Jge it ¥ w1 fasd
w g ¥ fagraq: faams § afes
wafae fs ags ot <fs 0F =T faw
9l faqy F M R E AR g &
g WY AT gar ¢ & fawd ox AEw
T FT BT BT FT FWG AET FT
Towd Aifexr FT  ? BN @ W
) ITW ¥ @y AT & fEEw
Age A F NI BN FT aWE
adf &1 3gvm ad Y v sew . qEt &
W g9 § | Far fr ag A =
Ty & v Age o ¥ mar WY ey fean
o A B I A qe [T fey,
¥F dE FT 99 I 99T § I«
uq ¥ OF wFT gt § 5 g9 sgaed
¥ G ary e® 91 F faFd 9% Ry
Y F 1 FG WEA BT JE AT
o AW #1 Ae® T FUG qET B
e [ Ay 1 T faw & oI
wragrg

&g fasr & wmow ag fomr § —

“Notes bearing messages of a
political character not to be legal
tender.”

7g 3% WY § W Aew a3 e
T 1 W F1€ 76 I F1 AT A
AT Tfeq | WX ARZE 9T T qTG@
* qifafersr d@er & qiw fa¥
TR Y AT € G AL A I TF @
wife @ it wifs s i
ureq @ Afew & F1 W SwEw av
o=y qEf qrac ¥ W1 110 g @ &g
waAT 497, AR FE New < foqwr
o @ a g om  fewfaer qE
& WA | AR AN HEER &
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ITE 9 A AAAT FA¥ gq Ngw WA
N T I a8 T wew @ g
fFag s afi g R oa d sw
ATHE ¥ AHT T R ITq FgT 12490
fs ag o 2T A § @Y 9% a @
QU FT GHAT FAT GO I &H
IEY  WET F §E X PHIEYEF
faat v wifkw s afe FEw
T g TR § AR g gl
39 g W § fF ANew o< e
WY TFHT FHT QT 0wy Qfafers
HAS g g1 Afeq @t IFF  Tg B
B F7 fa=are WY aqmr A =rfeg o
g% W ¥ 99 &1 qa9TS $98 HIfE
9 W1 BT AT § W & wraw aqerr
areat g fraes ox gw awg & W
®q FT fra wwre & qEf F1 =T
frm amr & 1 & sy FamT wEar
(R arrgi AR IR
ag & F9er ¢ar §, fmw e |/
g § | ¥E 9 e | T
fag guer WX q<iY @ gwr g !
8T UF AIEHT THHY TEAAT § | CAETES
feuedz 1 faasr @ 9x «W gAT
g

gqeam wam ;a8 faw 9
FM AT F AR AL

w1 gev W weAm (3[AW)
g gse @at W& & fF faw ST
faad &1 gewanT fawm Smar @)

s ay : grEEw fendde fwaiw
fufred) & wwvia & 1 & weeT wTeaT §
fiF T T FE X FfeE) w fag
TN FT TANT AGT &0 AMEY

FE F9T O FAw 7 LA &6,
q1 0 NG, o gf § W FHE N
Az W & gwrw ¥ e faar gar
21 & g ¥ wgm wwn § oo
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SFTT TG § w1 aqredy ) g Fre-
fewa @ A foa oy =ifge o

I A% FAT T GE g, F
%1 J1gar g 5 dfeq srarga Agw
a3 ¥, AfFa wgreaT T A WY A
q | FER N AT Fgr @ g 5
w13~y q gfeq st &1 o wifEa
ATAM, S o Y TF 7 T ALITHAT WY
AR T @R aew 9rE g2« q9r
gUNY 7% TG FT F197 407 747 |

¥ gq aq & wegwa g 5 s
qr Nzq gy NAfera earmr a8 fod
I Fifgg 7 qar FA AT g
@ s Afen | dfeT ww g
Y ¥ 5 JEE @9 o A AR
HHATAT JATE AT G Y )

st 90 %o I : Ag® MO |

t @ AgE AL A fawrelr wE
g

gafq & ag s agar § &
T a7 il 9 Qifera @Ree
LA AR E C R IE R
feaEdz 1 faawr wT goT §, 9@ W

wrf W agy g STfeg |

IATEAR WFNAT : IJqH fAY WA
o< "o faq @@

st ¥ : AT wEr § fF wm@R
QAfeHs T FY TT FEAT AT
g, @ gq T IARY ave FAT ALY |
w fad ¥ A& ) qeiferar @
T fay I F qUX § S sHaeqr WY
a€ g, § SueT awdT F@r g |
Shri V. B. Gandhj (Bombay Cen-
tral South): Mr. Deputy-Speaker, Sir,
it is seen that this Bill has been

brought forward to replace an old
Ordinance by an Act of Parliament.
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We would have very much liked it
the opportunity had been taken to
extend the scope of this Bill. The
present position is that the scope of
this Bill is restricted only to those
notes which are inscribed with mes-
sages of a political character. The
scope should have been widened to
include messages of other kinds
also. We know that these notes are
usually defaced with all kinds of’
messages. If we had done that, pro-
bably we could have met some of the
arguments and also removed the
suspicion that the action that we are
now about to take is being taken only
to meet the intended threat of action
of DMK or other political parties.

S gER WT FEAQ: I
TR, AIEGT FT qF 7 | ASH A
w@EE g |

Mr. Deputy-Speaker: He may re-
sume his gseat. The bell is being:
rung.... Now there is quorum.

Shri V. B. Gandhi: We would have:
been better advised if we had ex-
tended the scope of this Bill to cover:
not only political messages but also
messages of other kinds.

We in this country have special.
reasons why we should be more-
careful about the condition of our
notes. We have certain very pecu-
liar practices and habits in this coun-
try. Very often we deface our
notes with all kinds of scribbles. I
know arithmetical sums are done on
these notes as also all kinds of mes-
sages and memoranda.

Also, it is very necessary that we
should see that our notes are not
crumbled and folded and ill-treated.
Further, a kind of convention should
be there that the notes are kept
under hygienic conditions. Very
often the notes are kept in very
unhygienic conditions. And I have
known cases where tourists from
abroad have shrunk from taking these
noteg from their taxicabmen.
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LShri V. B. Gandhi)

1hese notes are the symbol of a
natioa’s pride and should be treatea
as such. I therefore, feel that some
time, sooner or later, the Govern-
ment should come forward with aew
legislation, widening the gcope by
taking away the legal tender status
of the noteg which are inscribed not
only with political but any other kina
of messages, In the mean time, we
should take care to see that qew
notes are supplied, fresh notes are
supplied, in abundance. At presem,
there is a scarcity of notes and notes
are being circulated which are soilea
and unhygienic, which is a disgrace.
‘We should not mind the expense in-
volved in keeping up a good supply
of fresh notes. If necessary, we
should buy more printing machine«
to enable Nasik to cope with the
increased demand for fresh notes.

Finally, I was a little intrigued
with the provision in the Bill that
the Reserve Bank of India will not
be under any obligation to change
these notes or exchange these notes
or refund the value of these notes but
as a matter of grace it will have a
kind of discretion to do so either
fully or partly. I do not quite see
how it is possible or how it has work-
ed all these years in respect of this
discretion of exchanging the value of
these notes as a matter of grace by
only depending on the discretion of
the Reserve Bank.

15.00 hrs.

Dr. M. S. Aney (Nagpur): I really
want to support the Bill, as it is, so
far as the Bil] ig concerned, on princi-
ple there is no objection to it in my
opinion. It does not matter whether
it originated in the old days with a
sinister motive, since its application
has only served a useful purpose and
there is no reason for us to reject
it on that ground.

In the course of the discussion that
took place, unfortunately, the ques-
tion of the coin with the photograpn
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ol the late Pandit Jawaharla] Nehru
has come up. I believe, had it been
possible for Pandit Jawaharla] Nehru
10 speak today in some form, he
would have been the first man to
condemn it A man who cherishea
the idea of democracy in itg most
ultimate form would not have allow-
ed a thing of the kind which »as
been associated, at least, in India
with aristocratic and monarchical
form of government. In India those
who were the kings alone had the
right to mint and have their photo-
graphs. There was no coin of India
which did not bear the photograph
of that particular king. We have
destroyed all that old aristocratic
order and what we denied to the
aristocratic order we want to create
a similar status for our public men
who will be the ideal men in the
country with their photographs on
coins. We are departing from the
democratic way altogether, in my
opinion. It is for that reason that I
want the House and the Government
to bear in mind what they are doing.
Pandit Jawaharlal Nehru does not
require his recognition as a world
leader by giving our consent to a
thing of this kind. Just as Churchill
was honoured by all parties, Pandit
Nehru is honoured in this country on
every birthday of his by the entire
country. About that I have no doubt
in my mind. But you are introduc-
ing some new tradition or new con-
vention which is likely to develop as
derogatory to the most important and
elementary conception of democracy
in India. The coin hag been associat-
ed with the king’s heaq for years and
generations together and we want to
kill that altogether. Therefore I
oppose if such a thing is done by you
and this should not be repeated here
and hereafter.

Shri S. M. Banerjee: Mr. Deputy-
Speaker, Sir, my hon. friends, Shri P.
K. Deo and Shri Warior brought up
certain good points in the Bill
I welcome that no politica} slogans
should be inscribed on the notes. If



3121 Legal Tender

that particular note is not accepted
as legal tender, I do not mind because
we do not want circulation of slogans
along with notes. What happened in
1942 is being repeated today and it
is a welcoming thing.

But, this news that this country is
going to have coins of 50 Paise and
Re. 1 with the effigy or profile of the
late lamented Nehruji has disturbed
us. It is not that because we are in
the Opposiiion we have no respect for
him. He was one of the most respect-
ed and beloved persons that the
country hag produced. But I want to
know whether in any of the countries,
except those where there is monarchy,

or in one case—] have seen an
American coin with Abraham
Lincoln's ......

Shri Shinkre: Jefferson.
An Hon. Member: Washington.

Shri S. M. Banerjee: It was because
he was the founder of democracy. We
have seen the statute of liberty on
those coins and we wanted to see
the statute of gemocracy on our colns.
The Ashoka Chakra is there. Pandit
Nehru might be the greatest man of
the age; he might be the greatest man
of the country.

Shri Sheo Narain (Bansi): He was,

Shri S. M. Banerjee: But definitely
he was not greater than the country.
The country 1is greater and will
always be greater than a personality.
We should not believe in the cult of
personality.

Again, our tradition is' there; other-
wise, why should we not have coins
with Buddha, Ashoka, Shankara-
charya, Chaitanya Mahaprabhu,
Ramakrishna and so many others?
Why did we not have the same thing
about Gandhiji? There was a nice
joke by some renowned Bengali
paper. It wrote that once Gandhiji
wanted to attend Lok Sabha session
and the Government was in a soup as
to what to dqo. He was not a distin-
guished guest; so, he could not be
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given the Distinguished Visitors’
Gallery pass. If he was given the
Public Gallery pass, people would
naturally say that they had treated
Gandhiji shabbily. He could not be
brought here nor in the Speaker’s
Gallery. Ultimately, the press peo-
ple came to his rescue and said, “You
are an old journalist; so better sit in
the Press Gallery”. That is how they
treated Gandhiji. It wag just a story,
but really they have forgotten
Gandhiji's mission and ideology;
otherwise, they would have never
thought of bringing coins with
Nehruji’'s profile on them. The
entire  prestige, personality and
calibre of

Shri B. R. Bhagat: Does the hon.
Member say that there was a Lok
Sabha in 1948?

Shri 8. M. Banerjee: It was a joke
published in a Bengali newspaper.

Shri Heda: The hon. Minister has
asked whether when Gandhiji was
alive there was the Lok Sabha.

Shri S. M. Banerjee: I did not say
that. I said that there was a joke
that he wanted to attend the Lok
Sabha.

Shri Hari Vishnu Kamath: The
spirit of Gandhiji came to see how
you were faring on the Treasury
Benches.

Shri S. M. Banerjee: The prestige
of Pandit Nehru, his great persona-
lity, his calibre and his status are
being reduced to 50 Paise or 100
Paise by this Government. We
oppose it. I oppose it tooth and nail.
After all, we are not a fascist State.

Shri Daji (Indore): Nehru would
have opposed it.

Shri S. M. Banerjee: Nehru would
have opposed it; I am sure about it.
That is one reason why we did not
have coins with Gandhiji’'s profile or
with Netaji Subash Chandra’s profile.
I oppose this, This will be a bad
practice.
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Shri B. R. Bhagat:
this Bill?

You support

Shri S. M. Banerjee: I oppose the
other things. But I support this that
political slogans should not be there
on the notes.

Mr. Deputy-Speaker: That is all
that we are concerned with now.

Shri S. M. Banerjee: We are also
concerned with that. We should up-
hold democracy.

Mr. Deputy-Speaker: Unnecessari-
ly you bring in things with which
we are not concerned.

Shri Daji: His portrait is being re-
duced to a political slogan. That is
the argument.

Shri 8. M. Banerjee: Then, you
should have Nehru's photograph as
your election symbol.

ﬁﬂomo'@ﬂ(m):
IMeqe wEIey, NfAfessr FTLEFRT 1
g W ffimerw ar gl R Ae
o< fora &t Y 7 o &= A @,
oY sgaear 3@ fagas ¥ @ v G
g 70w ¥ o A Al A g
fs mh dfafera ww aF §
e w0t Tar @ ) W BogE,
B Y TFaT Sy N o O E oA &
farg 3® w7 Fax fa@r @ qwar §
a1 ®YE aent T rE o awdr § 1 gt
ag fear o1 @war g fF Aie ) s
foraw o7 § W a8 %g ¥ 5 war
qi#f #1 e Q, ag a8 W & FFAT
for g FRIfAEY &7 wreet gEd Ty
Y oY 9 =T gu g fREr F qrw-
oifas wiEgaT W GATE 9T awAr g
ar 3w & fawew #1 faa feeemar s
gFar & w1 fr ¥ W w ¥
ge WH ¥ QN @I WA X
QUT TEFAZET WY A T T ;N
Nd 7 ¥aw @ N g afew Wl

W =g IER TFar & fav gaw
A gt § I 7 B Qfeferar
PN AT | Wag W faEmae
a7 fadl =Y T faor & w0 A wiwe
frar T, a8 AN www ¥ AE W,
sk @y ¥ 4 goar micHe WY
faar g

T v ¥ WY faad Y 9@ ™
@A T T g T AR ¥ F
Faer Y WX FEAT ATGTE | A qwE
¥ A oo fF @ A fomrbedt wowA
|7 qST WY AT FHT WO qfeq Agw
N aex el B & I 1
oF T AT X, AT AL AAqA
a W #Fe § fF oag g™
T 4, § Fa« uF QfAferar drex
A ¥ @ ARE W O
Y FAT AT § W IqH AR { Fradia
W T g Sl & 1 mrer dfsd Agw
Y 7w s Pfafere et ag de
FAEmTEgEHR I g o=
TE W g0 q¢ a8 Wfwal F &=
frrer @ & S axg ¥ WA gW AW
famd a7 & ®IT 99 9T AW g F
fog frer § @Y &7 T q@ & 7
T o o TW WX TRATT EMT
& v frerer § AR AT SHI @ &
T Ty AR A e § o )
it Fr e & @ BT °r A
wy oo g ?

o AgE N T § TR |
&Y Sar A % ] | Ag® o afx agr
X B A TET FAT FAAL TG AT
A, R IAF ST wA § 48 A
et @ foraer Pefefasn  agt o
g ag & g | Afw o g A
1@ #1T 3W IAFT TAT FTAT @A §
WA ¥ aq o s A T
g faft ST & TG W | g A
gramr wifge fF wifex fwit
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oz @ qifafersr wgad @ AT
afge ag &1 OF B & q| g
w7 gw 7z &3 fr dfex qge fedt
Pfafers o ¥ Taifeaee @ i
I AW F AE uH e F A94T @A |
¥ guwar § fF @ a8 % wefaal A
s wfedl ¥ I ITRE W
it &1 am gfen ¥ gwEfug
AT g aY 7g W §F fax gl A
T 1 sofed 0F @ 3w g 9"
g ag @ feetmw #F ad w
gaifE agt SaR Fof T A o4
i faad s fearmd 0 #E
s T AT g @ ) e w
T A9 I ¢ wefagt #  wiassr
@ § s € fagma § S
T@ ¥ 78 ¢ oK W el | -
ffas e fawy amer a8 & 1 @Y
FT 9T 9T W AT I W
Y ST FY FIENTE I AR GEIS TG
Y RISATH Zi T QI T2A HT BlET-
g ar fer w1 #Y g1 | TE
Fwa qret &1 wmw e At fRe g
# feg g, Q&Y ot At & AR W
Y 2oy F AT Y 7 E WX gH AR
AT & gqrg W 1 o fawe
& wwwar § 5 gl ) i w
¢ gfa ag g |ifF I gaR
M F I I WIEHT § IHT |G F
¥ ¢ % w18 feafeaige ag) @ =nfgw
& guwar g 5 ag gwrdr o Wi
adl § 5 ogr gw mqar enfas
51 94T AR Y@ ¥ sy
fagqa  #1 §EAT FIAT WA ST
g1

Shri B. R. Bhagat: Mr. Deputy-
Speaker, Sir, it is heartening that the
entir, House has supported this Bill.
The only point that has been raised
is that why only inscription of politi-
cai character is sought to be excluded

and not other characters which may
‘be more sinister like serious threat to
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securify or communal discord; etc.
My answer is that the Parliament has
effective laws in this country to deal
with any threat to security or to put
down any communal discord. For
that we need not resort to an indirect
method of this kind. Therefore, that
thing is not necessary. Apart from
that, this is not 3 new measure. It
is only the extension of an accepted
measure which wag in operation 1n
old Part ‘A’ and Part ‘B’ States to
erstwhile Part ‘C’ States. Therefore,
I do not consider that any new objec-
tion should be brought in this.

As far as the other
is concerned, I think,
to most of wug

matter
to me and
here that is a
question of sentiment and even
if some of the hon, Members
may not agree about the manner of
honouring a memory, the House will
agree that we should not raise a con-
troversy over it. Particularly, that
matter is not relevant here and I
would not like to go into this.

With these words, I move.

Mr. Deputy-Speaker: The quesion
is:

“That the Bill to restrict the
negotiability of currency and
other notes inscribed  with
messages of a political character,
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take up clause-by-clause considera-
tion of the Bill. There are no amend-
ments.

Shri S. N, Chaturvedi: There is an
amendment of mine to clause 2.

Mr. Deputy-Speaker: There is no
amendment,

Shri B. R. Bhagat:
circulated.

It has nol been

Shri S. N. Chaturvedi:
a printed copy of it.

I have got
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Mr, Deputy-Speaker: When did you
give notice of that?

Shri S. N. Chaturvedi: Here is a
printed copy that has sent to me. Was
the Bill re-introduceq?

Mr. Deputy-Speaker: You tabled it
during the last session. So, it has
lapsed. You should have tabled it
again in this gession. There i8 no
amendment.

The question is:
“That Clauses 2 and 3 stand
part of the Bill.”

The motion was adopted.
Clauses 2 and 3 were added to the Bill.

Mr. Deputy-Speaker: The question
ls:

“That Clause 1 the Enacting
Formula ang the Long Title stand
part of the Bill.”

The wmotion was adopted,

Clause 1, the Enacting Formula and
the Long Title were added to the Bill.

Shri B. R. Bhagat: 1 move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The question

is:
“That the Bill be passed.”
The motion was adopted.
15.19 hrs.

RESOLUTION RE PROCLAMATION
UNDER ARTICLE 356 OF THE
CONSTITUTION IN RELATION
TO THE STATE OF KERALA

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
Mr. Deputy-Speaker, 8ir, I beg to
move:
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“That this House approves the
Proclamation issueq by the Presi-
dent on the 10th September,
1964, under article 356 of the
Constitution in relation to the
State of Kerala.”

Sir, 1 would not go into the earlier
history of the State of Kerala earlier
but would very briefly mention the-
facts and circumstances which nece-
ssitated the issue of the Proclamation
which is already before the House.
On 2nd September, 1964, two mem-
bers of the Congress Legislature
Party, Shri K. M. George and Shri
R. Balkrishna Pillai, wrote to the Go-
vernor and presented a memorandum
signed by 50 members of the Congress
Legislature Party stating that they
have los. confidence in the leadership-
of Shri Shankar, the Chief Minister
and that they have withdrawn the
support to the Ministry and that they
wanted to function thereafter in a
separate block in the Legislature.
They had also informed the Spea-
ker of the Legislative Assembly of
Kerala for allotment of separate
seats. On 3rd September, when the
Legislative Assembly met, Shri P.K.
Kunju, the leader of the Samyukta
Socialist Party movied a motion of no-
confidence against the Ministry. The
strength of the Assembly was as
follows. The strength of the Cong-
ress Party in the Assembly originally
wag 65 members, out of whom 15, as
I mentioned earlier, wanted to with-
draw their support and wanted to
have a separate block in the Assem-
bly. The Communist (Right Wing)
Party had 19, the Communist (Left
Wing) Party haq 9, the Samyukta
Socialist Party 15, the Muslim League
11, Independents 5, and RSP 1; and
one seat was vacant; this comes to a
total of 126, and including the Spea-
ker, the total is 127.

When the motion of no-confidence-
was moved on the 3rd September,
against the Ministry there, the 15
dissident Congressmen also supported
it. The motion was taken up for dis-
cussion on September 7th and 8th.
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Following the discussion on those
two days, when the motion on
no-confldence was put to vote, it ob-
tained the support of 73 members; 50
voted against it, and 2 independent
members were absent......

The information that the motion of
no-confidence had been voted upon
and was carried wag conveyed to the
Governor by the Speaker on the
same day. The Governor then invi-
ted the members of the Opposition
groups, namely Shri P. K. Kunju, lea-
der of the SSP, Shri Ahmeq Kurikkal,
leader of the Muslim League, Shri
K. M. George, leader of the dissident
Congressmen, Shri C. Achuta Menon,
leader of the Communist Party (Right
‘Wing) and Shri E. M. S. Namboodri-
pad, leader of the Communist Lieft
Wing. Shri Namboodripad was out
of station on that day and could

not come. The Governor, how-
ever, met all the others sepa-
rately with a view to ascertai-

ning whether an alternative govern-
ment could be formed by any of them.
But the leaders whom the Governor
met said to the Governor unequivo-
cally that they would not be in a
position to form a Ministry either
singly or as a United Legislature
Party under a single leader. I may,
however, mention that Shri Achuta
Menon felt that if the SSP had joined
them would have made an attempt
to form a Government. But in view
of what had been stated by the SSP
leader, there wag no possibility of
any party having been in g position
to form a government. Naturally,
the position was that there was not
any single party which could form a
government. The Governor, having
studieq the entire situation and hav-
ing -come to the conclusion that no
single party or united Legislature
Party under a single leader could
form a Government, had no alterna-
tive but to report to the President a
political breakdown in the State of
Kerala and to suggest the issue of a
Presidential Proclamation.  Accor-
dingly, under article 356, the procla-
mation, which is already before the
House, has been issued.
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In coming to the House, I am ap- °
proaching the House for the approval
of the resolution as required under
article 356 of the Constitution. It has
to be approved by both the Houses
within two months of the issue of the
Proclamation.

The position, as it is, is rather un-
fortunate. But ag it was not possible
for any single party to form a go-
vernment, ‘there was no alternative
for the Governor except to advise
the President to issue the Proclama-
tion. Accordingly, the Proclamation
has been issued, and I would appeal
to the House to give its approval to
the resolution. So, T move and T
comment this resolution to the House.

Mr., Deputy-Spezaker: Resolution

moved:

‘“That this House approves the
Proclamation issued by the Presi-
dent on the 10th September, 1964,
under article 356 of the Constitu-
tion in relation to the State of
Kerala.”.

Shri Warior (Trichur): One more
Ministry hags fallen. This is the eighth
Congress Ministry which has fallen in
Kerala.

Shri Nambiar: One more feather
on the cap of the Congress Govern-
ment.

Shri Warior: It is a fitting retribu-
tion. Everybody knew that the
Congress could not give a stable go-
vernment for Kerala. The only party
which could have given a stable go-
vernment to Kerala was the Commu-
nist Party. But an unholy -combina-
tion gave as an offspring the last Mi-
nistry and now that has fallen as it
ought to, because the people did not
want it and it was imposeq upon the
people. It wag imposed from above,
and, therefore, the people from below
pulled it down. That was what hap-
pened. The reason was that the
Congress hierarchy and the Congress
High Command did not want the
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Communist Ministry there. The
Communist Ministry alone was voted
by the people to power in a constitu-
tional and democratic way and they
functioned democratically and cons-
titutionally, whereas all the constitu-
tional methods tried by the other
Opposition groups had failed. They
went in 6 ag 65 and they came out as
65. Never before in the history of
Kerala has such a thing happened,
because all the others went inside
with a majority but came out always
with a minority. That has
happened in  Kerala from 1952
when the State’s integration took
place, that is, when Travancore and
-Cochin were integrated, and later on,
-after 1960 also the same thing has
happened.

It is only if we have a stable gov-
ernment in a State that we can
attempt to solve the various pro-
blems that the State is facing. Dur-
ing the rule of the Congress Minis-
tries, on not a single ocCasion were
they able to bring forward a single
piece of original legislation, through-
out the history of Kerala. It was
only the Communist Ministry which
had brought forward, to " its credit,
three original legislations which had
given the people abundant relief, and
of course, to the enemies of the
people much harm and difficulty.
Hence the Congress High Command
had to combine with and encourage
.all the reactionary and vested in-
terests in the State under its wing
:and fight by unconstitutional and
undemocrati~ means. Anarchy was
let loose, and chaos was the order of
the day and that was blessed by the
High Command ffom Jantar Mantar.
I do not sav that fhe Communist
Ministry did not have its omissions
and commissions; no doubt, they had.
In any democratic functioning of
governent, that will happen. But
there was no cause for action on the
part of the authorities that be, in
‘the Centre, to intervene and pull
down the Ministry and impose upon
the people a set-up which was not
liked or wanted by them. When
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recently the no-confidence motion
was moved in the legislature, the
very same people who had been

heading the so-called liberation
movement....
&t gew wT weAw  (¥EW)

mu@wwﬁma{r
g

Mr. Deputy-Speaker: The bell is
being rung....

1529 hrs,
|Serr KHADILKAR in the Chair]

Mr. Chairman: Now, there s
quorum. Shri Warior may now con-
tinue his speech.

Shri Warior; What has happened
now? Some of the members of the
Congress party themselves who were
defending the Ministry in the Kerala
legislature openly repented for what
had happened in the so-called libera-
tion struggle. The erstwhile KPCC
Secretary, Shri Stephen, admitted
that the liberation struggle was
wrong, a mistake and a foul play.
So also other members had occasion
to say the same thing.

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. §. Murthy):
Where is the proof?

Shri Warior: Now the Ministry has
fallen—unwept and unsung. The
Ministry has fallen again and Presi-
dent's rule hag come. But why has
the Ministry fallen this time also?
Is jt because there was a constitu-
tional deadlock? I so, how did it
happen?

We must trace the history a bit.
Charges were brought against the
Ministers there also, just like we hear
of charges being brought egainst
State Ministers in so many other
States. These charges were brought
first by the Communist in the Assem-
bly and outside. But then they were
treated as just ordinary inner-party
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affair bv the Congress leadership.
Instead of inquiring into those char-
ges, the party leader at that time,
the late revered Panditji, instead of
handing over the matbter to a judicial
inquiry, instead of treating it above
‘party politics, instead of treating it as
a public affair, an affair of state, had

the thing hushed up. The strange
coincid~mra is that at that time all
those Congress members who had

supported these chargeg are now de-
fending them, and strangely, all those
who opposed them at that time are
now supporting these charges. So by
and large, both groups have suppor-
ted the charges. The only distinction
is that the time is different. Now,
the dissident Congressmen who had
voted the Ministry and helped to pull
it down, are the supporters of the
charges against the Congress Ministry
there.

It has a history of its own. After
the mid-term elections, a Ministry
was formed, I am sorry to say, with
Shri Pattem Thanu Pillai, a PSP
leader as Chief Minister. But somehow
one night he was whisked away. Of

course, it was a promotion, a political .

promotion, and the PSP getting awake
in the morning saw that the leader
was not there. Where that leader
escaped or was whisked away, nobody
knew. But before that, in the elec-
tions, the Congress was supported by
my friend, Shri Koya’s party, the
Muslim League.

The Ministry of Defence Production
in the Ministry of Defence (Shri A,
M. Thomas): What is the relevancy
of this to the present discussion?

Shri Warior: The relevancy is that
it should not be repeated in Kerala.
It will come later on. I am unfolding
a very, very bitter story. The Cong-
ress Benches, especially their Mem-
bers from Kerala, will not relish it
very much. But I have to say it.

If these charges had been looked
into, just like they were when
brought in the Punjab, at that time
itself, things would not have come to
this pass. There were people ready

1171 (Ai) LSD—I18.
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to offer all sorts of evidence. But it
was hushed up. Then one fine mor-
ning, the League was shed from the
combination. Another fine morning,
the PSP also was ousted, and Sankar
ang the Congress became the sole
power of the Ministry. Their suppor=-
ters had been ousted, one by one,
first the League, then the PSP.

Now, what are the charges? They
are very many. We demand that
there should be an inquiry. If they
are inquired into, they can be proved
to the hilt—just as they have been
before the Das Commission in connec-
tion with another inquiry. The first
charge is of personal graft. I need
not go into details. It is that the
Chief Minister and other Ministers
have taken so much advantage of
their position to amass wealth in their
names and in benami names. The
second charge is that they shieided
blackmarketeers and profiteers and
even hoarders of food. 14 cases had
been caught by the Collector of Al-
leppy, but discharged. Nobody knew
how it was done. Then there is the
case of issue of licences to favou-
rities. Textile mill licences were
given to certain favourities for some-
thing—I do not know what that some-
thing is. What something is itself
has become now ig something. The
word ‘something’ means corrupiion,
duraachaar. The word means that
something is passed on. There were
so many ill-reputed notorious charges
brought against these people.

Shri B. S. Murthy:
these charges?

Who brought

Shri Warior: Prices have been
rising, and the price of a bag of rice
was Rs. 72 in the State. Even at that
black market price, rice is not avail-
able. In connection with the food
problem, the Ministry bungled and
people’s food was stolen by black-
marketeers and hoarders who were

shielded and protected by the
Ministry. That is anather charge.
And those who had voiced thg
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people’s feelings were arrested and
prosecuted.

Now about corrupt officials. In
February last in the Legislative
Assembly, people raised this question
especially about’ the IG Police. But
Shri Sankar wanted to shield him.
He saig that if concrete evidence was
proffered, he would take action. We
uneartheq concrete evidence from the
files of the Home Ministry vf Kerala
itself and publisheq it. I am sorry
to say I am one of the victims of that
prosecution, We published photostat
copies in our press about the acti-
vities of the IG Police there, whom
the Ministry wanted to shield.

Shri Maniyangadan (Kottayam):
On g point of order. He is referring
to a case which is pending in a court
in Kerala. He himself admits he is
an accused in that case. Could such
things be referred to here at this
stage?

Shri Koya (Kozhikode): He
saying that there is a case.

is only

Shri Nambiar (Tiruchirapalli): He
is not giving details.

Mr. Chairman: If any matter is
sub judice, it should not be referred
to.

Shri
details.

Nambiar: He is not giving

Shri Warfor: I am thankful to Mr.
Maniyangadan, who is a very able
lawyer, for having pointed out and
assisted me to know that this
case is sub judice, but I did not
refer to any evidence. There was a
case, that is al] I mentioned, and 1
will not proceed further. The point
is that they shielded a corrupt cffi-
cial, and prosecuted these who brought
that thing to the notice of the public.
That is all.

In Kerala, the distribution of
schools to the various communities is
more an industrial or commercial
proposition than an education pro-
position, and the charge is that Mr.
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Sankar—he is the Education Minister
also—distributed so many schools in
a discriminatory way to his own
favourites and to his community.

Another charge is that the Agzra-
rian Relations Act which was passed
by the Communist Ministry was muti-
lated, its spirit murdered, and in that
process they did not heed even the
advice given by the Central Govern-
ment and the Planning Commission.
The result ig that numerous cases of
evictions and objections of the pea-
santry are pending in a]] the courts,
and there is no gecurity for the pos-
session or rights of the sharecroppers,
the peasants, the tenants-at-will, and
the entire tenantry is in turmoil,

There were strikes in the State
lasting three months, four months, for
getting the elementary right of
worklers to work and have their
wages. In these strikes and labour
disputes, the Ministry behaveq in such
a manner that it was always on the
side of the employers and against the
interests of the workers, and the
workers haq to suffer so much on
account of that.

Even the teachers were on strike,
or were about to launch a strike, the
NGOs were on strike, and ecven the
people closest to the Government, the
Government employees, were also
clamouring for their own rights and
privileges.

Last but not the least, the biggest
crime that this Ministry had commi-
tted wag the enforcement of the police
verification process. Hundreds and
hundreds of young men were thrown
out of employment, hundreds of people
were thrown out of the military
forces. Kerala is a place where there
is so much of unemployment, so much
of educateq unemployment, and be-
cause the Kerala Government cannot
provide employment, these boys and
youthg seek employment elsewhere
They go outside and when they join
the military forces or the police force
of other States, they are thrown out
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from there by the reports of police
verification sent from the State.
Hundreds of cases have come to us
from the armed forces, from the secu-
rity forces. This thing is very re-
prehensible, and the people have re-
presented to them that there should
not be this political  discrimi-
nation. Those who adhere to the
views of the other Opposition
parties, whether it be the Communist
Party or any other party for that
matter including the Muslim League,
are considereg not even second-rate
citizens in the State of Kerala, in
India. Is it constitutional, is it pro=
tecting the fundamental rights of the
people? Are we not entitled to have
our own political opinion? If they
had done any mischievous act, any-
thing wrong in handling their official
duties, then they can be brought to
book, but for simple conviction, for a
simple understanding, for simply
adhering to a particular political party
or a political philosophy, these people
ans persecuted. Even their relations
who do not at all subscribe to their
political beliefs are hunted down and

thrown out of employment, and
there is so much of discontent
among the youth especially
the educated youth in Kerala.

Thus, thig Government is detested
by all sections of the people, the
labouring people, the toiling people
of Kerala; excepting a few planters,
hoarders and blackmarketeers, a few
corrupt men, there is nobody to sup-
port such a Government, and every-
body is so happy and relieved that
such a Government has fallen.

=t gwA wT wETE  gwmly
AR, SHATYT FT AT § | FrIW F
W A g

Mr. Chairman: Now, there is
quorum,

Shri Koya: It is a pity we have to
challenge quorum always. Some-
thing should be done;

Shrli Warfor: It is unfortunate that
the people of Kerala will not have a
stable Government under democracy.
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Is it history repeating? I say no.
History is not repeating; it is only
the misdeeds and misbehaviour of
the ruling party that are repeating.

The people of Kerala, as the whole
House knows, are highly enlightened
politically. In literacy we stand
first. We have as much tolerance as,
if not more than, any other section
of the people of India. The& Chris-
tians, the Muslims, the Hindus, and
even the Jews from Jerusalem all
live together happily without any
communal riots, without any bicker-
ing, but still it is most unfortunate,
and at the same time paradoxical,
that in Kerala alone we cannot have
a stable Government. Why is it
so? I charge that the Congress High
Command and the Congress hier-
archy are completely and fully res-
ponsible for these misdeeds, the state
of affairs which is always hovering
over our unfortunate State.

Now, President’s rule has come. I
wish to know how the Adviser’s re-
gime or Governor’s regime is going
to act, how they are going to tackle
the problems which are still lingering
there, which are still troubling the
people, which are very important and
urgent and have to be solved. For
instance, I wish to know whether it
is the intention of the Government
to set the stage for fair and free
elections in Kerala, and how they
are proceeding to accomplish the
holding of free and fair elections.
If they want to do that— and that is
a duty cast on the presidential rule
imposed at present on Kerala State—
the Arst thing they have to do is to
institute a judicial enquiry into all
the charges. It is good not only for
the State, but also for those who are
charged. If they are innocent, let the
innocence come out, and that will
only help them all the more, and
remove the suspicion in the minds of

people.

Shri Nambiar: And the chance for
victory for them will be there.

- Shri Warior: On the other hand,
they may be found guilty, as in so
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many other States. It has a climate
of its own in India, and that is why
the people are more insistent on
having an enquiry. There is a parti-
cular climate in India, and that must
be understood, and all these charges
must be enquired into—charges of
corruption, personal graft, favourit-
ism nepotism and all these things.

1 want to know whether the Gov-
ernment will take steps to clean the
administration, to have a cleaner
administration for Kerala. It is a fact
that under a corrupt Ministry, you
cannot have anything but a corrupt
administration. We had brought
charges against the Inspector General
of Police. Recently, the august leader
of the Congress. Shri S. K. Patil, had
been there, and the papers have
reported that he also had experiences
that the Inspector-General of Police
was meddling in political affairs. If
that is true, and if it is his conviction.
1 hope that that honoured leader will
convey his feelings to the Govern-
ment, and that some action will be
taken. How do you expect to have free
elections when the highest police
official of g State is interfering in the
day-to-day  matters of election?
Hence we expect that the Govern-
ment wil] take some action against
that IPS officer as he now comes
directly under the Home Ministry
and you may transfer him. After the
elections, if the newly elected Gov-
ernment decides to have him, then
let it decide. Until then this police
officer should not be placed there.

The next thing is about the food
problem. Stocks are hoarded and
prices are increased. I want to know
this. There are already those who
are booked by the collectors; they are
in the knowledge of the collectors.
But the Ministry was intervening in
all these things, sheltering and
shielding them. Will the Government
take prompt action against those who
are already in the knowledge of the
authorities, collectors and other peo-
ple?
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Another thing is about the Fourth
Plan. It is also very unfortunate
that whenever the Plan is on the
anvil . . .

Shri Nambiar: It is a cycle.

Shri Warlor: It is a vicious cycle,
if it is g cycle and a broken cycle; we
cannot drive on that cycle. Op the
eve of the Second Plan, of the Third
Plan and the Fourth Plan, the Minis-
try fails and the Government fails.

.

Shri Hathi;: Whose fault?

Shri Warior: It is because you foist
something which the people do not
want and after some experience the
people pull them down.

Shri A, M. Thomas: Why did you
pull the Ministry down?

Shri Warior: Mr. Thomas will have
his time here. Because he had his
time there, all the troubles are there
now. I wish to know from the Gov-
ernment whether they will take some
prompt action to take people’s re-
presentatives into confidence and
have a committee constituted in the
State level which will help in devis-
ing formulations for the Fourth Plan.
That must be done so that the ab-
sence of a legislature may not give
room to the suspicion among the
people that their prospects of deve-
lopment had gone by default.

I want not only the Government
but also the Congress Party to take
a lesson from the recent happenings.
When the Home Minister read that
prosaic report about what happened,
we thought that nothing much has
happened and that it was a simple
routine course that has happened
there and that it was so simple and
so elementary, like any every day
occurrence. It is not so. I wish that
the Congress which is the ruling party
in India, which is the premier politi-
cal organisation in India will now
at least . . .
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Shri B. S. Murthy: Thank you . . .
(Interruptions). He is not willing to
take my thanks.

Shri Warior: I wish that the Con-
gress takes steps to see that the demo-
cratic feelings of the people are
honoured. If they go in the oid track
just like in the previous period with
all sorts of reactionary elements and
vested interests, taking them together

and creating a situation in which
the ordinary, popular govern-
ments with = demccratic mind and
with nationalist mind cannot come

together, it will not be stable, There
will not be political gtability in that
State. I have my own fears. None-
theless with all these things, the Con-
gress High Command sent Shri Patil,
our hon, Railway Minister to tackle
the political problem in Kerala. If
it is true—that is, if what I heard is
true, then, it is 8 shameful not only for
the Congress and the Congressmen
now, but for the old Congressmen like
me. He met the so-called leader of
the liberation movement in Kerala
and that leader pooh-poohed him; he
did not recognise him. He said, “I
have nothing to do with you; I will
not speak to you; I will not discuss
politics with you.” Why should we
go in for that humiliation, whether
we are sitting in this side or that
side? (Laughter). Shri Hathi, the
hon., Minister of State, is now smiling
and laughing. But in the end, he
will be crying.

Shri Nambiar: Not till the elections
are over.

Shri Warior: I fervently appeal to
the Congress, to their sense of na-
tionalism, to their sense of democracy,
to their sense of patriotism and to
their sense of the glorious traditions
which in our country the nationalist
movement has brought forwarq and
created; I appea] to them: do not re-
peat that mistake again and do not
repeat that folly again. Once
for all, if they do not
settle accounts ‘with the ireactiona-
ries and vested interests in this coun-
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try, then the reactionaries and vested
interests will settle accounts with the
national rganisation, the Congress
and the Government. It is this lesson
which we should learn from Kerala,
and thig is going to happen through-
out India, Take it from me; thig will
be the death-knell of the entire edi-
fice of our democracy and the Con-
stitution. We will come to a stage
where it will be a question ot
upholding the rights of the Consti-
tution, the wights enshrined in the
Constitution itself.

Hence, 1 conclude by hoping that
better sense will prevail in the ruling
party and the Congress High Commangd
this time at least and that Kerala
will have a free and fair election,
ang that the people of Kerala will
have a chance to elect a Government
of jts own, to its own liking.

Shri Maniyangadan: Sir, I am also
not very happy about the recent hap-
penings in our State. But, while
listening to the speech made by Shri
Warior, I was wondering whether
they still hold the view that the
Government,—the stability of which
they make much of, that is, the com-
munist government in Kerala from
1957 onwards, which they say is
stable and for which they wish and
desire—that such a stable government
may come to power again. It is true
that the communist governments in all
countries, where they exist, are stable.
Never could they be removed; the
will of the people has no place there!
I do not want to go into the details.
Everybody knows them. But unfor-
tunately in Kerala such things have
happened. There was the Constitu-
tion of India which came to the res-
cue of the people. I do not want
to mention any of these things.

My hon. friend wag saying that in
Kerala a stable government could be
formeq only by the communist party;
well, the people of Kerala would pre-
fer the present state of affairg to a
Government of the sort that we had
from April 1957 to July, 1959.

Shri Nambiar: We will see that
soon!
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Shri A. M. Thomas: Of the left or
the right?

Shri Umanath (Pudukkotai): All
the progressive forces.

Shri Maniyangadan: They speak of
unholy alliances: the Peking group
and the Moscow group—Ileft and the
right as they call it. They come to
an understanding with the parties in
the election— ( nterruption)—I do not
know to which group Shri Warior
belongs. Whatever that be—

An Hon., Member: Right.

Shri Manivangadan: I acccnt  that.
In their speecches, during the act tew
months, we were hearing the v callea
Tightists in the communists accii:ing
the leftists including their proevious
Chief Minister, Mr. E. M. S. Numibudi-
ripad. They saig that he is a traitor
to India. I am not saying that. They
themselves are saying that. When the
Chincse aggression took place these
leftists were siding  the Commumst
Chinese Government saying  that
aggression on India was not a fact
and they went to the extent of saying
that India is the aggressor. Shri Nam-
biar says that they will form the
Government. He may be with the
group of Shri Namboodiripad and, of
course, he may be able to welcome
the Chinese through the southern-
most part of India.

<
\

Shri Nambair:
Zerala now.

He is going out of

Shri Maniyangadan: They have no
roots in Tndia, what to speak of
Kerala; their roots are in China.

An Hon. Member: He is not from

Kerala?
Shri Maniyangadan: He is from
Kerala. He happens to belong to
Kerala.

Shri Umanath: Then how do you
¢ay he has no roots in India?
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Shri Maniyangadan: Sir, I was
hearing patiently when my hon.
friend Shri Warior was speaking.

Why shoulq they interrupt me now?

Shri Umanath:
game.

It is part of the

Shri Maniyangadan: Of course, I
have no objection. I only want to
mention about this go-calleq alliance
between the parties. In their own
words they are wooing the reactionary
Muslim League people, the dissident
Congressmen, the S.S.P. members and
all sorts of people. W¢e have seen tne
greatest reactionary, -according to

them, Mannath Padmanabhan. They
were wooing him until 1957. They
themselves have admitteq that they

came to power because they had tie
support of Mannath  Padmanabhan.
These are all facts. Now they are
trving to take advantage of ihe dis-
<ensions within the Congress Party.
Well, Sir. that is a matter for the
party. Whatever be the results of the
elections, the results of the elections
are not very important when we con-
sider certain 'other democratic values
and relationship among human beings

and in national affairs. From that
aspect, electiong are less important
than the fundamental democratic

ideas that we are intending to pre-
serve.

16.00 hrs.

What happeneq during the Commu-
nist regime there. He was making
much of it. It was not actually an
agitation led by any political party;
it was a movement of the people ot
Kerala, In pre-independence days
the people of India were leq by the
Congress. It was a movement against
the British regime. Since the Com-
munist Party came into power in
Kerala what happened there was that
the security of property and security
of life was denied to the people there.
They were ruling for their party.
Security was assureq only for the
adherenty of their party. That was
the state of affairs. Then the people
Toge as one. Political parties, if they
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kept aloof, would have been thrown
away. The politica]l parties could not
keep themselves aloof; ‘otherwise
there would have been terrible blood-
shed .and violence. As a matter of
fact they had to choose between two
evils and they chose the lesser evil.
There was no question of any distinc-
tion regarding community, class or
anything. Almost all municipalities,
all panchayats, all bar associations
and all kinds ‘of organisations in
Kerala demandeq that the Communist
Government  should resign. This
matter was discussed in this House
for three or four days, and in the
words of the late Prime Minister
“there was a great upsurge 'of the
people of Kerala”. The Centra] Gov-
ernment could not keep quiet. The
then Secretary of the Communist
Party, Shri Ajay Ghosh and Shri A.
K. Gopalan went to the Prime Minis-
ter and told him that the Centre
should intervene and that they could
not carry on.

Shri Umanath: It is false. It is
not truth.
Shri Maniyangadan: It is recorded

in the proceedings 'of this House.

Shri Umanath: It is not.

Shri Maniyangadan: It was in
August, 1959,

Shri Umanath: Is it there on the
record—let me make it clear—that
Shri Gopalan and Shri Ghosh weat
and asked for the dismissal of tiae
Kerala Ministry? He must talk truth,
When he says something he musl
take the responsibility for it

Shri Nambiar: Read out the

extracts.

Shri Maniyangadan: The late Prime
‘Minister, Pandit Nehru, himself in
his speech said that Shri Ajoy Gosh
and Shri A, K, Gopalan went to him
and when they left, the impression
left on him was that they wanted
intervention.
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Shri Umanath: Impression, says like
that.

‘Shri Maniyangadan: I have not got
the proceedings, I never thought that
they would deny it, otherwise I would
have brought it. He stated like that.
The constitutional form of Govern-
ment could not continue in the State.
So the Governor sent a note, and re-
luctantly the Central Government in-
tervened. That is what happened
there.

This time what has happened? A
no-confidence motion was moved by
one of the opposition leaders, the
leader of the SSP. If my information
is correct, at the time when the notice
wag given on for the motion of no-
confidence, neither the mover nor the
other opposition members in the
Assembly had any desire that this
state of affairs should occur; they
thought that the motion would not be
accepted by the House. At that time
the Congress Party was in the majo-
rity. The Chief Minister had the
support of all the Congress Party
members. But unfortunately certain
things took place subsequently and
fifteen members of the Congress
Party changed sides.

Shri Nambiar: It was not a sudden
occurrence. Nothing could happen
within two or three days.

Shri Maniyangadan: That is what
happened there, it took place within
minutes, there was not much time.

Anyhow, what I am submitting is
that the Chief Minister lost the con-
fidence of a majority of the members
Including a section of his own party.
This is not the forum for me to go
into the merits or the demerits of the
action of the Congress dissidents. I
do not wish to go into that at all.
The nb-confidence motion was passed
by the Assembly, and as a conse-
quence the Chief Minister sent his
resignation. The Governor, as provi-
ded in the Constitution, tried his best;
he contacted the leaders of all groups
and asked them whether they could
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form an alternative government.
Nothing could be done. Well, Sir,
Mr. Warior was saying that a stable
government could not be formed in
Kerala. When a  situation  arises
where they could not form a govern-
ment either by themselves or in
alliance or coalitian with other partles,
what is the meaning of their saying
that they could not form a govern-
ment? Was not the election in 1960
a very fair one, I am asking. It was
as free as it could be. Why did the
Communist Party get only thirty
seats? Is it because the Central Gov-
ernment or the administration there
did anything? It was a free election.
The people had no-confidence in the
Communist Party. Anqd they said
that there wag an unhvoly alliance. !
submitted how the agitation had its
beginning. It was a people’s agita-
tion, an upsurge. And political par-
tles hag to come in. No political
party, no leader having any status in
the country could keep aloof. They
had necessarily to join together. They
joined together. And when once the
Communist Government was out, that
position continued. In the elections
also there was an alliance between
the democratic parties in the State,
and as a result the government was
formed. Well, Sir, at the time of
the election there was no promise by
the Congress to anybody. There was
no promise by the SSP or the Muslim
Lenague to anybody that they will all
be forming a coalition government
where all the parties will be repre-
sented in the government. There was
no such undertaking, there was no
such propaganda anywhere. So the
PSP and the Congress formed the
Ministry and Shri Pattom Thanu Pil-
lai, who has a status in Kerala as a
mational leader and who was the
leader of the PSP was made the

Chief Minister.

Shri Nambiar: Then why was he
made the Governor? They started
playing the trick.

Shri Maniyangadam: When he was
the Chief Minister, everything was
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proceeding smoothly. There was no
trouble with the Muslim League at
that time and they were prepared to
accept the gituation gs it was. Bub-
sequently, during the 1962 Parliament.
elections, the Congress was not pre-
pared to support the Muslim League
or vice versa, It was an All India
election ang the previoug administra-
tion had changed. The Congress did
not want the support of the Muslim:
League and they were not prepared

for a coalition with the Muslim
League. The Muslim League left the
coalition. After that Shri Pattom

Thanu Pillai was made the Governor.
Shri Nambiar: Why?

Shri Maniyangadan: Here in India
Governors are appointed from among
men of status, reputable people who
have a glorious past. Shri Thanu
Pillai had a glorious past and so he
was honoureq by appointment as
Governor. The Central Government
did not care to see to which party he
belonged. Even though he was a PSP
leader, he was made the Governor ot
a State. There were two other Pst
members in the State cabinet, but
were not asked to quit. All the same,
they took it in a different light and
left the Cabinet.

That ig all that has happened In
Kerala ang the Government was func-
tioning smoothly. My hon. friend,
Shri Warior, was saying that Govern-
ment has done nothing. If social se-
curity measures have been adopted by
any State, it was done first in
Kerala and that too by the present
Government. Then the Opposition
Members were saying that nothing
was done in the matter of legislation.
They were saying that no original
legislation was introduced by the
Present Government in Kerala. It is
no doubt true that the Communist
Government brought forward the
Lang Reformg Act and the Education
Act. So far as the Education Act is
concerned, it was referred by the
President to the Supreme Court for
advice and the Court advised against
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certain provisions of that Act. So
far as the Land Reforms Act is con-
cerned, it was set aside both by the
High Court and also the Supreme
Court. This is the sort of legislation
that regime has passed.

Subsequently, the last Government
in Kerala passed a legislation with
regard to land reforms. Now, what-
ever may be the failings of the last
Government in Kerala, it js a fact
that people had regained their sense
of security and they felt their life and
property were safe.

As regardg developmental activi-
ties, I can challenge anybody to dis-
prove it that during the last four and
a half years the developmenta]l acti-
vities in Kerala under the Five Year
Plan had been much greater than
during the previous period. It is to
the credit of the Government which
has now fallen that Kerala has ad-
vanced ang reached a stage where it
can stanq on itg awn.

Then, certain charges were levelled
against the Ministers. I was hoping
that Shri Warior as a spokesman of
the Opposition parties, would be bring-
ing in some new charges or some
cogent arguments. But he levelled
charges which were repeatedly made
and repeatedly denied, which have
been enquired into also. Certain
charges were brought ferward against
the Chief Minister, Shri R, Shankar
and the Industries Minister by the
Communist Party and@ they were
published in their papers. Those
papers were prosecuted. When the
accused in those cases were charge-
sheeted and the cases were pending,
came the Chinese aggression follow-
ed by the declaration of emergency.

Then, all the newspaper editors in
Kerala met together and demanded
that in order that there may be a
cordial atmosphere and there may be
co-operation between the Government
and the press, the prosecutions should
be withdrawn. That was the demand
of the press. That was acceded to
and the prosecutions were withdrawn.
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For a number of months there was
no agitation anywhere. These
charges were not made at all. But
subsequently there was some state-
ment by somebody that these charges
were still there and that they had
not withdrawn these charges. A
section of Congressmen at that time
demandeq that this matter should be
enquired into. No Congressman said
that these charges were true. All
that was demanded a section of
Congressmen was that since the par-
ties who brought forward those
charges allege that they have not
withdrawn those charges, they should
be enquired into. That was the opi-
nion of a section of the Congressmen.

The matter was taken to the late
Prime Minister and he gave it to legal
experts. The editor of the Commu-
nist paper where these charges were
published was called to Delhi anq he
gave all the evidence that he could
give, the late Prime Minister took
all the evidence not by himself but
through legal experts. After a
thorough enquiry he issued a verdict
saying that those charges were base-
less.

Shri Umanath: He said that about
Kairon also.

Shri Maniyangadan: Kairon is not
the subject matter here. Anyhow,
the late Prime Minister said that in
a long statement. In an erudite
judgment he discussed the evidence-
and said that these charges were un-
founded.

Shri Nambiar: It is no alibi.

Shri Maniyangadan: I think the
editor of Deshabhimani was here &s
a witness and on two or three days
he gave evidence. It is after all that
that this matter was decided by the
late Prime Minister. As regards those
Congressmen who wanted that an
enquiry should be conducted, they
were satisfieq and there was no fur-
ther allegation against him. That
was the position.

There was this allegation that one
seetion of the Congress at that time
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supported the Chief Minister and
another section did not. That ig to
‘Some extent true. It is, of course, a
matter of human frailty. Even
amongst parties they may change their
opinions subsequently. That is a dif-
ferent thing. Some of those who were
at that time when a section of Con-
gressmen wanted that those charges
should be enquired into opvoseq to
that, subsequently came forward with
the very same charges after the late
Prime Minister had given a verdict.
‘That is true ang I do not know the

reasons for that.

Another allegation made by Shri
Warior was that the Ministry is pro-
tecting blackmarketers. This is the
first time that I hear such an alle-
-gation. He mentioned some instances.
He said that the Collector of Alleppey
had a list of blackmarketers and that
the Ministers were protecting them.
I have not heard of that,

Shri Warior: When he does not
know a thing, why should be refute
me?

Shri Nambiar: Ignorance is no ex-
cuse.

Shri Maniyangadan: T am also con-
versant with things happening 1n
_Kerala. T am also conversant with
the affairs in Kerala, I am reading
several of the newspapers in Kerala.
‘T have consistently been following the
statements of Communist Party
leaders, but I have not come across
such an allegation. Now he says,
“1f he does not know” etc. That is
a very good argument. They can
make wild allegations and if one says
that this is not heard of until recen-
ly, he says, “If my friend has
-not heard of it, why should he re-
fute it?” 1 challenge him that there
is no basis for that allegation. Who
-are those blackmarketers?

Shri Warior: On a point of personal
-explanation, Sir.

Mr. Chairman: You had your say.

SEPTEMBER 22, 1964

Kerala 31§2

Shri Warior: May I explain it?
Mr. Chairman: He refuses to yield.

Shri Warior: I did not want to bring
in those names.

Shri Nambiar: We have got the

list ready. -

Shri Manivangadan: Then, Sir,
some mention was made about the
textile mills also. He said, there
were gevera] charges against the In-
dustry Minister. After sometime, he
said that there was corruption in the
matter of issuing licences for textile
mills. All these are the same things.
An allegation regarding textile mills
wag made against the Industry Minis-
ter and that is the one allegation
about which the Prime Minister made
an enguiry also. His speech would
indicate that there were 5 to 6 alle-
pations against the Industry Minister.

Why only 5 or 6
have to come.

Shri Nambiar:
allegations? More

Shri Warior: Mr. Kamaraj knows.

Shri Nambiar: Diamond necklace.
Every boy, girl and child knows it.

Shri Balakrishnan: Why are they

unnecessarily interruping?

Shri Warior: Some intelligent in-
terruptions must be allowed.

Shri Maniyangadan: The matter
had been enquired into by the Prime
Minister. About that diamond neck-
lace, I do not know which Minister...

Shri Umanath: Industry Minister’s
wife.

Shri Maniyangadan: There you are.
It is Industry Minister’s wife, not the
Minister. I do not know whether the
necklace of a Minister's wife was of
diamonds or gold or anything else.
All these matters are not within my
power.

Then, he mentioned about the dis-
tribution of schools. I do not know
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what the allegation is. According to
Mr. Warior, it seemg that the Chief
Minister allocated schools to his com-
munity people.

.. Shri Warior: Favourites,

Shri Maniyangadan: Well, Sir, this
year more than 400 schools were sanc-
tioned. I do not know who are those
favourites to whom the schools were
given. Maybe, some of his friends
were there. (Interruption).

Shri Warior: The favourites of the
Chief Minister.

Shri Maniyangadan: All  these
matlers were thoroughly discusseq 1
the Legislative Assembly and those
members who brought these allega-
f'eag were so to say silent. That is
the actual situation.

Then, it was mentioned that tezchers
were striking; the NGOs were strik-
ing. Yes, teachers had certain griev-
ances. But they did not go on strike.
They issued a notice for strike. The
matier was settled by the Govern-
ment. That is what happened there.
The Government did not allow the
situation to go bad. They did not
allow the teachers to go on strike.
Before that, things were negotiated
and settled. That is what they would
not do. If there is an agitation, they
will be shouting. That is what hap-
pens.

Again, he wag saying that the Con-
gress should behave in this way
and that way. Of course, I am grate-
ful to him for the advice as to the
way in which the Congress should
behave in facing the next elections.
Well, that is a matter for the Party to
consider ag to in what way they be-
have and what they are doing. Are
they wooing out? These are matters
which everybody knows. I 4o not
want to go into those affairs,

He also mentioned about the rise
in prices of foodgrains. It is true
that in Kerala, as in other parts ot
India, the prices of foodgrains have
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increased and in Kerala they have
increased more. That is true. Since
the fall of the Ministry, the prices
have increased further. The reports
of yesterday and day before yesterday
are that rice is not available in several
areas of the State of Kerala.

That is a matter that has to be gone
into. But to bring this forward as an
argument or as a charge againsi ite
late Ministry ig the funniest thing.
That is an all-India issue, and the
Kerala Ministry by themselves could
not do anything in the matter. That
is a matter known to everybody.
Moreover, Kerala is a deficit State as
regards foodgrains, and it has to get
rice from Madrag and Andhra Pira-
desh. And the peonie have been
getting rice from these States all
along. Now, the situation has bovome
very critical. T am taking this cppor-
tunity to request the Ccntral Gov-
ernment. too look into this matter
very seriously and see that the people
of Kerala are given the food mate-
rials that they require.

Shri Warior:
the lists cf
them.

The colectors have
blackmarketeers with

Shri Maniyangadan: My hon, friend
says that the collectors have the list
of blackmarketeers with them. Since
they are going to face an election
they want to say that the collectors
are very nice people and the Minis-
tries alone were corrupt.

Shri A. M. Thomas:
tactics.

Shri Maniyangadan: During their
regime also, they wuseq the same
tactics. They useq to say that Prime
Minister Jawaharlal Nehru was a
very nice man but all the other Con-
gressmen were very bad and so om.
They may have succeeded someiimes
by this tactics, but they would not
succeed hereafter with that kind of
tactics, because the people have come
to know these things by now.

That is their

Mr. Chairman: The hon, Member
has taken nearly half an hour, he
should try to conclude now.
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Shri Maniyangadan: So, this pro-
clamation hag to be issued in the cir-
cumstances mentioned by hon, Minister
there was no escape from it. Of
course, I am not very happy over this
fact that this kind of situation has
arisen, but I have to support what
has been done, and, therefore, 1 sup-
port the resolution.

Shri U, M. Trivedi (Mandsaur): 1
am obliged to you for this opportunity
that you have given me. We were
all thinking for a long time about
some effective thing that should take
place about a government which was
found to be corrupt and which was
accused of corruption and which could
not menq its ways. That long-await-
ed thing has now come to pass. The
thanks for this are not due to the
Opposition, but to some honest Con-
gressmen who have stjll remained
honest. [t is g very difficult task in
these days to remain honest, when
there are temptations and tempta-
tions of a hundred and one thingg by
which men are led astray. With all
these temptations surrounding us, it is
all the more admirable that 15 Con-
gressmen in Kerala ceuld buck up
courage gnd dethrone the corrupt
governraent. It is a shame that even
after seeing this corruption all round,
still my hon. friends opposite persist
in keeping_these people as show-boys
in the picture.

In season and out of seasom, for
nearly two years, the people were
crying hoarse over Sardar Pratap
Singh Kairon, and they wanted that
Government to topple over, but
somehow or othes, the Marathan work-
ed its way, and people could not
achieve what they wanted. Only
after a good deal of hesitation and a
goog deal of pressure, it wag decided
to hold an inquiry, and the inquiry
exposed the Chief Minister of Punjab
in no uncertain terms, but that is not
enough. We have the picture of
Orissa before us. After all the pres-
sure that we hag put, it had been
decideq that the Chief Minister of
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Orissa would go. I do not have
enough time at my disposa] to nar-
rate al] the things and evil deeds done
by Shri Biren Mitra, but they are
all on record before the Election’
Commission. They are matters of
affidavit and matters of common
knowledge. It was decideq ultimate-
ly that gracefully he would go. And
when he decideq gracefully to go, all
those who had axes to grind gathered
together and wanted him there. It re-
flects sadly on the capacity of the
Congress party as such to controk
those who have lost their faith in
honesty anq morality.

16.30 hrs.
[SHRT SONAVANE in the Chair]

On one side, we have this picture
in Kerala; on the north, we have the
picture in the Punjab.

Shri Bade
Pradesh.

Shri U. M. Trivedi: Here on the
eastern cost, we have the picture of
Orissa before us. Then in my own
State, the great pillar of the Congress
Party, the great pillar who wanted to
shunt out educated Congressmen
from becoming Ministers or from be-
coming M.Ps, a man who had studied
upto the third standard, he dictated
terms—I refer to Shri Khadiwala.
And a Judge of the High Court had
the courage of his own comvictions to
hold him and to picture him in the
true picture which he deserved, This
is not an isolated picture of corruption
before us. The picture of Madhya
Pradesh has for a jong been been a
picture of corruption. We are not
getting a stable Government, Bureau-
cracy has got a complete hold on it.
No work for the public can be got
done. The Secretaries have realised
this position and they care a tuppence
for the Ministers or their orders.

Shri Bade: There are two groups,
Deshlehra anq Mishra groups,

Shri U. M. Trivedi: It is good for
us that there are two groups, cach

(Khargone): Madhya
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one cutting the throat of the other.
Both will go, the way they did in
Kerala. But then we want that one
of these groups must be honest. But
our greatest difficulty is that both of
them are not. There ig nothing for
us to choose between the two groups
that are there.

The downfall of the Kerala Minis-
try does not make anybody shed
tears. It only shows that all is not
well in—I do not want to say Den-
mark—India. We are in a liquid
state. We have not yet stabilised in
the democratic process which we nave
envisaged, which we have in view.

On the one hand, we have got some
atiempts made by some well-meaning
Ministers probably to root out corrup-
tion. But these attempts appear to
me to be merely puerile, an infant’s
attempts to reach a tree 100 feet high
from which he wants to pluck the
wood apples, which he cannot. It is
this story before us which saddens
us. It ig a curse to have these mid-
term elections. Our country cannot
afford to spend and waste, so much
money. But nobody seems to care.
Everytime we have mid-term elec-
tions in Kerala; we have mid-term
elections in Orissa; we have mid-term
electiong envisageq elsewhere also.
If that is the situation instead of its
being brought to a heag and tzeir
being forcibly evicted by a process of
law, why should not these Govern-
ments get out gracefully? Why not
save themselves the mental agony and
the disgrace of being thrown out?
Why should the Orissa Ministers not
take a lesson? But this temptation
of being a Minister is so greal that
Shri Sanjiva Reddy, who got out
very nicely and gracefully from An-
dhra Pradesh, has not hesitateq to
become a Minister here.  Naturaliy,
the temptation is such, the greatness,
the glamour that is attached, attracts
anybody. That attraction is there,
and because of that attraction,
whether you do the right thing
or the wrong thing, you want
to remain a Minister. How graceful
it would have been on the part of
Shri Pratap Singh Kairon, when all

BHADRA 31, 1886 (SAKA)

Kerala 3158

these things were hurled against him,
to have gone out. He could have
simply said, “I am being toid so
many things, so many black marks
are against me, I do not deserve to
be a Minister, here I walk out”. He
could have gone out, anq the people
would have praised him; his name
would have remained in history, and
all the bad thingg that have been
said would have remaineq in dark-
ness. Why should he not have done
it?

The whole position, the real posi-
tion today in our country is that be-
fore 1947 the Congress was in the
service of the public, but today no
man in the Congress Party is in the
service of the public, he is the master
of the public. Wherever you go,
wherever a calamity Dbefalls, wher-
ever help has to be rushed, wherever
a rescue party is to be sent, you will
find workers of other parties always
available and rendering service. We
have examples of s0 many heroic
deeds done by my party men in U.P.,
in Punjab and in Assam, but at no
place our friends of the Congress
Party appear.

The P.S.P., the S.P., even the Com-
munist diq it, but no man from the
Congress Party.

Mr. Chairman: Why even?

Shri U. M, Trivedi: I am thankful
to you for pointing it out. My diffi-
culty is that I have developed a sort
of nauseg on account of the extra-
territorial relations that the Commu-
nist Party have got. I cannot get out
of it. There might be good men in
that party, I know best of them, for
twelve years I have been working
with them, some of them are very
nice people, but these are individuals.

I woulg suggest that in Kerala, the
policy of the Government, the mis-
take that it committed of hobnobbing
with the Muslim League, must be
given up for all time to come. This
Government must realise that if India
was partitioned into two countries.
India and Pekistan, it was based on
the theory that there were only two
nations, that one nation wanted Pak-
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istan and the other wanted India;
there cannot be & third nation, India,
that is Bharat, is the country of those
who have lived here, anqd that is the
nation that is there. So, why you re-
cogmise the position of the Muslim
League, I fail to understand.

Not only that. By recoguising this
Muslim League, we are creating trou-
ble in our country. That trouble is
browing in our country. Only day
before yesterday I heard that Sheikh

Abdullah said—ang Afzal Beg also
said the same thing—“let the four
crores of Mohammedans go to dogs

in India, we want to save the 39 lakhs
of Kashmiri Muslims.” Even amongst
Muslims, this theory is being created,
a sort of dissension between Muslim
and Muslim.

An Hon. Member: Bakshi has been
arrested.

Shri U. M. Trivedi: He is not the
man who has said it. It ig Sheikh
Abdullah who has said that, it is most
unfortunate.

Government must sheq itself of all
communalism. The most unfortunate
position is that every time the Con-
gress shouts that they will make a
law banning communal parties, Can
it dare to do so? A continuing effort
is made by the Congress Party to
keep this communalism alive by keep-
ing and showing to the people: here
is a Mohammedan. They say. Mo~
hamadan wil] be killed by a Hindu, if
the Hindu rules! Our great men who
happen to be Mohamadan by religion
are mere showboys; that is what Pak-
istan tells other countries. Are they
showboys? We are not able to give
replies even to Pakistan in a proper
manner. We have never differentiat-
‘eq between one community and an-
other. All gervices are open to all
communities. In every service you
can find a Mohamadan not because he
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is a Mohamadan but because he hap-
peneqd to come up. We have never
differentiated. Yet it is an unfortu-
nate fact that we have pampered the
Muslim League and while pampering
the Muslim League we have brought
down the downfall of the State Gov-
ernment in Kerala. How long can
this state of affairs continue? It
should be for the Congress Party and
this Government to realise that now
is the time for them to open their
eyes and cry a halt to all its efforts at
creating dissensions. Colonialism has
gone in our country. We are not
colonialists. If we are not colonialists
it does not behove ug to divide and
rule the country. We must rule the
country as a whole, as a union. In
ruling the country as a union we
must strive for national integration.
We must have it as our object in
view ang we must proceed for the
well developed democratic form of
Government in our country. It is
good that the Government in Kera'a
hag been dissolved and let it remain
dissolved for sometime to come.

Shri Khadilkar (Khed): Mr. Chair-
man, I have listened to the two
speeches of hon. Members from
Kerala and also g Jan Sangh Member
from the Opposition. I am sorry to
say that this occasion is utilised to
rake up the past without applying an
objective mind. We must try to ana-
lyse what happened in Kerala and
why there were three constitutional
breakdowns and what is likely to
happen in the future? Taking the
past experience into account and
applying our mind, we should think
afresh about the whole parliamentary
apparatug that. we have adopted in this
country. We have seen in Kerala
somehow or the other political parties
have adopted certain very rigid atti-
tudes which are not helpful for run-
ning parliamentary government. In a
parliamentary institution the attitude
must be of give and take. Unfortu-
nately in Kerala, parties are today
pitted against each other; they are so
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rigid, as rigiq as the Indian caste

system.

I do not want to discusg this issue
from a party angle. There are three
groups in Kerala. Each one is as good
as a caste. Christiang form one group;
another group is that of Nairg and the
third is the Ezvas. Among these three
groups there ig rivalry for getting into
the seat of power or manoeuvring the
party in power in such a manner that
the party must carry the gictates of
some group or the combination of two
groups, I am trying to analyse it from
a socio-political point of view In such
-an  atmosphere, what ig going to
happen in Kerala? Le{ ug consider the
past experience: the first failure came
when a few individuals from the
ruling group withdrew and the resig-
nation came forward. The second was
when the electeq communist govern-
ment which had an apportunity to
form a Ministry within the framework
of this democratic Constitution—it
was a great experiment no doubt—
made certain mistakes, unfortunately—

An Hon. Member: Why unfortu-
nately? (Interruption).

Mr. Chairman: Order, order.

Shri Khadilkar: Because 1 feel
that if the communist government
haq shown the capacity to function
in a democratic manner within the
parliamentary framework, without
giving cause to the Opposition to create
conditions wherein the Communist
party founq it very difficult to run the
administration, things would not have
come to such a pass: for, only in
this country and nowhere in the
world, the communist party came to
power in a State within this Union
through the ballot-box.. That is a
great thing, and though the Congress
has the majority in almost all the
States anq the Centre wag in the
hands of the Congress, the Congress
permitteq the communmist party to
form the Government. It proveq its
democratic bona fides, its faith in the
parliamentary institutiong in  this
country: once the elected majority is
there—

“say this
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Shri Warior: Why permission?
When the people elect, why shoul
they give the sanction? I~

Shri Khadilkar: Please listen to
me; it is not a propaganda speech: I
do not want to do it.

Shri Nambiar: Just like other per-
mits, it is also a permit!

Mr. Chairman: Order, order.

Shri Khadilkar: The Centre and
the culing party in this country, with
a definite programme, with the na-
tional sanction behing it, and with the
basic difference between the commu-
nists and the Congress, allowed the
communists to form a Government, I
because— (. nterruption) —I
have studied the Constitution. At that
stage, there were voices raised: look
here; in this problem State, in the ex-
treme South, internal caste imbalance
is there. From the very beginning,
political rigidity ang political rivalry
has reacheq a pitch and in such an
atmosphere, if the Congress at that
time after allowing the government
to be formed, found this—(Interrup-
tion)—I know the Constitution and
under it they haq a right—

Shri Warior: And unconstitutional-:
ly no right.

Shri Khadilkar: Please listen to-
me. The Centre gave all encourage-
ment and they wanted to follow the
constitutional procedure and give
their blessings, saying, “You carry on
within this framework.” In that
period of crisis, I was in Kerala, they
were thinking, ‘to be or not to be.’
That was the time when the Commu-
nists were thinking whether they
shoulg resign ang save their face or
face the allegations and practise shoot-
ing to kill the agitators. That was
the dilemma, and at that hour, the
Communist Party wag in two minds;
they admitted their mistakes, particu-
larly their mistake regarding the Edu-
cation Bill. They admitteq in private.
I do not know whether they admitted
it publicly. But that created a situa-
tion, a hornet's nest, wherein they
could not. find an escape route,
and ultimately they began blam-
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ing the Congress at the Centre,
blaming that agitators were im-
planted, that tne agitation was

created or instigated from outside
The people were in revolt. I have
seen that myself. Right or wrong,
they were in revolt. In such an at-
mosphere, they had to quit. This is
the third time, when 15 Congressmen
withdrew their support ang the Gov-
ernment hag come down.

It is not a question of the Congress
or the Opposition party. We have
to run this Constitution and democra-
cy in this country, not only at the
Centre but even in the States, and
after the taking over by the Presi-
dent, we are responsible. Let us
apply our minq from that angle. 1
am trying to analyse it from that
angle without apportioning blame at
the present juncture because it will
‘not lead us anywhere.

Therefore, a new situation has been
created. In such an atmosphere, I
feel, in a small State like Kerala all
these rigidities have been there. We
‘know it from our own experience that
politica] rigidity is there. Because
that rigidity is there there is no possi-
bility of a stable government emerg-
ing, a stable government within the
parliamentary  framework, where
there is give and take anq some un-
derstanding is possible. In such a
‘situation, is it not our duty, thig go-
vereign Parliament, to apply our
mind, after 17 vears of this experi-
ment, as to what we should do ahout
it?

We, in this country, during thesc
17 years, particularly since we adopt-
ed the mational plan, whatever may
‘be the differences, let us admit, ex-
cluding the Swatantra Party, have
accepted it as a national programme.
It you analyse the manifestos of
different parties including the major
parties in Kerala—the Congress and
the Tommunists—I have analysed
their manifestos last time and this
‘time there would not be any difference
except that there may be a little em-
-phasis on some aspects—it will be the
same. From their publisheq docu-
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ments, both of the left as well as of
the right, the character of the present
Congress Government, according to .
them, is a national bourgeois charac-
ter where a democratic revolution is
to be completed. There is no ques-
tion of g class government at the pre-
sent juncture. Both the parties admit
it. I have gone through their pub-
lished anq unpublished documents.

In such a situation, what solution is
there for Kerala. Inevitably, when
there is a constitutional breakdown
the President and this Parliament has
got to accept the responsibility. Is it
possible—there are several solutions—
in a small State, as I have described.
with this composition, both social and
political, to run that State in a simple
manner and implement the national
plan? What happens to the voters, I
ask the Communist and Congress re-
presentatives of Kerala? Are they
not responsible to the people? Who
suffers in this party strife in Kerala?
The people, the common men in
Kerala are suffering. Shri Warior said
that his ig an enlightened State. Cer-
tainly, in education they are very
much advanced. When I went on a
visit to that State during the period
of crisis I was surprised to find that
the railway porter at the station
where I got down was more engrossed
in reading a newspaper rather than
looking after his custom. There is
general advancement not only in
education but also in culture and other
aspects of life. It is a much advanced
society. Do we think that this small
State is not viable and therefore it
must join either with Madras or with
Mysore?

Shri Nambiar: No possibility,

Shri Khadilkar: If you suggest that
solution the Communists and Congress
will both join hands—I am not sure
about Swatantra bebause they are a
different category altogether in this
country. Why I call it a different
category is that they are the only
people who have challengeq the basis
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of our plan, no other party has
challenged,
Shri Alvares (Panjim): Why are

you provoking the Swatantra Party?

Shri Khadilkar: I am not provok-
ing it. Acharya Ranga ig there to
look after himself and his party. But
that is the only party in this country
which hag challenged the basis of the
Plan, no other party has challenged it,
—there might be egocentric persons
like Dr. Lohia, but they are a misfit
in any party. So from a party point
of view, even in a situation....

An Hon. Member: Dr. Lohia is not
here.

Shri Khadilkar: So in such a
situation if they merge with any State
they will create problem in Mysore
as well as in Madras. Mysore and
Madras in a joint memorandum will
say, for heaven's sake we do not want
Kerala. This is just possible. Then
what is the solution?

Shri Koya: When we get a great
leader like Mr. Khadilkar we can join
Maharashtra!

Shri Khadilkar: We will wel-
come you. In such a situation, T am
appealing to this House, we have
adopted g Constitution. When we

adopted that Constitution, let us
admit very plainly that the major
thought behind the Constitution was
a traditional. liberal, classical. demo-
cratic thought. And there was an
attemot to frame a super-structure in
+his country, not so jnuch taking into
consideration the background like
caste and class systems of this coun-
trv. and we adonted g Constitution.
But to mv mind this Constitution. this
classical tvpe of democracy or parlia-
mentary democracyv. ...

Shri P. Venkatasubbglah (Adoni):
What is that classical?
Shrt Khadilkar: Yes, classical

type. If we try to imitate Britain
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where one party comes into power
and another party’s businesg is just to
attack them, whatever it is, good or
bad, never try to understand and co-
operate with them, is that the type
of democracy to follow in this coun-
try which is in a state of develop-
ment? There is a general ethos, of
progress and advancement in this
country. And in such an atmos-
phere. ...

Shri Kashi Ram Gupta (Alwar):
In U, K. they co-operate with the rul-
ing party.

Shri Khadilkar: In such an atmos-
phere, would it be right to say, unless
we think of some modification, because
as I said......

Shri Alvares (Panjim): One party.

Shri Khadilkar: T am coming te
that,

Shri Alvares: You are gravitating
towards that theory.

Shri Khadilkar: I want to utilise
the opportunity, and you apply your
mind, and let the House also apply its
mind . It is one party.

Shri Nambiar: Same in Kerala.

Shri Khadilkar: Recently there was
an article in the Political Quarterly—
1 had quoted it once on the floor of
the Mouse—and there the writer has
analysed what happened in Britain.
But for two short periods and one full
period of Labour rule, practically one
party is ruling in Britain. In this
country—you may not like it—who is
ruling this country? The Congress
Party, with a Plan as ity programme,
is ruling this country; it may not be
accepted by Acharya Ranga. But all
other parties admit that at the pre-
sent stage of development, if We want
to make an advance on the mmimu::
basis, we must try to secure (4
operation. If we apply our mind in
this direction T would suggest that the
time bas come when we have to think
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of this seriously. If you see, wher-
ever these experiments were made
they are not successful. A two-party
system can work on the basis of cer-
tain minimum where adjustment or
slow adjustment is possible. In our
country, because of the economic,
social and other backwardness it is
not possible to move with that slow
speed. We want to advance fast, And
to advance fast a certain broad sanc-
tion of parties of similar nature is
necessary. Parties which accept the
basic minimum of a programme, they
will have to come together and form a
government.

'Shri Warlor: What is the content
of his speech?

Mr. Chairman: He will explain it.

Shri Khadi'kar: For instance, I
feel that within a democratic frame-
work gs we have adopted, at the pre-
sent juncture we sit on this side and
the opposition hag a supreme irres-
ponsibility to criticise the Govern-
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ment, whether right or wrong; and
they have the privilege.

Shrf Koya: You have the irres-
ponsibility of supporting the Congress.

Shri S. M. Banerjee (Kanpur):
Remember, you have remained with
the Opposition for some time.

Shri Khadilkar: Therefore, my
suggestion is this. I am coming to the
main question.

Mr. Chairman: Look at the thme.

Shri Khadilknt: 1 will take w

little more time.

Mr. Chairman: In that case, he
might continue his speech tomorrow.

17.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
September 23, 1964/Asvina 1, 1886

(Saka)
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